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LEGISLATIVE ASSEMBLY.
Friday, 8th March, 1935.

The Assembly met in the Aescmbly (hamber of the Cauncil House at
Eleven of the Clock, Mr. President (The Honourable 8ir Abdur Rahim) in

the Chair.

- ———— —

QUESTIONS AND ANSWERS.
DISQUALIFICATIONS OF SEVERAL INDIAN VoTERs IN CRYLON. - -

725. *Mr. 8. Satyamurtl: Will Government be pleased to state:

(a) whether they are aware of the fact that several Indian voters,
otherwise qualified, have been disqualified in Ceylon recently
on the ground that to constitute domicile in Ceylon, in addi-
tion to five years’ residence the intending voters should have
an intention of permanently settling down in Ceylon;

(b) whether Government have examined the soundness of this: and

(c) whether they propose to take any action in the matter?

Mr Ram Ohandra: (a)—(c). The Agent in Ceylon has reported that
the names of certain Railway or Harbour or private employees have. been
deleted on the ground that they meant to return to India or had not yet
decided to take up permsment or indefinite residence in Ceylon. The
Government of Indis are making further enquiries and will take up the
matter with the Ceylon Government if they consider that the provisions of
the relevant Order in Council are not being observed,

LEGISLATION TO PREVENT PRINTING THE NAMES oF ForEIaN COUNTRIES
ON GoODS MANUFACTURED IN INDIA.

726. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they are aware that many firms, now manufaeturing
goods within the tariff wall in India, are still printing the
names of foreign countries on their packages;

(b) whether they do not print on those packages the words ‘‘Made
in India"’;

(c) whether Government are also aware that huge trust compunies
are manufacturing here in India under foreign names; and

(d) whether there is any proposal to introduce any legislation to
prevent this?

The Honourable Sir Josenh Bhore: (a) The Government of Tndia are
not aware of any specific instances in which & firm manufacturing poods
in India prints on its packages the name of a foreign country in such a

( 1869 ) A



1870 LEGISLATIVE ASSEMBLY. T8re Marcr 1985.

manner as to suggest thut the goods are manufactured elsewhere than in
India.

(b) The Government of India are prepared to believe that the Honour-
able Member’s suggestion is correct. There is no legal obligation to mark
goods manufactured in India with the words, ‘“Made in India’".

(c) Government are aware that branch factories have been established
in India by companies whose parent factories are elsewhere. So far as the
Government of India are aware, these factories operate under their own
names.

(d) I presume the Honourable Member is concerned lest the Indian
public be misled as to the origin of the goods they purchase. In this
connection, I would invite the attention of the Honourable Member to
sections 2 (2) (b) and 8 of the Indian Merchandise Marks Act, 1889.

Mr. 8. Satyamurtl: With regard to the answer to part (b) of the ques-
tion, will Government take steps to see that these words ‘“Made in India’’

are printed on these packages prominently? = "% Ifn..

The Honourahle 8ir Joseph Bhore: I do not think that there is any
reason for Government to insist upon that.. , =

Mr. S. Satyamurti: May 1 suggest to the Commerce Member, whether
it will not help the buyer to discriminate between really Indian made goods
by Indian firms as sgainst goods, which, though manufactured in India,
still bear the names of foreign companies, in some place, though not in «
prominent one ? '

The Honourable Sir Joseph Bhore: I have considered my Honourable
friend’s suggestion, but at the present moment I am not prepared to say
that Government will undertake legislation on these lines.

Mr, 8. Satyamurti: Has the Honourable Member any information that
soaps, and cigarettes particularly, are often manufactured in India and
tried to be palmed off on the public with the names of reputed foreign firms ?

The Honourable Bir Joseph Bhore: I am not aware of any specific
instances.

Dr. Ziauddin Ahmad: Has the attention of the Government of India
been drawn to this fact that some foreign companies,” after the enactment
of tariff agdinst those countries, adopted a new method of avoiding those
tariffs by establishing factories in India so that they may not have to pay
taxes ? They are run by foreign people with entirely foreign capital ?

The Honourable 8ir Joseph Bhore: I think it is perfectly true that cer-
?aixi flqreign compsanies have established factories behind the tariff wall
in India.

Mr. Bhulabhai J. Desai: Is the Honourable Member aware that
cigarettes bearing the name of Gold Flake, which are entirely manufactured
in India, are sold in the supposed bolief that they are of American origin ?

The Honourable Sir Joseph Bhore: I am not aware of the fact that
Gold Flake cigerettes manufactured in India ave sold as Gold Flake.



QUESTIONS AND ANSWERS. 187

Mr. Bhulabhai J. Desai: As being of American origin ? That is the dug
-gestion behind it ? :

The Honourable Sir Joseph Bhore: I must ask for notice of that, Sir.

Mr. 8. Satyamurti: Will Government take steps to prevent the evasion
-of teriffs built up for the consumers in India being availed of by foreign
-companies in substance ? o

The Honourable Sir Joseph Bhore: 1 do not think it is possible for the
‘Government of India to prevent the establishment of companjes with
foreign capital behind the tariff wull in Tndia. Tt is beingk done in “Englund
and elsewhere. : '

SBLECUTION OF APPRENTIOES IN OBDNANCE,

RR L)

727, *Mr. 8. Satyamurtl: Wil Government be pleased to state:
(a) whethor any selection for, apprentices in Ordnamce:has been.made
this year; ’
.. (b) whether any vacaneies are expected to arise in 1986,
(c) whether the Public Services Comnmission received any applica-
tion for admission to the competitive examination; ]
«(d) if so, the orders of the Public Services Commission on the same;
and

(e) whether some concessibns, as. are allowed to the Indian Civil
Service candidates, namely, that they need have sappeared
for the B.A. degree examination by the time of the competi-
tive examination, will be extended to this examination also?

Mr. G. B. X. Tottenham: (u) Yes. The Dlublic Bervice Commission
will make a selection this month.

(b) Yes.

(¢) The Commission have received numerous applications .for selection.
"There i8 no competitive examination, but only a preliminary test to ensure
‘that candidates possess a sufficient knowledge of the .subjects presoribed in
‘the rules, which the Honourable Member will find in the Gazette of India
of October 20th, 1984, published as Army Department Notification No. 570.

(d) The Commission have summoned eligible candidates to appear at
the test.

(¢) The Commission have applied to this selection the concession
mentioned in the question.

Munshi Iswar Saran: May 1 know how many men will be taken ?

Mr. @G. B, ¥. Tottenham: I think at this selection there will be 18.
Mr. 8. Satyamurti: Next year?

Mr. G. R. ¥. Tottenham: I am not sure, but probably about the same

number.
A2



1872 LEGISTATIVE ASSEMBLY. [8tu MarcH 1985.

Mr. 8. Satyamurti: In view of the answer that there is a kind of”pre-
liminary test and not a real competitive examination, may I know what
are the general subjects prescribed for this ?

Mr. G. R. ¥. Tottenham: The Honourable Member will find that in the
notification to which I have referred. A candidate must have. an elementary
knowledge of dynamics, statics, mathematics up to quadratic equations,
elementary trigonometry and physics. A written test of his knowledge of
these subjects will be held by the Public Service Comm,lsslon at such time
and place as the Commission may direot.

Mr. T. 8. Avinashilingam Ohettiar: Is there any discrimination between
wearers of Khaddar and the wearers of foreign cloth ?

Mr. @. R. ¥. Tottenham: Not that I am aware of.

Mr. T. 8. Avlnuhﬂ.!ngun Chettar: s there any disérimination made-
against those who have inclinations towards the Congress?

Mr. G. R. T. Tottenham: Not that I am aware of.

VACANCIES FOR INDIANS IN THE RoYArL AR Foro®, ROYAL INDIAN Navy
_AND THE INDIAN MILITARY ACADEMY.

728.*Mr. 8. Satyamurti: Will Government be pleased to state:

(8) whether any vacancy will occur for Indians in the Royal Air

Force and in the Royal Indian Navy at ths competitive
examination in October, 1985;

(b) the number of vacancies that are offered in 1985 for the Indian:
Military Academy;

{c) what is the composition of the Interview Board and whether
there is any Madrasi on it; and

(d) what is the general nature of the examination conducted by the
Interview Board?

Mr. G, R, F. Tottenham: (a) None in the Indian Air Force but probably
two in the Royal Indian Navy.

(b) Not less than 60.

(¢) The Interview Board for the Indian Military Academy is constituted
as follows:

Chairman—A member of the Public Service Commission.
Members—Two military officer, one & Major-General, the ‘6ther an
officer not below the rank of Colonel.
Two non-official members, one with military experience.

The same Board with the addition of a Roval Air Force officer inter-
views candidates for the Indian Air Force. In the case of the Royal
Indian Navy the Chairman remains the same, but the members are two-
officers of the Royal Indian Navy and one non-official Indian gentleman.
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The mermbers of the Board are not permanent, and there is nothing to
prevent a Madrasi from being nominated to it.

(d) The object of the interview is to arrive at a general appreciation of
the character of the candidate by means of conversation with him after
studying his record at school and college.

Mr. Lalchand Navalrai: Muav | know from the Honourable Member
when this competition will take place and when the interview ?

Mr. G. R. F. Tottenham: The examination begins at the end of this
month. T cannot tell you the exact date of the interview. It will be
somewhere about the end of this month.

KEUROPEAN OFFICKRS LENT TO INDIAN STATES.
[ J

729.*Mr. S. Satyamurti: Will Government be pleased to stute:

(a) the number of Buropean officers in service or retired who have
been lent o Indian States; dm

(b) the number of European officers l%g to the Foreign and
Political Department of the Government of India who have
been so employed;” aud

{¢c) whether there is | icy governing the action of the Foreign
and Political Department in lending officers of the Depart-
ment for service in Indian States?

Mr. H. A. F. Metcalfe: (a) The Government of India have not got the
complete information.

(b) 13 (seven serving and six retired).

(e) Officers are lent to Indian States at the request of the Darbars con-
cerned provided their services ean be wpared and they are willing to accept
employment.

Mr. S. Satyamurti: May [ kuow what is the information, incomplete as
it is, in the hands of the Government just now, with regard to (a)?

Mr. H. A. F. Metcalfe: Well, Sir, the Govermmnent of India would have
to make very considerable inquiries in order to discover from the great
many States in India exactly how many European officers they employ.
That information is not available. Tt could, 1 suppose, with a certain
amount of trouble, be collected, but it is not quite clear what the questioner
means when he talks about officers being *‘lent’’: States often employ
ratired officers without any referenee to us.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
it is alwuys the casc that it is at the voluntary will of these rulers that these
Europeans are being asked for ?

Mr. H. A. F. Metcalfe: Invariably, Sir.
Mr. 8. Satyamurti: May I know if the Political Department exercises
any influence with these Princes, in order to induce them to accept Furop-

ean officers, in preference to Indian officers ?

Mr. H. A. . Metcalfe: Abeolutely none.
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Mr. 8. Satyamurti: With regard to the State of Cochin, is the Political
Department just now trying to influence the Maharaja of Cochin to accept
s European officer, in preference to an Indian officer ?

Mr. H. A. ¥. Motcalfe: Sir, 1 am ready to give sll the information I
can, but T must, on a point of order, bring to the notice of the Chair that
questions which affeot the relations between the Qovernor General in
Council and Indian States are contrary to rule 7 of the Rules of Business.

~Mr. 8. Satyamurtl: On that point, I submit: this question.does” not
affeat the relatious between States and the Governor (General in Couneil,

Mr. President (The Houourable Sir Abdur Rehim): The Chair holds,
the point of order raised ie a valid one.
' [

Mr, Lalchand Navalrai: May 1 ask if it is invariubly the came that they.
get no men of their own and are calling upon the Government . . . . .

Mz, Pregident (The _gépmn'ah]a 8ir Abdur Rahim): Order, order.

Mr. Bhulabhai J. Desai: Confining ourselves to the period of five years-
from today, will the Honourable Member'he pleased to state what propor-
tion of the increased number of Europeati’officers, either retired or in
actual service, in now serving in Indian States?

Mr. H. A. ¥. Metcalfe: [s not that & question 1 have ulrendy answebed ?

Mr. Bhulabhal J. Desai: 1 am afraid not. I will repeat my gquestion.
I said I do not want any desultory or general information: what I want is,
taking the last five years, what has been the increase of European officers
in the service of Indisn States, whether such officers are actually in service
and have been lent or, being out of the serviee and laving retired, they
joined such service ? o

Mr. H. A, ¥, Metcalfe: Thut is not a question which I could possibly
answer straight off, because I have not got the figures available. If the
Honourable Member will put down a question on the paper, 1 shall be
very glad to collect that information for him.

Mr. B. Satyamurti: May I ask one question with regard to (¢)? T wamt
to know what is the policy governing the lending of officers for foreign
service? Have they any policy? My specific question is, whether they
follow the policy of sending European officers, wherever possible ?

Mr. H. A. ¥. Metcalle: No, Bir, that is not the policy. I have explained
exactly what the policy is, which is that officers are lent to States at their-
request. I can say no more than that.

APPOINTMENT OF AN INDIAN as ’1":':1: CHAIRMAN OF TNE BomBaiY Pomr
UST.

730. *Mr, 8, Batyamurti: Will Government bhe pleased to state
whether their attention has been drawn to a represemtstion addressed by



QUESTIONS AND ANSWERS. 1875

the Indian Merchants’ Chamber of Bombay addressed to the Governsnent
of Bombay in regard to the appointment of an Indian as the chairman of
the Boinbay Port Trust in the vacancy caused owing to the pending re-
tirement of Mr. W. R. 8. Sharpe, the present cha.u-man if 8o, what action
do they propose to take in this matter? g

The Honourable Sir Joseph Bhore: The attention of the Government of
India has been drawn to the representation referred to. The power to
appoint the Chaiman of the Bombay Port Trust vests in the Government
of Bombay under the Bombay Port Trust Act, 1879, and the Government
of India do mot propose to take any action in the matter.

Mr. 8. Satyamurti: Sir, in view of the importance of Indisnisation, will
Government consider the possibility of advising the Government of Bombay
to appoint an Indian, whenever qualified Indians are available ?

~ The Honourable Sir Joseph Bhore: I will be replying to my Honourable
friend in the immediately succeeding question dealing with this matter.

INDIANISATION OF THE POSTS OF Cmn.mm AND VIOR-CHAIRMENXN OF PORT
TruUsTS.

781.*Mr. 8. Satyamurti: Will Government be plensed to.state:

(e) whether they are aware of the fact that several commerocial
bodies, such as, the Indian Merchants’ Chamber, Bombay,
the Indian Chamber of Commerce, Calcutta, and the Bengal
National Chamber of Commerce, Calcuita, as well as the
Federation of Indian Chambers of Commerce and Industry,
have repeatedly demanded the appointment .f an Indian as
8 chairman or vice-chairman of Port Trusts in the major
ports of India; and

(b) whether they have taken any action in the matter to meet the
wishes and demands of the Indian commercial community
and Indian public opinion?

The Honourable Sir Joseph Bhore: (a) The Government of India have re-
ceived representations on the subject from the bodies named.

(b) The Government of India have no redson to suppose that the claims
of Indians with the necessary administrative experience are not duly con-
sidered when vacancies occur, by Local Governments, by whom these
appointments are in most cases made. They have recently impressed on
all Local Governments the necessity of proceeding more rapidly and
systematically with the Indianisation of the higher posts under Port Truste,
and a8 Indians, qualified by experience in the financial and commercial
management of ports and railways become available in larger numbers, it
should be possible to give effect to the wishes of the Indian commercial
community in this matter.

Mr. 8. Satyamurti: Has any Indian been appointed so far, to any of
these places ?

: mmnwm Notthaﬁlumawsmo! I speak
to the best of my recollection.
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Mr. 8. Satyamurti: May I know whether Government are prepared to
make inquiriea, and find out what the reason is why no Indian has been’
so far appointed to sny of these appointments, throughout India?

The Honourable Sir Joseph Bhore: We must assume that the bodies
who make these appointments are responsible bodies and that they make
these appointments, because they consider that the persons they:are.ap-
pointing are best qualified for the post.

Mr, 8. Satyamurti: In view of the fact that Indians have got to run
an obstacle race for all these appointmente—as the Honourable Member
knows—will Government be good enough to make inquiriese whether the
claims of qualified Indiams have always been considered by these appoint-
ing authorities ?

The Honourable Sir Joseph Bhore: I have no doubt myself that the
names of Indians who are prima facie suited for these posts have been
considered; but, as I have just now told the House, the Government of
India have issued a general communication to the suthorities asking them
to bear the policy of an more rapid Indianisation of the higher posts in
mind.

Mr. B. Das: May I inquire if the Local Governments have got full
powers to appoint the Chairmen of the Port Trusts of Calcutta and Bombay,
or if the Government of India give official sanction to such appointments?

The Honourable Sir Joseph Bhore: No, Sir. The Government of India
do not give official sanction. The Local Governments have full Statutory
powers to make the appointments. '

Mr. B. Das: Are not the major ports under the Government of India?

The Honourable Sir Joseph Bhore: To the best of my recollection, the
only ports, in connection with which the Government of India make these
appointments, are Chittagong, and, I think, possibly Aden, but I am not
quite certain,

Mr. T. 8. Avinashilingam Ohettiar: Have Government considered the
advisability of appointing Indians as Chairmen of the Port Trusts in those
ports which are directly under the Government of India ?

The Honourable 8ir Joseph Bhore: We always hear that consideration
very prominently in mind.

Mr. 8. S8atyamurti: Do the Government of India accept the position
that, so far, there have been no qualified Indians occupying these places?

The Honourable Sir Joseph Bhore: My Honourable friend must realise
that these appointments are made by Local Governments, and, as I have
said, we have no reason to helieve that Local Governments have not taken
into consideration the claims of all Indiang who might primg facie be. suit-
able for these posts. .
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Mr. 8. Batyamurti: Are not the Local Governments under the super-
‘intendence, direction and control of the Government of India, in respeot of
the reserved subjects today ?

The Honourable Sir Joseph Bhore: I must bring to the notice of my
Honourable friend that under Statute Local Governments have Statutory
powers to make these appointments, and the Government of India cannot
interfere, except by way of general advice; and, as I have already ‘pointed
.out, that advice has been tendered to Local Governments.

Mr. 8. Satyamurti: When was it given.?

The Honourable Sir Joseph Bhore: I cannot tell you exactly, but I should
‘say within the last year.

Mr, 8. Satyamurti: Will the Government of India try to find out if that
advice is being heeded by any Tocal Government, in respect of any single
port ?

The Honourable Sir Joseph Bhore: I understand, BSir, that we get
quarterly reports.

TBOHNIOAL QUALIFICATIONS POSSESSED BY CHAIRMEN oF PORT TRUSTS
IN INDIA.

732. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether the present ochairmen in the various Government
Trusts of India possess any technical qualifications, and if
so, what; and

(b) whether there are no Indians of similar general capacity and
experience to occupy the posts of chairmen or vice-chairmen
of the Port Trusts?

The Honourable 8ir Joseph Bhore: (a) It is presumed that the Honour-
able Member refers to the various Port Trusts. The present chairmen are
men of proved ability and long administrative experience in the public
service,

(b) There is no bar to the appointment of Indians with the necessary
ability and experience, and their clainis are considered puri passu with
those of others as ocoasion arises.

Mr. B. Das: Do I understand that the Government of India have dele-
gated full power over the administration of the Port Trusts of Bombay
and Caloutta to the Governments of Bombay and Bengal, respectively ?

The Honourable Bir Joseph Bhore: There is no question of delegating
powers: the Statute definitely confers powers of appointments on the Local
Government.

-»
~

Mr. T. 8. Avinashilingam Ohettiar: What is the life of a Chairman of
4 Port Trust?
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| . . -
The Honowrable 8ir Joseph Bhore: 1 do not think it is'a tenure appoint--
ment, so far as I know.

Mr. T. 8. Avinashilingam Ohettiar: Is it a permunent sppointment?
The Honourable Sir Joseph Bhore: I think in most cases it is.

Mr. T. 8. Avinashilingam Ohettiar: When was the last appointment—
that to the Chittagong Port Trust—made?

The Honourable Sir Joseph Bhore: I must have notice of that question.

INDIANISATION OF THE PoOSTS OF CHAIRMEN AND VIOB-CHAIRMEN OF
PorT TRUSTS.

733. *Mr. 8, Satyamurti: Will Government be pleased to state
what steps they propose to take for Indianizing the posts of chairmen and:
of vice-chairmen of Port Truste? 7

The Honourable Sir Joseph Bhore: The attention of the Honourable-
Member is invited to the reply given to part (b) of his question No. 781.

MANUFACTURE OF LOCOMOTIVES IN INDIA.

734, *Mr T. 8. Avinashilingam Ohettiar: Will Government please
state whether Railway locomotives are manufactured in India? It so, will’
Government please state: :

(a) where they are manufactured ;
(b) what kinds of locomotives are manufactured;

(c) what percentage of India’s requirements in locomotives is.
supplied locally;

(d) whether such production in India is advantageous in any-‘way;
and

(e) if only certain types of locomotives are produced, why attempts
are not made to produce the other types of locomotives?

Mr. P. R. Rau: (a) Metre gauge locomotives are manufactured in the
Bombay, Baroda and Central Indin Railway Workshops at Ajmer.

(b) The types so far manufactured are seven.

(c) About 15 locomotives per annum have been built during recent
vears. They represent practically the entire requirements of the Bombay,
Baroda and Centra] India Railway (metre gauge) and about 50 per cent.
of the average number of metre gauge.locomotives purchased in Tudia
during the last five years.

(d) The manufacture of metre gauge locomotives has been undertaken
by the Bombay, Baroda and Central India Railway ot their workshops in
it: belief that they can get their requiremnents, -on "the whole, . cheaper:
than by importing them from abroad.
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(e) As 1 have already informed the House, an mvestigation is bel:,f
made as to the possibility of building a workshop in Indig to produce b
gauge locomotives and boilers. The question is whether it is likely to he

remunerative.

Mr. M. 8. Aney: Was not such an investigation made with -regard to
the possibility of having a locomotive workshop in India some years ago?

Mr, P. R. Rau: I am not aware that ahy complete.investigation was
made some years ago, but this investigation started only recently.

Mr. Bhulabhai J. Desai: Are there’any physical difficulties in the way
of such a factory or workshop being set up in India?

Mr. P. R. Rau: No, Sir.
Mr Bhulabhai J. Desai: Arc there any economic difficulties?

Mr. P. R, Rau: Yes; and that is what the Govemnment are trying to-
find out, whether it is lxkelv to be remumerative.

Mr. Bhulabhai J. Desal: Is that all?

Mr. P. R. Rau: Yes, Sir.
Mr. Bhulabhai J. Desai: And what had they hitherto been of opinion?

Mr. P. R. Rau: That point has not been considered yet..
Mr. Bhulabhai J. Desai: [t was never considered in the past?

Mr. P. R. Rau: Not that I am aware of.

Mr. M, 8, Aney: Is it not a faot that the workshop whicl wus a loco-
motive workshop was taken charge of and then turned into a wagon factory ?

Mr. P. R. Rau: To the best of my recollection, 1 think no locomotives
were ever built in the Peninsular Locomotive Workshop. It was originally
started for that purpose, but they were not built.

Mr. T. 8. Avinashilingam Ohettiar: May T know, Sir, if the manufac-
ture of metre gauge locomotives h‘as been profitable?

Mr. P. B. Rau: The Bombay, Baroda and Central India Railway think
that on the whole they have been able to manufacture the locomotives as
cheap if not cheaper than by importation from abroad. .

Mr. T. 8. Avinashilingam Ohettiar: Then, will not the manufacture of
broad gauge locomtives be as profitable if they are manufactured in India?

Mr. P, R. Rau: The whole point is that we are mow conducting an
investization so as to frame an estimate of the cost at which broad gauge
locomotives can be built in India. After we have made the probable
estimate of the cost, we sghall be able to compare it with the cost of those

imported from abroad.
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Mr. T. 8. Avinashilingam Ohettiar: When do you expeot the investiga-
iion to be over?

Mr. P. R. Rau: I hope it will be over very soon.

Mr. Bhulabhal J. Desai: Will Government consider during the course
of their investigation that even at a little disadvantage—I am using the
word that the Honourable Member used in answering the question—it is
-more advisable to set up workshops in India as soon as possible?

The Honourable Sir Joseph Bhore: That is & question of policy. I

bhave no doubt that all relevant matters will be taken into consideration
before a final decision is taken.

Mr. Bhulabhai J. Desai: May I request for a little

more definite
.answer ?

The Honourable Sir Joseph Bhore: 1 cannot make a pronouncement
-on the question of policy straightaway in reply to a supplementary question.

Mr. Bhulabhai J. Desai: Is it not s policy that has been approved of

by the Government of India times without number—at al] events in
terms and words?

The Honourable 8ir Joseph Bhore: What policy is my Honourable
friend referring to?

Mr. Bhulabhal J. Desai: The policy of setting up workshops-here, 80

that the Indian money can be spent here in order to raise the Indian
industries.

The Honourable Sir Joseph Bhore: Sir, I am afraid 1 am not quite
clear about that point. If the cost is proved to be prohibitive or excessive,
it will certainly not be in the interests of the Indian taxpayer.

Mr. Bhulabhal J. Desai: The qualifications are entirely uncalled -for.
I want my Honourable friend to answer this question. Provided it is no¥
found to be prohibitive as it is not found to be prohibitive in the case of

smaller engines, will that policy be followed and kept at the forefront of
‘the programme?

The Homourable Sir Joseph Bhore: My Honoursble friend is asking a
hypothetical question, and I am not prepared to state what the policy
of Government would be in certain circumstances.

Mr. Bhulabhat J. Desai: All possible questions as to the future policy
of Government must necessarily be hypothetical. The question that I am
asking is this: 8o far as the setting up of a workshop is concerned, will
this question be borne in mind that it is better to raise an industry here
if it is not reasonably prohibitive.

The Honourable Sir Joseph Bhore: T have already said that all rele-
vant -considerations—and that is certainlv a relevant consideration—will
‘be taken into account before any final decirion is taken. :
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~Mr. Bhulabhai J. Desai: Do I understand that I cannot get any definite
answer.

The Honourable Sir Joseph Bhore: I am not in a position to give my
Honourable friend any more definite answer than that.

Mr, Bhulabhai J. Desai: What I want is whether, as a primary con-

sideration, would it be borne in mind? Relevancy is one thing and &
primary oconsideration is another.

The Honourable Sir Joseph Bhore: My answer is equally definite. 1

said that this matter and all other relevant matters would be borne in:
mind.

Mr. Bhulabhaj J. Desai: May I say that there is a distinction between

what you might call relevant and primary consideration, and I do not mind :
being answered that it would not be a primary consideration?

The Honourable Sir Joseph Bhore: I am not prepared to go any

further than what I have seid already, in reply to a supplementary question
on this subject.

Mr, H. P. Mody: On a matter of information, 8ir. Was not the manu-
facture of locomotives once taken up at the workshop at Jamalpore?

The Honourable 8Sir Josesph Bhore: I do not think tha{ locomotives
were built there.

Mr. 8, Satyamurt!: What is the kind of investigation on which the

Government are engaged now. Who is conducting it, and for how long
it has been conducted?

The Honourable Sir Jos'oph Bhore: I cannot tell my Honourable friend

how long it has been conducted, but the investigation is as to the probable
cost of production.

Mr. 8. Satyamurii: Who is doing it?

The Honourable Sir Joseph Bhore: The technical advisers of the Rail-
way Board.

Mr. 8. Satyamurti: Who are they?

The Honourable Sir Joseph Bhore: One of them is Mr. Wrench, who-
is the principa] technical adviser of the Railway Board.

Mr, 8. Satyamurti: He is a European?

The Honourable Sir Joseph Bhore: Yes.



1882 LEGISLATIVE ASSEMBLY. [8tn Marcu 1985.

SPBCIAL RRVENUR DBRIVED FROM THE LEVY ON YARK CONSUMPTION FOR THE
BENEFIT OF THE HAND-LOOM WEAVING INDUSTRY. '

735. *Mr, Samuel Aaran: Will Government be -pleassd 'to ‘state
(1) the total special revenue derived from the levy on yarn consumption
for the benefit of the hand-loom weaving industry; (ii) how much of it has
been allotted to the Madras Presidency; (iii) how it is intended to be
utilised for the benefi; of hand-loom weavers; and (iv) what steps have
so far been taken in this regard?

The Honourable Sir Frank Noyce: (i) The protective duty am yaru is
being collected from the st of May, 1984, but'the éxact amount available,
for the -assistance of the handloom industry, will not be known until after
'};hlc‘ahclose of the current finencial vear. It is estimated at sbout Rs. 4}
skhs.

(ii)) A sum of Rs. 26,500 has been allotted 'td't&xé'Mddm's '.Pfesi«i_ency
for the period November, 1984 to March, 1985, and it is projosed to allot
Rs. 59,500 during the coming financial year. ‘

(iii) and (iv). The attention of the Honourable Member is Jnvited to
Bulletin of Indian Industries and ‘Labéur, No. 52, a ‘copy ‘of which is
available in the Library of the House. It contains the Madras schieme
for the development of the handloom industry. This scheme, has since
been modified to suit the proposed grants, and it has received the approval
of the Government of India. A

Prof. N. G. Ranga: Do the Local Governments take into consultation
the representatives of the handloom industry before they prepare :their
programme ? ’ ) - '

The Honourable Sir Frank Noyce: I am not quite sure who the repre-
sentatives of the handloom industry in this matter are, hut I have no
doubt. that the Loca] Governments will take such advice as they may
-consider desirable.

Prof. N. G. Ranga: Will the Government of India consider the advisa-
bility of advising the Local Governments to take the representatives of
the handloom industry into consultation?

The Honourable Sir ¥rank Noyce: No, Sir, and for two reasons. .One
is that the Local Governments can be fully trusted to exercise proper
discretion in this matter, and the other is that we are here dealing with
a provincial transferred subject. '

Prof, N. G. Ranga: In view of the fact that the Government of India
are collecting all this money and then distributing it between warious
Local Governments, will the Government of India be prepared to consider
the suggestion that these Loecal. Governments should be advised to take
into consultation the representatives of the handloom weavers ?

The Honourable Sir Frank Novce: No, Sir. As I have already said,
the Local Governments can be fully trusted #n exercise their disoretion in
‘this matter, and there is no necessity for the Government of India to
-advise them in regard to the obvious. -
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Prot, N. G. Banga: Wil] the Government of India be pleased to refer
‘this particular suggestion made on the floor of the House for the considera-
tion of the Local Governments that the representatives of the handloom
industry should be taken into consultation?

The Honourable Sir Frank Noyce: 1 am quite willing to send a copy
-of the questions and my replies to all T,ocal Governments.

Dr. Ziauddin Ahmad: What is the amount allotted to the United Pro-
vinces from this fund?

The Honourable Sir Frank Noyce: I am answering u short nolice ques-
tion on this subject. Tn reply to it, I am placing a statement on the
table of the House showing the amount allocated to the different provinces.
I may. however, inform my Honourable friend at once that for 1934-85'
the United Provinces Government will gett Rs. 32,000 and for 1935-36
they will get Rs. 72.000.

Prof. N. @. Ranga: Will Government be pleased to lay on the table
of the House every year an annual report of the work that has been done
in the various provinces with the monev granted to them by the Govern-
ment of India?

The Honourable Sir Frank Noyce: The intention is thai these schemes
should be reviewed from time to time by the Industries Conference and
the reports will be duly incorporated in a Bulletin similar to the one I
have in my hand which will be available for the information of this House.

INDIAN MEDICAL SERVICE OFFIOERS TRANSFERRED TO CiviL EmprLoY IN
THE MADRAS PRESIDENCY.

736.*Mr Sammnel Aaron: Will Government he pleased to state:
(a) the names of the Indian Medical Service Officers transferred to

civil employ in the Madras Presidency during the last three
years;

(b) how many of these are natives of the Madras Presidency;

(c) whether it is a fact that officers who do not know the language
of the Province and have no experience of its conditions are
being transferred to the Madras Presidency in preference
to Madras men in the Indian Medical Service; and

(d) whether Government pronose as far as possible to post Madras
men in the Indian Medical Service in the Madras Presidency ?

Mr. Ram Ohandra: (a) A statement ir laid on the table.

(b) None.

(c) and (d). T would refer the Honourahle Member to the answer given
bv me to Prof. N. G. Ranga's question No. 458 on the 22nd February,

1935.
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Statement regarding tramafer of Indian Medical Service Oﬁccn fo the Pm:daucy of
Madras.

The undermentioned Indian Medical Service Officers have been transferred to Oivil:
eroploy in the Presidency of Madras during the last three years :
. Major A. I. Cox, v
. Major J. A. W, Ebden.

. Captain R, D, Alexander.
Major General 8ir F. F. Conmor, Kt., D.8.0., K.H.8.
Lt.-Colonel C. M. Plumptre,
. Captain J, F. Shepherd.

. Cantain. P, J. Kelly.

. Captain M. G. Kelly.

. Bt, Major M. 8. Gupta,

. Lt.-Colonel C. M. Ganapathy.
. Bt. Major F. M. Collins.

. Major G. R. McRobert.

. Captain Sangham Lal.

. Captain J. 8. McMillan,

EBooNovecpe

"Ek

INDIAN MEDICAL SERVICE OFFIOERS TRANSFERRED TO THE Rnsmmn
DEPARTMENT.

7387. *Mr. Samuel Aaron: Will Government please state:

(8) the names of Indian Medical Service Officers who have beerr
transferred to the Research Department during the last five
years;

(b) how many Indian Officers of the Indian Medical Servlce have-
during the last five years applied for admission to the Research
Department; and

(c) bow many European Officers of the Indian Medical Serv1ce have
durmg the same period applied for admission to the Research

Department?
Mr. Ram Ohandra: (a) Major R. C. Wats.
(b) 35.
(c) 11.

Mr. Lalchand Navalral: May I know if f’he transfer of these medical
officers to the Research Department is impending, and, if so, are there:
any Indian candidates?

Mr. Ram Ohandra: There are Indian officers of the I.M.S. who have:
applied for appointment to the Medical Research Department.

Mr. Lalchand Navalral: Who transfers them and under what . ciréum-
stances?

B

Mr. Ram Ohandra: There is a Recruitment and Appmntment Board
‘which makes the selection from amongst the applicants.
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‘Mr. Lalchand Navalrai: When is the Board ‘meeting? Now?
‘Mr. Ram Ohandra: The Boerd has salready met:

Mr. Lalchand Navalrai: Have they decided and sent in their recom-
anendations ?

Mr. Ram Ohandra: Their decision has not yet been communicated to
‘Government.

ExpPeNsEs oF PoLiTICAL PRISONERS DETAINED UNDER Rmgurarion III

788. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government be
pleased to state what has been the expense per head per month for each
of the political prisoners detained in different jails and detention camps
under Regulation ITI?

(b) Will Government be pleased to state the amount of total expenses
incurred on political prisoners detained without trial since 1929?

The Honourable Sir Henry Oraik: (a) I invite attention to the reply I
gave on the 6th February, 1985, to question No. 86 and to the list therein
referred to, which was laid on the table in August last and which showed
the allowances sanctioned in the case of State Prisoners and their families
under Regulation IIT of 1818. Since then, No. 28 in the list has been
granted a diet allowance of Rs. 1-6-0 a day and a personal allowance of
Rs. 82 a month and his dependents an allowance of Rs. 85 a month.

(b) T regret that separate figures for State Prisoners are not available,
and cannot be ascertained without undue labour. The expenditure from
central revenues on State Prisoners and certain political refugees from
April, 1929 to March, 1934, was Rs. 12,01,061. The budget estimate oa
this account for the financial year 1934-85 is Rs. 2,28,200.

Mr. 8. Batyamurtli: What are the principles on whch these allowances
are usually fixed for the individual State Prisoners?

The Honourable Sir Henry Oralk: In accordance with the necessities
of each oase.

Mr. 8. Satyamurti: Are enquiries made by this Government, or are
they mede through the Local Governments ?

The Honourable Sir Henry Oralk: The enquiries are only made through
Local Governments. ‘

-Mr, 8 Satyamurti: Do this- Government make up their mind finally,
irrespective of the recommendation of the Local Governments, taking all
circumstances into consideration?

The Honourable Sir Henry Oralk: Yes, Sir: that is so.

Mr, 8. Satyamurti: Are the circumstarices of the dependents also taken
into’ conisideration ? SR S SRR A
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The Honourable Sir Henry Oralk: Yes, Sir.

Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable Member
state if the mpolitical prisoners in Midnapur jail are treated as ordinary
oriminals ?

The Homourable 8ir Henry Oraik: That does not arise out of this
question.

PRISONERS CONVICTED DURING THE CIVIL DISOBEDIENCE MOVEMENT STILL
IN JAILS.

789. *Mr, Amarendra Nath Chattopadhyaya: Will Government be
pleased to state how many prisoners conwieted during the civil disobedience
movement are still detained in jails even after the withdrawal of the
imovement?

The Honourable Sir Henry Oralk: I would refer the Honourable Mem-
ber to the reply given bv me to Pandit Govind Ballabh Pant’s starred
question No. 346 on the 20th February.

Mr. S. Satyamurt{: What is the number today ? Is it the same as on
that date?

The Honourable Sir Henry Oraik: As far as I know, yes.

Miurrary RouTe-MaRcHES IN THE CoNTAl SUB-DivisioN, MIDNAPORE.
DisTRIOT.

740. *Mr. Amarendra Nath Ohattopadhyaya: Are Government aware of
the military route-marches in the Contai Sub-division, Midnapore District?

The Honourable Sir Henry Oralk: I invite attention to the reply I gave
on the 18th February, 1935, to part (c) of question No. 216.

PoSSIBILITY OF INTERNATIONAL MEASURES TO FACILITATE THE ABOLITION.
OoR REDUCTION OF SUBSIDIES.

741. *Dr. P. N, Banerjea: (a) Are Government aware that during the
course of the statement which the President of the Board of Trade made
in the House of Commons on the 8rd July last, it was stated that the
British Government intended communicating with foreign countries to as-
certain their views on the possibilityv of inteérnational measures to facilitate
the abolition or reduction of subsidies and the formulating ot schemes for
laying up or serapping superfluous tonnage or both, that in considering these
problems it was essential to have the co-operation 6f the Dominions and
India, and that they were therefore informing the Dominions and India of
the position and seeking their views as to the possible lines of action?

(b) Have Government received any communication from His Majestv's
Government relating to the subject mentioned in part (a) above? =

(c) If the answer.to part (b) be in.the affirmative,,will Government be
pleased to state whether they will give an opportunity to the Assembly. to
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«express its opinion on the points raised in these despatohes as regards subsi-
dies, laying up scheme and the reservation of the inter-imperisl trade to
British shipping, and also to consult Indian opinion on the subject?

The Honourable Sir Joseph Bhore: (a) Yes.

(b) Yes.

(¢) The question does not arise as no action is called for in regard to
Indian shipping.

Dr. P. N. Banerjea: When was the communication referred to in part
(a) received?

The Honourable Sir Joseph Bhore: Some time last year.

Dr. P. N. Banerjea: Did not the Government of Great Britain invite
the ‘opinion of the Government of India ?

The Honourable Sir Joseph Bhore: Yes, Sir.

Dr. P. N. Banerjea: Did the Government of India consider it desirable
to get the opinion of the Legislature or of the public?

The Honourable Sir Joseph Bhore: The Government of India have not
departed by one jot or tittle from their previous policy in this matter, and
that is well known to everybody.

Dr. P. N. Banerjea: What, is that previous policy ?

The Honourable Sir Joseph Bhore: I had hoped that my Honouroble
friend, who seems to have taken some interest in this matter, would have
taken the trouble of trying to know what that policy was. That policy is
that the Government of India keep their hands free to use the means which
they consider best suited for the development of shipping in this country.

Mr. 8. Satyamurti: What are the means they are using now for the
development, of shipping in this country ?

The Honourable Sir Joseph Bhore: I explained it the other day to the
Honourable Member. The means are friendly negotiation and private
gettlement and those means have proved eminently successful.

Mr. 8. Satyamurti: Do they contemplate reserving the coastal shipping
for Indian owned vessels ?

The Honourable Sir Joseph Bhore: The Government are not considering
that. question.

CONFIRMATION OF CERTAIN CLERKS IN THE ARMY HEADQUARTERS.

742. *Dr. P. N. Banerjea: (a) Is it a fact that certain clerks in the
Army Head~varters have not been' confirmed, though they were appointed
on probation agsinst permanent vacancies snd have sucoessfully completed
the period of probation? If so, how many such clerks are there in all in
the Army Hendquarters?

2
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(b)- Is it a fact that the clerks referred to in part () sbove have been
asked to accept the terms of the Indian Army Corps of Clerks and that
their oconfirmation has been made conditional on their _accepting such
terms?

(c) Is it a fact that the acceptance of the térms of the Indian Army
Corps of Clerks entails the signing by these clerks of an agreement to serve
under the India Army Act for a .period of ten years?

(d) Is it a fact that the terms referred to in parts (b) and (c) above
rank these clerks with the ‘‘Followers: Second Class’'?

(e) Is it & fact that a majority of the clerks referred to in part (a) above
have expressed their unwillingness to serve under these conditions? Is it
also a fact that, because of their unwillingness to serve under these terms,
they have not been confirmed in their respective posts?

(f) Is it a fact that these clerks were recruited as a result of the examina-
tion held by the Public Service Commission ?

(g) If the reply to part (f) be in the affirmative, will Government be
pleased to state whether these clerks were given to understand at the time
of the examination, or at the time of their appointment, that they might
be required to serve under the Indian Army Corps of Clerks terms?

(b) If the reply to part (g) be in the negative, why do Government force
such clerks either to accept the terms of the Indian Army Corps of Clerks
or to quit service?

(i) Are Government aware that this causes general discontent among
Government servants?

(j) Tf the reply to part (i) be in the affirmative, what steps have Gov-
ernment taken so far to improve the condition of the clerks in question?

{k) Do Government propose to shift all such clerks, at the earliest
opportunity, from the Army Headquarters to other suitable departments
and confirm them there? If not, why not?

Mr. G. R. F. Tottenham: (n) Yes. At present there are seventeen.

(b) Yes.

(c) Yes.

(d) No.

(e) Yes.

(f) Yes.

(g) No. .

(h) Government are not forcing these clerks either to adcép't'tliae‘ terms
or quit the service.

(i) No.

~ (j) and (k). Every endeavour is being made to provide the men con-
cerned with alternative ‘appointments in other offices. (Six have slready
been absorbed, eight mare are about to be absorbed, leaving only nine to be
provided for.) ’ ' - IR

£
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Dr. P. N. Banerjea: What do Government propose to do with the re-
maining nine ? ‘ '

u:' Gl nu ra Tottm: Abmrb’ them. 2

REFUsAL oF PERMISSION TO THE ARMY HEADQUARTERS STAFF TO APPLY
’ TOR APPOINTMENTS IN OTHER DEPARTMENTS. K

743. *Dr. P. N, Banerfea: (a) Is it a fact that the members of the
staff employed in the Army Headquarters are not allowed to apply for any
appointment in another department of Government?

(b) Is it a fact that the applications for such transfers are ‘invariably
withheld 2

(c) Will Government be pleased to state how many applications of the
members of the Ariny Headquarters staff for an appointment in any otlier
department have been withheld. and how many have been forwarded,
since 1st January, 1934?

(d) If the reply to part (a) be in the affirmative, are Government aware
that this attitude towards their employees causes general dissatisfaction
among the latter?

(e) If the reply to part (d) be in the affirmative, are Government pre-
pared to issue instructions to the effect that the application of any member
of the staff of the Army Headquarters for better employment under other
departments of Government should not generally be withheld?

Mr. G. R. T, Tottenham: (a) and (b). There is no general rule to the
effect stated, but in one branch of Army Headquarters it has been neces-
gary for the last six months to withhold applications for transfers, because
the work was suffering owing to the constant changes that were taking

place.
(¢) 24 applications were withheld and 111 were forwarded.

(d) and (e). Do not strictly arise—but Government are oonsidering the
question of issuing general rules on the subject so as to secure greater
uniformity of treatment.

Mr. Lalchand Navalral: May I know if these people are drawn from
the other Departmerits of the Government to the Army Department ?.

Mr. G. R. F. Tottenham: No, Sir. They are recruited through the
Public Bervice Commission, and take up appointments in Army Headquar-
ters. Very often some of them wish to better their prospects and apply
for appointments elsewhere.

Dr. P. N. Banerjea: With regard to part (c), what were the grounds
on which the applications were withheld ?

Mr. @. R. T. Tottenham: I imagine, Sir, that the 24 applications which
were withheld were from clerks or Government servants serving in this
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particular ,branch  of .Army Headquarters where a ben ‘has been put on
transfers for the last six months.

Mr. Lalchand Navalrai: Were. these 24 men' recruited” throughi:- the
Public Service Commission or were they recruited direct or from the other
staff of the Government of India ?

Mr. G. R. F. Tottenham: I.should imagine slmost certsinly that they
were recruited through the Public Service Commission.

Q-ESTABLISHMENT SECTION . IN-THE QUARTERMASTER (FENERAL'S. BRANCH.

744. *Dr. P. N. Banerfea: (a) Is it a fact that the establishment section
in every branch of the Army Headquarters deals with inter-sectional trans.
fers of the Branch?

(b) Is it a fact that the Q-Establishment Section, which deals with
inter-sectional transfers in the Quartermaster General’s Branch, is com-
posed of the same clerical men and that none has been transferred from
that section to any other section for a number of years?

(c) Will Government please lay on the table a statement showing the
names of the present clerica] staff of the Q-Establishment and the period
for which each has served in that section?

(d) Ts it a fact that the major portion of Q:Establishment regularly
moves each year between Simla and Delhi? Will Government please
state the number: of clerks in Q-Establishment section' who move and the’
number of those who do not move?

(e) [s it a fact that the men in the moving portion of the Q-Establish-
ment section have been moving for a number of years and that noéne of
them has been transferred to the non-moving portion of the Q-Establish-
ment or to any non-moving section of the Quartermaster General’s Branch ?

(f) Is it a fact that transfers are frequently made between other sections
of the Quartermaster General’s Branch?

(g) If the reply to part (f) be in the affirmative, will Government
please state the reason for not transferring persons from' the Q-Establish-
ment section to any other section of the Quartermaster General’s Branch?

(h) Are Government prepared to take steps to overhaul the Q-Estab-
lishment section ?

Mr. G. R. ¥. Tottenham: (a) Yes, so far as the Secretarial duties
connected with such matters are concerned, but the decisions do not rest
with the clerical establishments. ’

(b) No.

(c) A statement is laid on the table.

(d) Yes. Eleven move to Delhi and eight remain in Simla.

(e) No..

(#) No.

(g) Does not arise.
~ (h) No.
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Serial Service
No. Name. Designation. . in Q-Est.
1 | Mr. D. D. Bhardwaja, M.A. Assistant-in-Charge. . 10 years.
2| ,, R.C.Dhown . Junior Assistant o 154 .,
3 | R. 8. Nem Das Jain Cashier . 24
4 | Mr. Chirag Din 2nd Divn. (Despatoher) . 23 -,
5{ , G.C.Bali 2nd Divn. (Distribution) . 12¢
6| ,, KehrSingh 2nd Divn. (Steno) . 6} .,
7| , G M.Din 2nd Divn. (Typist) . "
8| , A.8.Negi 2nd Divn. 44
9| , N.Robinson - 2nd Divn. (Library) 8 .
10| ,, Zarief Hussain 2nd Divn. (Typist) . 5,
11 | ,, H.N.Bahl 2nd Divn. (C;sh) 3% .
12 | ,, Badri Nath 2nd Divn. (Despatcher) . 3 months.
18 | ,, K.D. Pant 2nd Divn. 5} years.
14 | ,, 8. N.Saksena « | 2nd Divn. (Revords) [ 1 year.
15| ,, B.L.Murgai . 3rd Divn. (Despatcher) ), b years.
16 | ,, M. D. Dalakoti 3rd Divn. . . . ’ 3 "
17| ,, Farhat Ali 3rd Divn. (Typist) . I TR
18 | ,, Kateh Mohd. . 3rd Diva. ,, . . i I ¥
19 [ Miss 7. Adley . . . | 3rd Divn. (Typist & Des- | 1§ months.
patcher),

Q-ESTABLISHMENT SECTION IN THE QUARTERMASTER GENERAL’S BRANCH,

745. *Dr. P. N. Banerfea: (a) 1s it a fact that the questions relating
to’ establishment, e.g., coiitrol' of the cleritel and: menial establishment
including’ recruitment, service, payment, leave, tranefer, honours and:
rewards, welfare and'discipling; and supervision'of the accounts, ete., ete.,
of the Quartermaster General’s Branch, are dealt with in the Q-Establish-
ment section? If so, are Government aware of the importance of this

section from the point of view of the office administration?

() Are Government prepared to consider the advisability of entrusting

the cHarge of Q-Establishment section: to & senior assistant?

Mr. G. R. ¥. Tottenham: (a) Yes, but orders on all these ‘mattern are
passed by the officers of the Branch and not by the clerical establishments.

{(b) The section is not in charge of a junior assistunt.
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DEBT OF THE GOVERNMENT OF INDIA UNDER OERTANN HELDS,

+ 748. *Pandit Nilkantha Das: (a) What is the amount of debt of Govern-
ment of India under the following heads:

(i) productive:
(1) Railway,
(2) Irrigation, '
(8) other,

(i) non-productive,

(iii) showing what amount in each head has been incurred on account
of Provincial Governments, giving the figures province by
province?

(b) What amounts on the heads of (i) and (ii) of part (a) above have
been secured (i) from Indians, (i) from Englishmen, and (iii) from others ?

(¢) What debt under the heads (i) and (ii) in part {(a) above has been
secured during the years 1920-21 to the present day and what amount of
this has been secured from Indians? b

(d) Has any public lo'an been converted into loans from Indians during
the years from 1920-21 to date? If so, in which years and to what amount ?

(e) What is the interest paid each year for the public debt of the Gov-
ernment of India:

(i) on productive loans, and
(ii) on non-productive loans?;

(f) What proportion of this interest is paid to:
(i) Indians, and
(ii) foreigners?

(8) Is there any plan to convert loans from foreign creditors to Indigmr
creditors? ' If so, what is the plan?

The Honourable Sir James Grigg: (a) and (¢). I would invite the
attention of the Honourable Member to Accounts 42A, 81 and 86A in the
Finance and Revenue Accounts and to Appendix II to the Financial Secre-
tary’s Explanatory Memorandum on the budget for 1935-36.

(b), (c) and (f). The information desired by the Honourable Member
is not obtainable.

(d) and (g). I would refer the Honourable Member to the proceedings
of the Council of State for the 28th of August, 1934.. -As I f.hen explained,
the policy of the Government of India is to repatriate sterling debt when-
ever it is possible to do so, and, since 1928, there has in fact been a re-
patriation of about £20 millions. ‘ -

Prof. N G. Ranga: With regard to part (b), will an attempt be made
to obtain the information ? C
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. 'The Honourable Sir James Grigg: This is the question the Honourgble
Member asked me the other day, and I am net trying to avoxd: the supply
of any information. I simply said the information is not obtainable.

Prof. N. G. Ranga: Is it a fact that many Englishmen are investing
largely in rupee loans floated in this country?

The Honourable Sir James Grigg: I do not know about that.

Prof. N. @. Ranga: Will Government be pleased to ascertain the facts ?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

UNIFORM DISTRIBUTION OF SALT ALL OVER INDIA.

747. *Pandit Nilkantha Das: (a) Are Government aware that in plb.ces
in India supply of salt is not regular and the price accordingly fluctuates?

(b) Are there any provisions in the Salt Department to see that distri-
bution of salt supply according to local requirements is uniform all over
Tndia?  If so, what are the provisions? If not, are Government prepared
to consider the advisability of seeing that salt is sold to all Indian consumers
at an uniform rate throughout the year?

The Honourable 8ir James @Grigg: (a) Except in entirely abnormal condi-
tions, such as prevailed at the end of the Great War, there are no irre-
gularities in the supply of salt or fluctuations in its value beyond what are
the ordinary incidents of trade.

(b) No. The distribution of salt is left to the wholesale and retail
traders. The Government regard it as impracticable that they should take
over the distribution of salt down to the retail stuge, which would be neces-
sary if they sought to secure that salt should be sold to all Indian con-
sumers at & uniform rate throughout the year.

Mr. S, Satyamurti: I do not know to whom to address the question, as
the Honourable Member may not be in a position to answer, but may I
agk any Member of Government to state whether they will take steps to
make the transport of salt easier and cheaper than it is today, in order to
ensure, to the extent to which easy and cheap transport can ensure, the
sale at uniform prices of salt throughout India ?

. 'The Honourable Sir James Grigg: As the Honourable Member himself

suggested, I think he had better address that question to ome of my
colleagues. i

_ Pandit Nilkantha Das:. My question was not exactly about uniform
prices-throughout India, but uniform prices throughout the year at a parti-,
cular place, so that there may not be scarcity of salt in a particular place.. -

The Honouzable Bir James Grigg: That question I bave answered, if the
Honourable Member will read my answer., L C
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MupawmnG oF THE HEAD oF THR RAILWAY A8 USED IN Ratrway Rurms
AND RBEGULATIONS. ‘

748. *Sardar Mangal Singh: Will Government please state what is
meant by the head of the railway as used in railway rules and reguletions?

Mr. P. BR. Rau: On State Railways, the head of the Railway Adminis-
tration is known as the Agent.

L

Sardar Mangal Singh: Is not the Railway Board the head of the rail-
ways? ’

Mr. P. R. Rau: Ultimately, Sir.

Sardar Mangal Singh: Is not the Governor General in Council the head
of the railways?

Mr. P. R. Rau: He is the head of the whole Government of India.

Sardar Mangal Singh: How many heads has the Railway Department
got then ?

8ir Cowasji Jehangir: TIs this side of the House the tail of the ra.ilwsylf

PAY AND ALLOWANOE OF TICKET EXAMINERS ON CEBTAIN STATE RATLWAYS.

749, *Sardar Mangal Singh: Has the attention of the Governor Gen-
eral in Council been invited to the open letter dated, Simle, the 9th Octo-
ber, 1934, addressed by the National Federation of Railwaymen, Delhi, to
the Chief Commissioner, Railways, regarding the pay and allowance of
the Ticket Examiners on certain State Railways in India? If so. will
Government please state: '

(n) whether the statements and references quoted therein are cor-
rect;

(b) if the reply to part (a) be in the negative, in what respect
and to which extent they are incorrect or inaccurate;

(c) whether the claim to average mileage allowance or 75 per cent.
of the pay treated as pay is in order:

(d) if the reply to part (c) be in the negative, how and why it is
not in order;

(¢) what action has been or is likelv to be taken by Government
on this lgtter, if none: why not?

Mr. P. BR. Rau: The answer to the first part of the question is in the
affirmative. As regards the second part,

() to (d). The correct position has been explained by me more than
once on the floor of the House. It is not possible for me in the short space
of a reply to a question in this House to deal with all the arguments in thé
letter.

(¢) The letter will be examined carefully by the Railway Board but,
so far as I can see from a cursory examination, it brings forward no im-
‘portant points which have not already been considered.
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Mr, Lalehand Navalrai: May I know ‘what was the conclusion arrived
at by the Honourable Member ?  We do not want replies to arguments, but
we want to know the decision.

Mr. P. R. Rau: That will be given in the reply to the next question.

Sardar Mangal Singh: Is the space of a question and answer limited
according to rules which makes it impossible for the Honourable Member
to give the information in the space of a reply ?

Mr. P. R. Rau: It will take me half an hour to explain the whole posi-
tion,

My, V. V. Giri: Will the Honourable Merriber place the details on the
table ?

Mr. P. R. Rau: I have already explained it on more than one occasion
on the floor of the House, and the answers will be found in previous
proceedings?

PAY AND ALLOWANCES OF TRAVELLING TICKET CHEOKING STAFF ON THS
East INDIAN AND NorTH WESTRRN RAILWAYS.

750. *Bardar Mangal Singh: With reference to an assurance given to
this House by Mr. P. R. Rau-in answer to'a suppiemientdiy question to
starred question No. 852, asked ‘on' the  8th’ August, 1934, will Govern-
ment please state whether the casc of the pay and allowance of the Travel-
ling Ticket Inspectors (of the Accounts Department) now working as Travel-
ling Ticket Examiners and Special Ticket. Examiners on the East Indian and
North'' Western Railways has by now been decided? If not will Gov-
e1nmaent -please state the probable date by which the decision is likely to
be arrived at?

Mr. P. R. Rau: Government hope to arrive at an early decision.

Mr. Lalchand Navalrai: As these men have been troubling the Railway
Department and the Honourable Member, will the Honourable Member
himself try to see that the decision is arrived at soon ?

‘Mr. P. R. Rau: In answer to that,.I should explain to the House that
at present at least two hours a day of my time and a much larger propor-
tion of the time of the officers of the Railway Board who:are dealing with
it are taken up in the researches necessary to answer various questions of
detail on railway administration on the floor of this House.

Mr. Lalohand Navalrai: Will the Honourable Member, after this
Session is over, take this up as the first question to be considered ?

My. P. R. Rau: T hope to do so before the Session is over,. if possible.

_ Dr. Zisuddin Ahmad: Is it not a fact that I had innumerable interviews
with the Honourable Member on this particular question and certain sug-
gestions are pending for his consideration on this question ?

. Mr.'P. R. Raud I am certainly able to congratulate my Honourable
friend on the number of suggestions he has made on this question.
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DEMOTIONS AND SUPBBSESSIONS IN -OERTAIN DIvISioNs oF THE Eier INDIAN
RAILWAY, '

761, *Sardar Mangal Singh: With reference to the reply laid on the
table of this House on the 29th January, 19385, to starred ‘question No. 440,
asked on the 7th August, 1984, will Government please state:

(a) whether it is a fact that an employee draw;'ing.l'{s. 160 pay in
the grade of Rs. 180—10—160 with about 15 years service-
has been demoted to the grade of Rs. 110—5—140;

(b) whether it is a fact that an employee drawing Rs. 140 pay in
the grade of Rs. 110—5—140, with about seven years service:
has been held senior to the employee drawing Rs. 160 and
promoted to the grade of Rs. 150—10—190;

(c) under what rule or order an employee in a higher grade and in”
receipt of higher pay and with much longer service is held

junior to an employee in a lower grade drawiny less pay with-
much length of service;

(d) whether it is an accepted practice to determine the seniority om
initial pav in the grade or permanent service; or both;

(e) whether it is a fact that the claims of senior employees are
superseded by junior employees in Howrah, Allahabad,
Lucknow and Moradabad Divisions in the ticket oh
branch;

(f) whether it is a fact that supersessions have taken place in the
ticket checking branch under the orders of the Chief Operat-
ing Superintendent, East Indian Railway, in Howrah, Allaha-
bad, Lucknow and Moradabad Divisions;

(g) whether on restoration of pay with retrospective effeet and with'
the benefits of increments, the senioritv of an employee is

also restored; ¢

(h) whether it is a fact that the substantive grades, viz., Rs. 60—4
—64—8120 and Rs. 180—10—200, were restored to the
Travelling Ticket Inspectors in-December, 1982, with retros-
pective effect, i.e., from 1st June, 1981; if po, what are
the equivalent or as near as possible in the Moody-Ward
system ; '

(i) whether they are prepared to lay a copv of the direction to the
Agent that the holders of the restored substantive grades-
be absorbed in the new Moody-Ward svitem prior to ¥heir
being passed out of service; and

(j) whether they are prepared to lay a copy of the diregbion %o:the
Agent that the holders of the restored substantive grades.
should not receive the stage advancement ‘in- theit ‘substan-
tive grades? '

. Mr. P. R, Rau:.]1 have called for certain informationand will lay &
replv on the table of the House in due course. o
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APPLICATION OF NEw LEAVE RULES TO JOUBRNEYMEN ON STATE RAILWAYS.

752. *Mr. Fakir Chand: (a) Wil Government be: pléased to state if
:ny orders have been issued regarding the application of new State Railway
I.eave Rules to journeymen on State Railways? ’

(b) 1f the reply to part (a) be in the affirmative, will Government be
pleased to state the considerations on which it was decided to exempt
them from the operation of these rules?

(c) Will Government be pleased to state if this category of staff has

to undergo an apprenticeship of five years and then has to wait for appoint-
ments ?

(d) 1f the reply to part (¢) be in the affirmative, will Governmeunt be
plensed to state if their date of appointment is taken as the date of join-

ing the Railways as apprentices or the date on which they are appointed
as journeymen ?

(e) Is it a fact that sometimes this category of staff has to wait for
vacaucies after completion of their training, and are Government prepared
4o employ them safely in any other vacancies except those of journeymen
till such time when they can be absorbed in the regular cadre of journey-
men ?

(f) Is it g fact that during the retrenchment period those apprentices
who had undergone their training, had to wait longer, as even the normal
vacancies were not filled, than in normal circumstances ?

(8) Are Government prepared to lift the embargo of subjection to new
Leave Rules and revised scales of pay, in the case of those of the staf who
joined the Railways before the 15th July, 198172

Mr. P. R. Rau: (a) and (b). Orders have recently been issued that
Journeymen should be treated as subordinate staff and given leave under
Annexure I of the State Railway Leave Rules. The reason was that they
are in scales of pay generally rising to more than Rs. 100 per mensem.

(c), (e) and (f). Trade Apprentices and Apprentice Mechanics are
required to undergo five years training under the rules for recruitment; no
guarantee of appointment is given to them. It is possible that they may
have to wait some time before they are actually employed. This period of
waiting was probably prolonged owing to retrenchment, but this was un-
avoidable. The question of employment in other vacancies must depend
on the circumstances at the time.

(d) The date of appointment is the date of joining as apprentice if there
is no break in service, if there is a break, it is the date of appointment as
journeyman.

" () The State Railway Leave Rules apply to reilway servants who were
appointed on or after the 1st April, 1980, or who were appointed prior to
that date on the condition that when the revised leave rulés for State Rail-
‘way employees were introduced, they would be brought under them. As
regards pay, orders have been issued that apprentices who joined before
the 15th July, 1981, would be entitled to the old scales of pay if they are
appointed. subsequent to that date without a bresk. Government do not
see any- reason to make a depgrture from the general orders referred to
above. ‘ L
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OFFICERS OF INDIAN SERVICES.

753, *Bhal Parma Nand: Will Government be pleased to state the
pumber of officers of Indian services, by communities and provinces, dur-
ing the last three years:

(a) appointed,

(b) dismissed,

() removed,

(d) retired under retrenchment, and
(¢) retired under ordinary rules?

 The Honaurable 8ir Henry Oralk: I regret that the information is
not readily available and. cannot be collected without an amount of labour
which would be wholly disproportionate to the results. I would, however,
refer the Honourable Member (1) to the statement laid on the table or the
138th February, 1933, showing the effect of retrenchment on the communal
composition of the staff in the Government of India Secretariat and (2) to-
the statements showing the communal composition of the various services,
etc., which are placed in the Library of the Legislature every year.

APPEALS AND MEMORIALS SUBMITTED BY THE OFFICERS OF INDIAX
SERVICES AGAINST THE ORDERS OF LOCAL GOVERNMENTS.

754. *Bhal Parma Nand: Will Government be pleased to state:

(2) the number of appeals and memorials submitted for individual
grievances by officers of Indian Services against the orders
of Local Government during the last three years, by. pro-
vinces;

(b) the result of each appeal or memorial;

(c) the number of appeals submitted by officers of Indian Bervices
to the Secretary of State in Council against the order of the
Government of India and the result in each case; and

(d) the period for which each appeal was kept by the Local Gov-
. ernment or the Government of India before it was forwarded
to the appellate authority ?

The Honourable Sir Henry Oraik: (a) to (d). The information desired
by the Honourable Member could not be procured without an expenditure
of time and labour that would be incommensurate with its value and for
that reason Government do not feel justified in colleeting 1t.

DETENTION IN.INDIA OF APPEALS ADDRESSED TO THE SECRETARY OF STATH.

765. *Bhal Parma Nand: Will Government be pleased to state:

(a) if it is a rule according to which appeals addressed to the Sec-
retary of State cannot be kept in India for mere than =
month;

_(b) that there is no such rule limiting the period for which a T.ocal
Government may not forward appeals addressed’ to His Fx-
cellency the Governor General in Council ;
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(e) if the reply to part (b) above be in the negative, whether Govern-
ment are prepared to consider the advisability of making &
gimilar rule about (b) as there is for (a)?

The Honourable Sir Henry Craik: (a) The Honourable Member is roferred
tc sub-rule (2) of Rule 10 of the rules for the submission of memorisls to-
the Secretary of State.

(b) There is no such rule.
(¢) No.

Mr, Lalchand Navalrai: May 1 know if, when these appeals are kept
back or decided, information is given to the applicant?

The Honourable Sir Henry Craik: Yes, I think that is so.

SUBMISSION OF APPEALS TO THE GOVERNMENT OF INDIA.

756. *Bhai Parma Nand: (1) Will Govermmnent be pleased to  stute:
if there is any rule according to which the appellant is given the right
and opportunity to render an explanation about any matter, stated
against him by the Local Government, in forwarding an appeal to tho
Government of India?

(b) Will Government be pleased to state if the Local Government are
bound to submit all personal records of an officer who appeals to the
Government of India?

(¢) Are Government prepared to make a rule according to which the
appellant should be supplied with a copy of the remarks made by the
forwarding authority on his appeal so that he may, if he desires, submit
an explanation direct to the authority to whom the appeal lies—or that
the authority against whose orders an appeal is preferred should make no
forwarding remarks but simply forward the appeal with all records of the
case?

(d) Are Government prepared to make a rule so that every person

aggrieved may submit his appeal dirset to the authority competent to.
hear the appeal?

‘The Honourable 8ir Henry Oralk: (a) No.

(b) When service and character books are maintained under the rules
of a service, these must be forwarded with any appeal from a member of
the service against an order of removal or dismissal. In other cases there
is no definite rule on the subject but personal records are ordinarily sub-
mitted in disciplinary cases in which a Government servant’s character is
4n issue.

(¢) and (d). The answer is in the negative.

Mr. Lalchand ;lftvtlnl: When there is a new peint in the. appeal, are
they given an opportunity to explain?

The Honourable 8:r Henry Oralk: T should imagine ves but I cannot
say for certain what is the practice in every Local Government. .
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Mr. M, 8. Aney: With regard to part (¢) of the question, may I ask
why the persons concerned are not given an opportunity of explaining their
point of view in regard to such endorsement as may be made by the forward-

4ng officers?

The Honourable 8ir Henry Oraik: The appellant has a full opportunity
-of explaining his point of view in the appeal which he submits.

Mr. M. 8. Aney: Why is he not given an opportunity, when the nppeal
is forwarded to higher authority, to explain with reference to what is
‘written on that appeal by the forwarding authority?

The Honourable Sir Henry Oraik: [ really do not see why he should be.

Mr. Lalchand Navalrai: If the Honourable Member does not know the
‘practice in this matter of asking for an explanation on new points, will he
acquaint himself with the rule or give instructions that cn new points their
-explanation should be called for?

The Honourable Sir Henry Orailk: That is a large subject: I cannot
-decide a question of policy involving an alteration of these rules in reply
to a supplementary question: I must have notice.

Mr. Lalchand Navalrai: I am only asking the Honourable Member to
‘know the practice: will the Honourable Member know it?

The Honourable Sir Henry Oraik: I say I am not familiar with the
practice in every single Local Government; but, so far as I know, such an

.opportunity is given.

APPEALS ALLOWED TO MEMBERS OF ALL-INDIA SERVICES.

1767. *Bhai Parma Nand: (a) Will Government be pleased to state
it it is & fact that there are two appeals allowed to members of all Indian
Services, one to the Governor General in Council and the other to the
Secretary of State in Council against the order of Governor in Council,
while there is only one appeal permitted to the members of the Provinoial
and Subordinate services, viz., to the Governor against the order of
Governor in Couneil ?

(b) Are Government prepared to give to the members of the Provincial
Bervices the right of second appeal to the Governor General in Council?

The Honourable Sir Henry Oraik: (a) The Honourable Member will find
the appeal rules set out in detail in Rules 86, 57 and 58 of the Classification
Rules. The position is not exactly as stated in his question. A member
of an all-India Service has, for example, no appeal whatever against an
order of removal or dismissal, while a member of a provincial or a subordi-
nate service has one such appeal. ,

‘®No. ..
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" FORMATION OF A PROVINCE OF KANARESE SPEAKING DISTRIOTS.

.758. *Mr. 8. K. Hosmani: (a) Is it a fact that the Madras Legislative
Council adopted a resolution in 1929, recommending to Gpvemment that
urgent steps be taken for the formation of o Province comprising the
Kanarese speaking parts of the Madras and the Bombay Presidencies and

wf Qoorg?
(b) Is it a fact that a similar resolution was passed by the Madras
Legislative Council in 1983 ?

. (c) Is it a fact that the Coorg Provincial Council have also passed a
resolution to the same effect?

() Is it a fact that & similar resolution was moved in. 1929, in the
Bombay Legislative Counail ?

(e) Is it a fact that all the members of the Kanarese speaking district
aupported the resolution ?

(f) Have Government obtained thlefopinions of these Local Govern-
ments, and if so, what is the naturs of those opinions ?

‘The Honourable 8ir Henry Oralk: The answer to parts (a), (b), (c) and
(d) is in the affirmative and to part (f) in the negative. As regards part (e)
I have no information 18 to which members of these Councils speak

'.Ka.uarese

Mr,. 8. K. Hosmani: Will the Honourable Member take the trouble -of
gotting the information from Bombay as to which of .the Members. voted
for the Resolution?

The Honourable 8ir Henry Oraik: Is the matter really one of great
Ymportance? If the Honourable Member can convince me that it is really
one of urgent importance, I shall be glad to make inquiries.

Mr. 8. K. Hogmani: It is a matter of information: I want to know
what Members of the Kanarese parts voted on the Resolution: I want the
Honourable Member to get the information and let the House know.

The Honourable Sir Henry Oraik: I suggest that the Honourable
Member should look up the proceedings of the Council concerned.

Mr. M. Ananthagsayanam Ayyangar: Do Government propose to take
gany action on these Resolutions?

The Honourable Sir Henry Oraik: The attitude of the Government was
explained by my predecessor in a debate in July last.

_Mr. M. Apanthassyanam Ayysngar:. May I know what that attitude is?

The Honourable Sir Henry Oratk: The nttitude was to leave the matte’

to the newly constituted Councils.
o
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SUBJECTS OF INDIAN STATES PROCEEDED AGAINST UNDER THE FOREIGNER'S
Aor.

759. *Mr. S. Satyamurti: Will the Honourable the Home Member be
pleased to state:

() the number of persons who are subjects of Indian States who
have been proceeded against by the Government ‘of India
under the Foreigner’s Act;

(b) the nature of the orders passed against them by Government;

(c) the States to which they belong;

(d) the periods during which the orders have been in force agains$
them;

(e) how _many of these orders were passed against these persons in
view of their connection with the civil disobedience miove-
ments; and ,

(f) whether in view of the suspension of the movement, Governmens
are prepared to withdraw the orders against such persons,
and if not, why not ?

The Honourable Sir Henry Oraik: (a) No action has been taken by the
Government of India under the Foreigner’s Act against subjects of Indian
States since 1922.

(b) to (f). Do not arise.

Mr. 8. Batyamurti: Are there any orders now subsisting, passed before
;1922°?

The Honourable Sir Henry Oralk: There were three orders passed
before 1922: whether they are still subsisting, I cannot say: I am not
aware whether the three persons concerned are still alive or not.

Mr. 8. Satyamurti: Has any action been taken by the Local Govern-
ments under this Act?

The Honourable Sir Henry Oralk: That I cannot say.

Mr. B. Das: Will the Honourable Member kindly say under what Act
the Indian States’ subjects have been deported after they took part in the
Congress disobedience movement from British India, aft.er they came out
of jail, if it is not the Foreigner's Act?

The Honourable Sir Henry Oraik: I am sorry I could not follow the
Honourable Member’s question.

Mr. Bhulabhal J. Desal: T will repeat the question: under what Act,
several persons, being subjects of Indian States, who took part or were
otherwise punished in the Civil Disobedience Movement, were externed
after the expiry of their respective sentences?

The Honourable Sir Henry Oralk: I do not think that arises. I am
asked only for the number of orders passed by the Government of India
under the Foreigner’s Act, .
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Mr. Bhulabhai J. Desai: I am not denying that the question in terms
may not raise that in form; but the substance of the question that 1 am
agking is this: if the Honourable Member says:I must put another question,
I will do so, unless he will take this as the question: will the Honourable
Member find out whether the Local Governments have passed any, and,
if so, what orders, against persons convicted or otherwise dealt with, being
subjects of Indian Btates, in the Civil Disobedience Movement, after the
expiry of their sentences :and externed ?

The Honourable Sir Henry Oraik: I think .certain Local Governments
have passed orders under local Acts which gave them power to pass such
orders.

Mr. Bhulabhal J. Desai: Will the Honourable Member be able to get
the information?

The Honourable Sir Henry Oraik: I could; but the responsibility is the
Local Governments’ who have discretion to pass such orders.

HaxprooM WEAVERS THROWN OUT OF EMPLOYMENT,

760. *Mr. T. S. Avinashilingam Ohettiar: (a) Are Government aware
that a large number of handloom weavers have been thrown out of
employment during the last few years?

(b) Are Government aware that this unemployment is mainly due to
the. competition of Japanese cloth and mill woven cloth?

(c) Do Government propose to consider the advisability of taking steps
to protect the handloom weavers?

The Honourable 8ir Frank Noyce: (a) and (b) No.

(c) Government are already taking steps to assist the handloom weaving
industry by giving grants-in-aid equal to the proceeds of an import duty of
a quarter anna per pound on yarns up to 50s. for a period of five years.

Mr. Lalchand Navalrai: Has the Honourable Member in view the
weavers of Sind also or not?

The Honourable Sir Frank Noyce: The amount is being allotted to the
different provinces: I believe 8ind is a part of a province.

Mr. Lalchand Navalrai: The Bombay Government is not fair in giving
to Sind: will the Honourable Member, therefore, advise the Bombay Gov-
ernment to give a legitimate portion to Sind ?

The Honourable Sir Frank Noyce: I hope the Bombay Government can
be trusted to deal with Sind fairly, without any advice from the Government
of India.

Mr. N. M. Joshi: May I ask whether the Government of India are aware
that the Bombay Government receive much less from 8ind than they spend
on 8ind? '

c2
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Dr. Zisuddin Ahmad: The reply to parts (a) and (b) was ““No'’. May I
know what is the meaning of this word ‘‘No’’? Does he believe that the
handloom weavers. were not thrown out of employment or does he believe
that they were thrown out of employment, but it was not due to: competi-
tion from Japanese cloth and mill woven cloth ?

The Honourable Sir Frank Noyoe: The meaning of the reply is exsctly
what it says. Government were asked whether they were aware that &
large number of handloom weavers have been thrown out of employment
during the last few years, and their answer is *“No’’. It is extremely diffi-
cult to get any definite information on that point owing to the fact that
handloom weaving is largely a part time occupation.

NII'. T. 8. Avinashilingam Ohettiar: On what.information de they say
‘¢ O” ?

The Honourable Sir Frank Noyce: On their own information: if they
gre not aware, they are not aware.

Prof. N. G. Ranga:Have Government ascertained from the Provincial
Governments about the exact position?

Mr, Sami Vencatachelam Ohetty: Have not the Provincial Govern-
ments brought to the notice of the Central Government that geveral hand-
fodbm weavers were ‘thrown out of employment?

The Honourable Sir Frank Noyoe: No, 8ir, I said we-have no informa-
12 Noox. tion on that point.

Mr. Sami Venvatachelam Chetdy: Have not the Madras Government
-asked for help to these handloom weavers?

The Honourable Sir Frank Noyce: Exactly; we are giviag it.
Mr, S8ami Vencatachelam Ohetty: On what ground did they apply for it ?

The Honourable 8ir FPrank Noyce: On the ground that the handloom
industry needed help.

Mr. Sami Vencatachelam Ohetty: Did they not mention the fact that
several have been thrown out of employment?

The Honourable 8ir ¥Frank Noyce: I would invite the attention of the
Honourable Member to the Madras Government scheme emhodied in the
Bulletin, and he will find therein all the information that the Madras
Uovernment gave us on this subject. '

SHORT NOTICE QUESTIONS AND ANSWERS.
GRANTS-IN-AID FOR THE DEVELOPMENT OF THE HANDLOOM INDUSTRY.

Mr, M. 8. Aney: Sir, I beg to put the following Shor} Notice question:

- (8) Will Government be pleased to give the details of the expenditure
of Rs. 1,77,000 and Rs. 4,74,000 provided for, respectively, in
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the revised estimates for 1984-85 and the budget estimates for
1985-36 as grants-in-aid for the development of handloom m-

dustry ?

(b) Do Government propose to distribute the same among the pro-
vinces of British India? If so, what will be the sharec of each

province ?

(¢) Did Government appoint any public or private agencies in the
provinces for giving assistance to the handloom industry in
each province? If so, what are those agencies ?

(d) Have Government any scheme for the development of the hand-
loom industry in the country as a whole? If so, are Govern-

ment prepared to publish the same and circularise it among
the members of the Central Legislature ?

(e) Are Government aware of the organisation known as the All-India.
Spinners’ Association and ite activities for the development of
the handloom industry ?

(f) Do Government propose to take the advice of that body and work
in co-operation with it in pursuit of the common object? If
80, how and in what manner?

(8) Was this grant placed before the meeting of the General Standing
Finance Committee ? If so, are Government prepared to sup-
. ply the Members of this House with a copy of the memoran-
dum, if any? If not, why was it not placed before themn

for sanction in the normal course?

The Honourable 8ir Frank Noyce: (a), (b) and (d). The Honourable
Member will find the scheme considered at length on pages 84 to 116 of
No. 52 of the Bulletins of Indian Industries and Labour, copies of which
are in the Library. These pages record the discussion of the scheme by
the Sixth Industries Conference which met at Simla in July, 1934, they
give the criteria which have guided the allocation of the money, and they
indicate the character of the individual schemes which were proposed by
Local Governments. These schemes have been revised with regard to the
criticisms .made at the Conference and the funds available and I lay on
the table a statement showing the amount allotted to each province for the
financial years 1984-85 and 1935-86.

(¢) No new agency has been created by the Government of India. The
schemes will be administered by Local Governments, working through their
Departments of Industries in most cases.

(e) T have heard of the Association and understand that its activities are
not confined to the encouragement of spinning.

(f) No.

(g) Yes: copies of the proceedings of the meeting of the Standing Fin-
ance Committee, dated 8lst August, 1984, containing the memorandum
regarding ‘the grant-in-aid for the development of the handloom industry
were circulated to Members of this House as recently as last week.
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1934-85. 1935-36,

Rs. Rs.
Madrss . . . . 26,500 59,500
Bombay . . - 17,600 39,600
Bengal . . . . 35,500 80,000
United Provinees . . . . . . 32,000 72.000
z Punjsb , . . . . 17,000 38,000
Bihar and Orissa . . . . 23,000 52,500
Central Provinces . . . 7.800 17,000
Burme . . . . . . . 7 600 17,000
Assam . . 1,000 17,000
Delhi . . . . . . . . 2,000 5,000
Estimated reserve with the Central Government .. 76,500

Total . 1,76,000 4,74,000

——

Mr. B. Das: Is the amount allotted on consumption basis or on a popu-
lation basis ?

The Honourable Sir Frank Noyce: It was extremely difficult, I may
explain, Sir, to arrive at a suitable criterion for the distribution of this
grant. The criterion finally adopted by the Conference was that half the
grant should be distributed on the basis of consumption of yarn in the
handloom industry, and the other half on the basis of what the provinces
had been doing to help themselves in this matter, namely, on the basis of
the average expenditure on handloom weaving in the last five years. That
criterion was laid down for one year only, and it will be reviewed by the
next Industries Conference which we hope will be held in the course of -
the next few months.

Mr, 8, Satyamurti: Why do not Government agree to co-operate with
tha All-India Spinners’ Association, in respect of this work?

The Honourable Sir Frank Noyce: I have already explained that this is
not a matter for the Government of India. The Government of India are
not administering any scheme themselves, and, so far as they are con-
cerned, no question of co-operation arises.

Mr. 8. Satyamurti: Why do Government say in answer to Mr. Aney’s
-question, that they are not prepared to work in co-operation with the All-
India Spinners’ Association ?

The Honourable Sir Frank Noyce: I have nothing to add to the answer
I have already given.

Mr, 8. Satyamurti: What are the other activities of the All-India Spin-
;Iers'bAsz;oclatlon which have been brought to the notice of the Honourable
ember
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The Homourable Sir Frank Noyce: Obviously, Bir, the encouragement
«of weaving.

Dr. Ziauddin Ahmad: Has the Honourable Member got any figure in
his office to show the number of handlooms in each Province?

The Honourable Sir Frank Noyce: I would suggest that. Honourable
Members should study the Bulletin to which I have referred which contains
the very fullest information on this subject. As they can see for them-
selves, it is & thick volume, and two-thirds of it is occupied by the schemes
put forward by the Local Governments for the encouragement of the hand-
loom weaving industry snd the discussions of the Industries Conferences

thereon.

Mr. T. 8. Avinashilingam Ohettiar: May I know, Sir, if copies of this
wmemorandum were supplied to the Standing Finance Committee this year?

The Honourable Sir Frank Noyce: I ssid that the proceedings of the
meeting of the Standing Finance Committee, dated the 81st August, 1984,
containing the memorandum regarding the grant-in-aid for the development
of the handloom industry were circulated to Members of this House as re-
cently as last week. That obviously could not have been included in the
Volume which was published some months before that.

Mr. 8. Satyamurti: Is there any political reason why the Government
of India will not co-operate in the matter, with the All-India Spinners’
Association ?

The Honourable 8ir Fank Noyce: On that point, I have nothing to add
to the statement I have already made.

Mr. President (The Honourable 8ir Abdur Rehim): Next question.

IssuE oF SHARES oF THE RESERVE BANK.

Mr. T. S. Avinashilingam Chettiar: Will Government state:

{(a) whether their attention has been drawn to the notification regard-
ing the issue of shares of the Reserve Bank on the 27th Feb-
ruary;

{b) whether they are aware that according to that notification the
liste will be opened on the 22nd March and closed on the
25th;

(c) whether they are aware that the number of days that the lists
will be practically' and actually open will be only two days
and three hours, as 23rd and 24th are Saturday and Sunday;

'{d) whether they are aware of the fact that considerable dissatisfac-
tion has arisen because of the shortness of time allowed, which
par‘tiicularly handicaps agricultural people living in villages;
an

{e) whether in view of these facts, they are prepared to consider the
necessity for extending the time during which the lists will
be kept open ?
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The Eononrable. Sir James Grigg: (s), (b) snd (c). Yes. . )

(d) and (¢). The Central Board of the Reserve Bank conpider sng
Government agree with them, that the time is adequate in view of the facts
that ar¥ple previous notice is being given throughout the country, énd that
applications may be lodged et the various.centres:in advance of the
date. This will be abundantly clear if reference is made to the terms of the
prospectus published in the press this morning. It does not, therefore, seem
necessary to ask the Board to extend the time during which the lists wilk
remaih open.

Mr. T. 8. Avinaghilingam :Ohettiar: Wil Govermment be pleased to
issue orders to receive applications for shares .on Saturday and Sunday
also ?

The Honourable 8ir James Grigg: I think the Honourable Member had
better read the prospectus first before he asks further questions on this
matter. In the prospectus it is stated that applications sent in before the
opening date will be accepted.

Mr. T. 8. Avinashilingam Ohettiar: Will the application forms be ready
by then?

The Honourable Bir James @rigg: All that is given in the prospectus,.
and I suggest that the Honourable Member should read it first and then
ask whatever questions he wants to ask.

THE GENERAL BUDGET-—LIST OF DEMANDS —contd.

SecoND STAGE—contd.

‘Mr. President (The Honourable Sir Abdur Rahim): This is a day which:
has been allotted for the motions to be moved by the Nationalist Party.
There are three motions on the paper, .two standing in the name of the
Honourable Member, Mr. Aney, and one standing in the name of Mr.
Akhil Chandra Datta. The Chair does not know which oft the two motions
Mr. Aney wishes to move first. Perhaps he will make it clear. The Chair
thinks both are under Demand No. 82—Home Department,—one is a
token cut to discuss the repressive policy, and the other relates tc the
refusal of supplies in connection with the repressive policy of the Home
Department. Which one does the Honourable Member propose to move ?

Mr. M. 8. Aney (Berar Representative): I am going to move the motion
reducing the demand by Rs. 100.

Mr. President (The Honourable Sir Abdur Rahim): Refusal of supplies ?
‘Mr. M. 8. Aney: Token cut by Rs. 100.

The Honourable Sir Henry Oraik (Home Member): On a point of order,

Bir. May I respectfully draw your attention to Standing Order No. 72
which provides:

“If notice of motion to omit or reduce any grant has not been given two clear days
before the day on which the demand is to be considered, any Member may object to
the moving of the motion, and such objection shall prevail, unless the President, in

21:"1 :'x'ereisa ot his power to suspend this Standing Order, allows the motion to be
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1 have no intention whatsoever of burking discussion on this motion; and,
of eourse, I take it that the Btanding Order will be suspended. But I
should like to draw your attention to the principle underlying this Standing
Order, which is that, in regard to motions for cuts, at least two days’ clear:
notice should be given. I should also venture to suggest that it puts the’
Government in a position of considerable disadvantage if that amount of’
potice is not ardinarily insisted upon. For example, I only knew by &
casual enquiry from my Honourable friend yesterday that he was going to-
move this motion today, and so fur as I am aware, Government have re-
ceived no information at present yet as to what is the next motion to be-
moved when the debate on the present motion is concluded. I submit that
that is hardly fair to the Government, and we do not get sufficient time to-
think over what the Government have got to say.

Mr. President (The Honourable Sir Abdur Rahim): Of these three-
motions, the first one which the Honourable Member, Mr. Aney, wants to-
move is in Late List No. 1, notice of which was given by the Honourable
Member on the 6th March at 2-36 p.M.,—very nearly two days.

The Honourable Sir Henry Oralk: Still, even that is not strictly two
clear days’ notice. The only notice I have received is of certain cute of
which notice was given yesterday, that is, on the 7th March at 11 a.m,

Mr. M. 8. Aney: That is not the motion T am moving. I am moving-
the other one of which notice was given on the 6th, printed on Late List
No. 1. That was received by every Member.

The Honourable Sir Henry Oralk: Even so, there has not been two
clear days’ notice. I am not objecting to this motion being taken up today,
but I do think that it is only fair that Government should have sufficient
time to think over what they have got to say on these important cuts.

Mr. President (The Honourable Sir Abdur Rahim): The Chair quite-
understands the significance of the objection that has been raised by the:
Honourable the Home Member. Undoubtedly, Government must have
sufficient time in order to prepare themselves to answer the motions tabled.
But the Chair also ought to explain to the House what happened in this
particular matter. The Leaders of different Parties arrived at some arrange--
ment with the Leader of the House and the Chair received information of
that the day before yesterday and the Chair was told that these motions
were going to be moved by different Parties on different dates. The Leader
of the House knew the day before yesterday what werc the motions that
were going to be moved.

The Honourable Sir Henry Oraik: I thought that we only knew that
Leaders of certain Parties were going to move a motion, and not the actual
terms of the motion.

The Honourable 8ir Nripendra 8ircar (Leader of the House): As I was
present in the room, may I say & word? My Honourable friends, the day
before yesterday, or even yesterday, could not make up their minds as to
which of the cuts they were going to move. We had no difficulty whatso-
ever 8o far as the Congress Party was concerned. We had no difficulty
sbout the Independent Party; we knew that they would move on Tuesday..
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[8ir Nripendra Sircar.]
And we had no difficulty about the BEuropesn Group who would move
their cut on Monday afternoon. But my Honourable friends could not
‘make up their minds as to which they should move. Not that we object
now, we are ready to go on.

Mr. M. S. Aney: If I mistake not, my Honourable friend was informed
by me of both the alternative motions at the private meeting which we
‘held. So, he had notice of both. It is my choice, and I can move either
the one or the other. '

Mr. President (The Honourable Sir Abdur Rahim): The Chair must say
that it is extremely desirable that the Government should have sufficient
notice, according to the Standing Order, of the motions that are going to be
moved by different Parties. The Chair may here just point out to those
Honourable Members who do not belong to any Party and who want to
‘move their motions tomorrow, that they must let the Government Members
know at once what are the motions they want to move; otherwise, they
may find that they will not be able to move those motions at all. They
:should also inform the Government of the order in which those motions
will be taken up.

Demanp No. 832—HoME DEPARTMENT.

The Honourable Sir James Q@rigg (Finance Member): 8ir, I beg to
move:

“That a sum not exceeding Rs. 6,80,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Home Department’.’

Mr. President (The Honourable Sir Abdur Rahim):” Motion moved:

“That a sum not exceeding Rs. 6,80,000 be granted to the Governor Genera] in
‘Council to defray the charges which will come in course of payment during the year
-ending the 31st day of March, 1936, in respect of ‘Home Department’.” . :

Repressive Polioy.

Mr. M, 8. Aney: Sir, I rise to move the motion that stands in my name,
:and that is:

“That the demand under the head ‘Home Department’ be reduced by Rs. 100."

This is a token cut and not a cut moved on the principle of refusal
-of supplies. In moving this motion, my object is to censure the Govern-
‘ment for pursuing a policy of repression at a time when it is not at all
justified. Before I deal with the various acts which, in my opinion, amount
to repression, I should like to explain my position a little more clearly.
I should like to expound briefly as to what constitutes repression. Many
people think that acts of the Government done under extraordinary laws
alone can be construed as repression. But I consider that every act of
the Government which is in restraint of the elementary rights of citizenship
of the individual or the society is an act of repression, whether that
is done under the normal law or done under an extraordinary law of an
-emergency law. Anything that detracts from the rights of citizenship is an
act of repression, and it can be justified only on the ground of emergency and
‘not otherwise. The times under which we are living are such as will not,
‘in my opinion, justify the Government in pursuing & policy which they had
italtén to some years ago, and that is the main reason why I am moving
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this cut. I can quite understand that repression becomes. it times neces-
sary, but that is justified only on the ground of certain extraordinary cir-
cumstances. What is the position today ? The country is, in my opinion,
and in the opinion of the Government ulso, enjoying complete peace and
¢here is no disturbing factor whatsoever. Even according to the admission
of the Government, the situation has so far improved that they do not
apprehend any untoward events to take place during the present time. If
that is 8o, it i clear that the Government must be content to rule this
country by normal laws and not by the force of amy extraordinary laws.
The great agitation that was going on in this country since 1930 is now
withdrawn. The Civil Disobedience Movement is now withdrawn.
The party which started that movement has come here to carry on &
constitutional struggle with the Government of India, teking & chance
to see whether in that constitutional struggle the Government of India be-
have with them and with the people of this country in & manner to inspire
some confidence in their beneficent motives. They are here for that pur-
pose. When the movement was going on, it was frequently given out that
80 long as there was this movement, and a spirit of lawlessness was being
encouraged, there was no reason for the Government to take a lenient view
and to slacken their policy of repression. An excuse to this effect cannot
be put forward by the Government today. The Civil Disobedience Move-
ment was no doubt a disturbing factor; but I want to assert that we consider
it as a legitimate weupon and also a legitimate method to assert our rights
and to carry on the struggle for our liberty. It, however, has now been
withdrawn.

The Honourable Sir Henry Oraik: It is in abeyance. It has not beem
abandoned.

Mr. M, 8. Aney: For the purpose of the Government, it is sufficient
that the movement is withdrawn., Whether it will be revived or not will
depend on how the Government behave with the people during the period
that the movement is withdrawn. The responsibility will be on the Govern-
ment for not having responded to the demands of the people in the spirit in
which they ought to have done during the time when the campsign of
Civil Disobedience was ostensibly and practically withdrawn. You cannot,
therefore, draw a distinction between abandonment and withdrawal and
make that as an excuse for persisting in methods and measures which are
unwarranted and unjustifiable. That indicates a mentality of obstinacy
which is certainly not creditable to the Government. The point is this. If
after the withdrawal of the movement, Government are persisting in a policy
of repression, then I submif that they have got to give very cogent justi-
fication for that. Very often questions have been asked here to elicit in-
formation in regard to various acts of repression, but the replies given have
ab any rate not satisfied me. One of the most striking facts is that even
after the withdrawul of the movement, we find that some persons who wers
convicted of civil disobedience are still rotting in jail. In answer to a
reply given today by the IHonourable the Home Member, we understand
that there are still 89 persons thus rotting in jail. I don’t understand it.
Unless there are specifio reasons for not releasing them, it is impossible
to conceive why they should rot in jail even for & day after the movement
has been withdrawn . . . . .

The Homourable Sir Henry Oralk: Some of them were convicted atter
séhe movement was withdrawn.
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An Monourable Member: Convicted of what?

‘Mr. M 8. Aney: | will come vo that later on. 1 find that although
the movement has been withdrawn, the Government have not responded
in the manner and the measure they should have done to inspire more
confidence in the new method which the popular party wants to try.
They are behaving as if they are net quite sure as to the bona fides of
those who have come to have a consbitutional fight with them. The
suthor of the movement himself has not been given permission to visit
certain tracts of the country for the sake of satisfying himself about the
conditions which exist there. An atmosphere of suspicion and distrust
is still present in the mind of the Government. What ‘is the reason?
Today we are told that several civil disobedience prisoners are still rotting:
in jail, for which 1 at least do not find any excuse. I also find detention
of persons convicted during the Civil Disobedience Movement. After the
movement has been withdrawn, cases of sedition have been launched
ugninst some of them, and they are important leaders, and they have
been sent to jail. What does that indicate? It means, in my opinion,
that Government ure suspicious of the conduct and the movements of
those persons. The power of sanctioning prosecution is in the hand of
the Government, Even if sedition is technically committed, it is not
imperative on the part of the Government to prosecute a man for sedition.
The power of sanction is vested in the Local Government and that means
that the Government have got to see whether it will serve any useful
purpose in prosecuting men for sedition. at a particular time. Considera-
tions of time and considerations of policy are of paramount importance
in launching and sanctioning prosecution for sedition against anybody.
After the movement is withdrawn, prosecutions for sedition have beem:
launched against persons who represent that movement. ¥t means that
the Government do not want to deal with them as respectable citizens
or gentlemen. They want to treat them, as far as possible, as felons or
men with a criminal bent of mind. These things go to create a spirit
of hostility amongst the people and the day of reconciliation and mutual
co-operation is thereby retarded. The responsibility for the retarding of
that day will in my opinion, rest on those who have not been able to
respond to the gesture made by the Congress and certainly not on those
who once stood for and carried on the Civil Disobedience Movement, but
have now withdrawn it. After the movement was withdrawn, I thought
that the Government would really come out liberally and try to begin
with a clean slate before them and give a complete assurance to the people
who have come here to argue with them on the floor of this House. We
have gbandoned the movement for the time being. You may say that it
is not a permanent abandonment. There can be no such thing as a per-
manent abandonment go long as a desire for getting liberty is present in
the mind of the people. 8o long as people are fired with a desire for
emancipating their country from foreign hondage, you cannot expect them
to permanently abandon their methods, unless they are assured that by
pursuing other methods they can come nearer the goal they have in view.
How can the Government assure them except by making a liberal gesture
in response to what they have done? It is inexplicable to any man of
common sense how thev can assure the. people by takmg an obstinate
and perverse attitude.
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Sir, we find that the devil of repression is a hydra-headed one. Some-
body put a question on this point. This hydra-headed monster manifests
itself in a thousand and one ways; you cannot imagine how many forms
proteus-like it assumes and how many forms it can assune. (Hear,
.hear.) I think since the Civil Disobedience Movement was withdrawn,
WGovernment should have taken stock of all that they hsad!done to meet
and suppress agitation when it had been going on, all the steps that they
ook with a view to curbing and to destroying the agitation. Immediately
after the agitation was withdrawn, one would have thought they would
regard it as their first duty to examine all the injuries they had inflicted
by way of punishment upon the people concerned:in the rhowvement with
@ view to removing them all as far as it was practienble for them to do
‘s0. We: find, however, that although the Civil Disobedience Movement
‘has been withdrawn, properties that were attached and confiscated are still
unréstored and no steps are taken. For instence, the Guzerat farmers
-and the Carnatic farmers .are suffering from the loss of their confiscated
" property. Government do not thipk it worth while even to consider as to
~whether such" forfeited property ean be restored to them or not. S8ir, so
-long as- Government will persist in:keeping those wounds unhealed, the
‘people’s mind will harp on them sand they will not be reconciled to
©o-operate with the Government. It was rather with a view to promi-
‘mently bringing out to the notice of the Government the facts relating to
the loss or damage sustained by those who had been punished during the
past agitation that the leaders of the movement having withdrawn that
agitation' have now come forward here. A considerable number of those
who are here in this House represent the people who helped and partici-
pated in this agitation. Now, they have come here and have extended
the hand of co-operation. (Hear, hear.) Are you grasping that hand, or
zejecting it? You can grasp that hand in two wavs. You can merely
~utter empty words and empty assurances and simply say: ‘‘We welcome
you in this House, and so on and so forth’’. That is no assurance. But
.f you want to extend a loyal and sincere welcome, then you should try
40 undo the grave wrongs which you had done them during the agitation
as also the other acts of repression which you have been consistently
pursuing since the withdrawal of the movement. {Hear, hear.) Do not
punish them permanently or maliciously. If you really want those people
to be your loyal subjects hereafter—loyal not in the sense that they shall
be made permanent slaves under a foreign and alien rule, but loyal in
the sense that they are the subjects of a State which can be felt by
.them as their own State, with that idea present in mind—then you should
behave accordingly. The Government and those representing them caunnot
imagine that the people, sfter one struggle is over, will give up their
ideals and try to remain with them as loyalists who have no politicnl
ideals before their minds bub those of slaves. Now, how can you punish
men for having political ideals, when the nation’s conscience is awakened
-and the nation feels the rancour of living under foreign bondage? People,
Sir, for the sake of gaining their political ideal, will ever be ready to
renew and redouble their efforts every time there is an impediment thrown
in their way to reach that goal. That is bound to come and vou cannot
gaingay that. B8ir, everv nation’s struggle, every- political power has
alwavs had its ups and downs, victories and reverses, and has also always
had its revivals also. Buch revivals will be there. We take the presebt
meriod- a¢ one in which we have, of our own accord, voluntarily stopped
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our agitation and have given you a chance to demonstrate whether you
would . allow people to tread the constitutional path only as the proper
one; 80 that within a reasonable time the people ean have their goal It
is now for you to create confidence in the minds of the people in this
matter. And if you want to create it, then it is not by merely giving
empty assurances and promises in the form of welcoming us and making
felicitous speeches and shaking hands with us. It is not by these
.shadowy things and forms, but by tangible things and substantial gestures
that you can win our confidence, such a8 mnking sincere and genuine
efforts to undo the wrongs that you have inflicted on.the people during
that period of trouble and turmoil. B8ir, I may point out that during the
time when the agitation was going on, the Government made the
Ordinances. These were ultimately enacted as laws, and they are still
-the laws of the land onthe Statute-huok. You will find. that the Local
Governments of Bombay and Bengel and certain other provinces also
have re-enacted these as permanent laws. All this shows that the power
they have got of summarily dealing with things is so deasr to them that
.thev do not want to part with it. They do not want to lose the advan-
tages which thev have got in dealing with men whom they dislike and
auspect They have lost all pa.tlonce patience that is neceseary for
acting justly, and why? On account of being allowed to exercise such
arbitrary powers and to behave in this manmner for the past few years,
they have lost all balance and faculty of circumspection and the patience
that is necessary for them to rule over this vast country on lines of
justice and equity in conformity with approved jurisprudence.

Sir, my first complaint is this. All the lawless laws, all the weapons
which had been forged by the Government during the period of the
agitation are now still in the armoury of the Government—weapons
ostensibly designed for the purpose of meeting the situation which the
Civil Disohedience Movement had created. Now, all these should have
been repealed by the Government of India. I regard the continuance
of these laws on the Statute-book as o proof of an attitude on their part
of treating those who have been carrying on that agltatxon as rebels even
after the amtahon is withdrawn. They have that spirit of distrust, hatred
and sugpicion in their mind. T also find that Government are pursuing
their policy of externing and interning ull sorts of persons. There are
persons externed, there are persons interned even mnow. Bome persons
sre not allowed to go beyond certain limits of some provinee, others are
not allowed to come within certuin limits, and in that way this extern-
ment and internment policy is going on. FExtraordinary powers are given
to District Magistrates. And what do we find? Hundreds of young men
are todav externed, they are served with notices, they are not allowed to
go out of their provmce—bv saving ‘‘hundreds’’ I mean—I won’t say that
the number comes to many h\mdreds I want to say positively that it
exceeds at least one hundred.

The Honourable Sir Henry Oralk: Under what Act is this?

Mr. M. S. Aney: That was the very question which was put and which
the gentleman over there expected the Honourable Member to answer this
morning, viz-, how many persons were externed under the Foreigner’s
Act, and the Honourable Member said that certain Provincial Governments
had proceeded on that basis, but that he did not know etactly and could
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not give the exact information. The point is this. . These Acts -are being
used arbitrarily and people are being externed or interned without any
inqniry. For example, I may mention the case of my friend, Barrister
Savarkar. This young man has served many long years .of imprisonment
in the Andamans. After having served his full term there, he was released,
only to find himself interned in the district of Ratnuagiri, and, after three
or four years, a fresh notice is issued and his period of detention is pro-
longed for the last ten years and more.

Mr. President (The Honourable Sir Abdur Raehim): The Chair would
remind the Honoursble Member thut the House will rise today at a.
quarter to one, it being Friday.

Mr. M_S. Aney: Yes, Sir. (Voices: ‘‘Continue afterwards.”’) Now
we have got a terribly long list of detenus—a list which was given by
the Honourable Member himself on the 14th Februsry, 1985, when he-
aaid:

“The information in my possession under these three heads relates to persons now
detained or externed. The figures are as follows : ‘

(ii) 1,653.

(iii) 48,

(iv) 179 in jails in Bengal, 974 in detention camps in Bengal and 500 in detention .
i camps or jails outside Bengal.”

The number of detenus in Bengal is increasing all along even after the
eampaign has been withdrawn. My point is this that by keeping a large
number of young men in jail, you are denying them the liberty and you
are also denying the opportunities of serving the country in the mnormal
way when the whole atmosphere is changed on account of the withdrawal of
this movement. You are thus creating a situation in that province which
is getting from bad to worse. I am now talking of the repressive policy in
general; I am not necessarily confining myself to the civil disobedience
policy only. I am saying that the Government are pursuing a policy of
repression even when the situation has changed on account of the with-
drawal of the Civil Disobedience Movement. Government should deal with
them more leniently in this case. Now, Sir, after the civil disobedience
campaign was withdrawn, Government should have similarly allowed all the
bodies, which were declared illegal, to function normally. Now, there are
at least, to my knowledge, two or three bodies—very important political
institutions in the country—which are still under the ban. For example,
the Hindustani Seva Dal. Now, that is a volunteers’ institution and it is
incomprehensible for us to know as to why it has not been allowed to
function normally. Tt is a body of volunteers pledged to work on non-
violent, peaceful and legitimate lines. It is a body of volunteers which
has been working as a part of the Congress organisation for many years,
and when Government have allowed all the Congress bodies to function
normally, how is it that this body has not been treated similarly? Then
we have a body known as Khudai Khidmatgars. I do not want to sa}
much about this body, as much has already been said about it. What-
ever may have been the reasons to suspend the activities of this body at
one time, today we have got the stalwart of a representative here who is
definitely telling us what it is and what it stands for. Government should
accept his word and remove the ban from this body also. They should be
allowed to take their proner places in the civil administration of the country-
and also to do the eivic duties as respeotable citizens of their province.
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Mr. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): What about the Abhayashram of Comilla, Bengal ?

Mr. M. 8. Aney: That is alsc a body of non-violent persons in Bengal
.and it is an institution which is known all over the province. The mem-
bers of that Ashram are highly and rightly respected as persons who stand
-for non-violence and truth. 8Sir, the way in which the Government
are trying to deal with these persons-and with these institutions indicates,
in my opinion, that they are unnecessarily labouring under suspicion and
distrust. The policy which they are now pursuing will not create any
confidence in the minds of the people as regards the utility of proceeding
on constitutional lines. Do they want the people to move on constitutional
lines or not? That is a straight question which I want to put to the
Honourable Members on the Treasury Benches. Do they want the people
%0 eontinue their faith in this method or do they want them t> go back to
other activities ? If they find that they are up against a stone wall against
which it i8 no use dashing their heads, what will be the result? My
Honourable friend, the Leader of the Opposition, has been saying that we
are carrying several measures and motions on the strength of majority.
But no response is made by Government. Even repression which was taken
up a8 o method to meet certain situation is being persisted in when there
‘is no excuse for doing so. The result is that people’s minds will refuse to
remain steady on the path on which for some reason or other they have

decided to walk for the present.

Mr. President (The Honourable 8ir Abdur Rehim): Does the Honour-
-able Member want to speak for some time more ?

‘Mr. M. 8. Aney: I will take about five minutes more and will then
“finish.

Mr. President (The Honourable 8ir Abdur Rahim): The House stands
adjourned till quarter past two. ‘ :

a 'Ik‘he Assembly then  adjourned for Lunch till a Quarter Past Two of tha
»Clock. :

The Assembly re-assembled after Lunch at a Quarter Past Two of the
iClock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

Mr. M. 8. Aney: Sir, T was on the point when we dispersed last for
Lunch that the continuance on the 8tatute-book of laws which were intended
for a particular period and to meet a particular situation is unjustifiable.
T will just read out a list of these laws brought together in one Bill by my
Honourable friend, Mr. Satyamurti. These are the special laws that have
‘been made and are now the Acts of this Legislature. They first came into
- existence as Ordinances and are now the Acts of the land. These laws are:

The Indian Press Emergency Powers Act, 1931,
.The Criminal Law Amendment Act, 1932,
The Indian States Protecfion Act, 1934
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Then, there are the Acts of the Bengual Legislative Council to whieh .1
need not refer here, though the same plea will hold good in the case.of. -
those laws also. Immediately after the reformed Constitution came into
existence in 1921, a Committee was appointed, called the Repressive Laws
Committee, which had gone very carefully into all the repressive laws that
had been made till that date snd it had made certain recommendations.
The fact is that all the old laws which had then been made are still in
the armoury of the Government and their number is increasing from year
to.year. The one lesson that we can derive is this. Did these repressive
laws really do away with the necessity of repression or create a situation in.
which you no longer feel it necessary to have any repressive measures. On
the other hand, T find that these repressive laws have a tendency to-
multiply without materially curing the disease for which they are intended
to be a remedy. Otherwise, to my mind, there is no meaning as to why
the laws should have gone on multiplying to this extent. The real cure:
agsinst a situation which the Government have to face is not by repressing
the people or making an attempt: to suppress theiz- legitimate aspirations,
but by consulting public opinion and meoting their aspirations in a proper
way.. 8o long a8 the latter remedy is not taken, you may add any number
of laws to your Statute-book you like, you may add more to your armoury,
yet -the popular aspirations will assert in one form or another and a new
situation will be created. That is the lesson of history. I would ask the
Honourable Members on the Treasury Benches to reconsider the whole
position and take stock of the situation that is now created on account of
a certain attitude adopted by thé most dynamic political party in the country
and try to make: an attempt to reconcile public opinion. I have read
out the list of these Acts which now disfigure the Statute-book of this coun-
try and. the firat thing the Government are expected to do is to repeal
these Acts. The second thing is to release these prisoners who are un-
necessarily detained now, and, thirdly, those prisoners who have been
prosecuted: after the- Civil- Disobedience Movement was withdrawn should be
released. What is the propriety of detaining men like Pandit Jawahar
Lal Nehru or Khan Abdul Ghaffar Khan now? I do not see any propriety of
doing that. - That they have been found guilty of certain offences i8, to nxy *
mind, no exeuse for continuing their detention till the last date for which
they were awarded imprisonment. This power to release the prisoners is
possessed ‘by the Government and they can exercise it without any loss of
préstige.  The ionly thing that is needed is a geriuine desire to create a
situation in which a harmonious working of the popular and official forces
will be possible. That is a situstion which ecan be brought about
cnly by the Government and it cannot be done by anybody else.
If the Government do not do that, they will be called upon one day to read
the writing on the wall which they refuse to read now. History has taught
us this lesson that repression has failed everywhere and that the righteous
cause has, in the long run, succeeded in spite of repression. This is the
writing on the wall and the Government must read that. By persisting in
the present policy of repression, the Government will not be able to bring
about a: situation in which the progress of the country can be achieved by
a harmonious working of the popular -forces and of the official elementa.
If it is the desire.of Government to brinng harmony into this distracted
E?u:;ilsry, then they ought to repeal all the reprdssive laws now and imme-

iately.

In conmelusion, T will say ome word more about the repressive policy.
I have already mentioned three things. The fourth thing that I want to
refer to is the treatment meted out to the prisoners in jails. I do not mean



1918 LEGISLATIVE ASSEMBLY. [6rE MARCH 1985.

[Mr. M. 8. Aney.]

to say that everything that appears in the press in regard to this matter,
is necessarily true, but, at the same time, it can’t be denied that in many
cases the rights, which are due to the political prisoners, as belonging to
any particular class, are not carefully looked into and they are put to a
considerable hardship. Even their health is not properly cared for, and
every now and then, we come across instances reported in the press, which
create a good deal of sensation. About the accuracy of all such informa-
tion we cannot vouchsafe, and it is for the Government to enquire care-
fully into such complaints. I only desire to remind the Government that it
is also a matter on which public opinion is very keen, we get instances of
the sufferings of these prisoners in the press, and, so long as these things
go on and so long as the people feel that Government are not taking
measures to redress these wrongs, the rancour is left in their minds. It is
up to the Government to remove that idea from the minds of the people
by resorting to proper steps in time. If the Government only desire to
continue the fight with those who have laid down their arms for the time
being and who look forward to the Government clasping their hands in
fellowship, and if the people realise that there is no hand forthcoming to
clasp theirs, then the people will be forced to do nothing else than to take

up arms again at the proper time to assert their rights and continue the
struggle till they succeed one day.

In conclusion, I wish to make one appeal to my Honourable friends
sitting by my side over there. This is a motion in which I am asking the
Government to do nothing else than what is dictated in the best interests
of the country. That is the only proper course for the Government to
adopt in order to ensure our future march towards our goal on peaceful and
harmonious lines. In considering a motion like the one I have moved, I
am sure that no considerations of communalism will influence my Honour-
able friends over there in their judgment. There is no such consideration
underlying this motion which they can possibly think of. If the Govern-
ment give up their repressive policy, then our progress towards our goal
will be easier. The only point of view from which this House should look
at my motion is one of purely a national point of view. I have mo doubt
that whatever may be the- grievances of my Honourable friends on the °
Benches over there for any mistake, real or imaginary, committed by me
or by any one else belonging to my Group, I hope and trust that they will
forget it now and look at the present motion purely from a national point of
view. I want to appeal to them now as I am now askihg this House to
vote upon a proposition .on which nobody could afford to look at except
from a purely national noint of view and not at all from any communal
voint of view whatsoever. I hope my Honourable friends will see that the
necessity of the hour is that the repressive policy must stop, in order that
our progress might be on peaceful and harmonious lines hereafter. I have
no other consideration in making this motion, and I hope no other consider-
ation will influence my Honourable friends in their judgment, and I trust
that all of us, who have got the best interests of the country at heart, will
vote together by going to the same lobby and thus assert with one un-
animous voice that the time has come for the Government to put an end
to their repressive policy. If the Government are not prepared to give an
undertaking to stop their repressive policy, immediately, I appeal to the

House to unanimously carry this censure motion on the vernment.
(Applause.’
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“Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
“I'hat the demand vnder the head ‘Home Department’ be reduced by Rs. 100.”

‘Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Sir,
if my Honourable friend will not consider me audacious, may I be allowed
to congratulate him on a speech worthy of a man of his high character
and standing? Sir, times have changed, and when an Honoursble Mem-
ber like my Honourable friend, Mr. Aney, can get up in this House and
make a speech of the character he has made, asking Governmeni, to forget
the past and only look to the future, I fee] sure that that appesl cannof
fall on deaf ears, be it either on this side or on the oppogite Benches.
Sir, one point of importance was brought forward. My Honourable friend
said that the Civil Disobedience Movement had been withdrawn. My
Honourable friend, the Home Member, interjected that it has not been
abandoned. Now, Sir, that is a question that I remember having discussed
-and heard discussed in this House. What is the meaning of abandoning
a programme and what is the difference between withdrawing it and
abandoning it? If my Honourable friend, the Home Member, means that
‘those who believe or believed in the Civil Disohedience Movement should
now come forward and say that un~der no circumstances in the future
will they ever go back to the movement during their lifetime, I think he
is asking too much of them. And, Sir, if I mistake not, his distinguished
predecessor gave on behalf of Government his views with regard to the
Civil Disobedience Movement. So far as my memory serves me, I believe
'he said that he did not expect on behalf of Government any Congressman
to undertake that he would never go in for civi] disobedience again in his
life; he would be satisfied if the movement was withdrawn without any
Tlimit of time. And that, Sir, I consider a very wise, a very logical and
a very equitable decision. 8ir, the time may come, we can never tell,
when any class of men may have to go in for stronger measures than
constitutional methods. The time may come, we can never tell, when
my Honourable friends of the European Group even may consider it
necessary to go in for methods which are stronger than what may be called
constitutional. The point for decision for evervbody and for all parties
is whether constitutional methods will pay better in the long run than
other methods; and that can only be a question of opinion. And today, as
the world stands, with conditions as they are even in Europe, you cannot
expect men of any school of political thought to bind themselves for all
times in the future as to what action they will take or what methods they
will adopt in conditions and cireumstances we cannot foresee. And, there-
fore, if the Congress have withdrawn the Civi] Disobedience Movement,
they have gone as far as any school of thought can do under the conditions
and circumstances of today. I would apreal to my Honourable friends
opposite to grasp this hand of fellowship that Mr. Aney has voluntarily
extended to them today and to understand the true significance of that
gesture, for it does not come from an insignificant person like myself, but
it comes from a man, who, in this part of the world, holds a position-
of influence and standing.

Now, Sir, there was one remark that my Honourable friend made with
which T cannot agree. He suggested to the Honourable the Home Mem-
Ber that all those who had been prosecuted for sedition after the Civil
Disobedience Movement was withdrawn should be set at liberty. Well.
-sedition is sedition whether it be before the Civil Disobedience Movement

D2
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was withdrawn or after. The law must take its course, and if a man deliber--
ately chooses to be seditious, he must pay the penalty of the law. And,.
therefore, I would most respectfully suggest to my Honourable friend that
that was going a little further than what could be expected to be yielded
by a responsible Government and that when one day he himself may take
the seat of the Home Member, I think he will never agree that a man,
who is guilty of breaking the law of the land, should be set at liberty.
8ir, I do agree with my Honourable friend, Mr. Aney, that those who are:
today in prison for having resorted to civil disobedierice should no longer
remain in prison. I am not talking of any other class of prisoners, but
those who were imprisoned for the Civil Disobedience Movement should
be et at liberty. Why, Sir, there are many of my Honourable friends..
here who are perhaps in the eye of the law and in the eye of Government
just as guilty, and in their opinion just as innocent, as many who are:
not present here today. And after the gesture that has been made by
the Congress and by my Honourable friend, Mr. Aney, openly in this
House today, I sincerely trust that Government will give this matter their
most serious consideration. After all, it has been the declared policy
of ‘Government to hold out the hand ‘of friendship to those who were at
one time against them. It is their policy, and I have heard that policy
declared in this House when the (ivil Disobedience Movement was at its:
height. Surely they can now implement that policy when that movement
has been withdrawn? 1 sm not one of those who close their eyes com-
pletely to dangers that may still be lurking in the distance. I realise
that there may be many in this country who may have given up civil
disobedience, but who still believe in the principle of civil disobedience.
Wé;l, to continue the same policy as if civil disobedience was in existence
is & sign of weakness in a powerful Government. When times change,
when circumstances change, surely the policy of the Government must
also.change: and ‘is there no differénce in this country today in the condi-
tions that prevail and in' the conditions that prevailed three or four years
agd? Should the policy of Government remain the same, although condi-
tions have so radically changed? Perhaps I will be informed that the
policy of the Government has changed. I trust it has changed, but let
there be a tangible and s complete sign of that change. 1 have heard the
Honourable the' Home Mémber give figures of the number of men that
have been released since the withdrawal of the Civil Disobedience Move-
ment. I have heard him give figurés of the number of men that are at
liberty today who would otherwise not have been so, had it not been for
the withdrawal of the Civil Disobedience Movement. That may be all'
corréct, but are fhere not men still in prison who are there for having
gone in faor the Civil Disobédience Movément. .Ahd if there are any,
will the Honourable Member on. behalf of Government give us a definite
answer as to what is to become ¢f them? We shall await a reply. T I
believed, conscientiously believed, that there was any real danger in
adopting the policy suggested by my friend, Mr. Aney, in some parts of
his speech, T would not get up here to support him. It is because I
believe that it is in the best interests  of Government themselves to fall
in with the views of my Honourable friend, Mr. 'Aney, that I stand to
support him and to urge strongly that Government do now declare their
intention of adopting many of his suggestions. I should- certainly have
liked tp have spoken after hearing some Honourable Member from the-
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Government side, but that is a privilege we rarely have. 1t is. a point
that I have brought up times without number in the past, and I have
very often pointed out to Government that they would be well advised to
follow the practice of at least my Provinciil Government, where the Gov-
.ernment, point of view was expounded at the earliest opportunity during
the debate and Honourable Members on the other side were given an
opportunity of hearing how good or how bad the Government case was.
I would once more make this appeal to the Honourable the Leader of
the House to see that Government’'s’ poiut of view is placed’ before this
House on all subjects early in the debate. It may not necessarily be
done by the Member in charge: there are very able Secretaries who sit
behind the Honourable Members who could intervene in the debate.
‘Why, I see very able Members of the Civil Service who come here from the
Provinees, but whose voices we rarely have the privilege of hearing. I
have brought up this point more than once before. Surely they are here
‘to tell us from first-hand experience -the position in .their provinces: they
:are here to help this Honourable House; but, alas, ever since I have been
& Member of this House, hardly ever have I seen any of those Honourable
Members who come from the various provinces of India open his lips
because he is not allowed to do so; but in a debate like this their inter-
vention would be of considerable service to Government and to . this
Honourable House; snd I would again appeal to Government for a change
of policy in this connection. If they are here merely to vote aund to
go into the lobby, Government could have men with less experience, men
to whom they could pay much less salary, men who will do the work of
‘walking into the Government lobby, just as efficiently as the Honourable
‘Members opposite are capable of doing; and in a debate like this, I think
it would be of some service to Government and to us all if they were
allowed to tell us from first-hand knowledge the conditions in their own
provinces. With these words, T support the motion of my Honourable
friend, Mr. Ancy, unless T find that a really satisfactory snswer is forth-
«coming from the Treasury Benches.

The Honourable Sir Nripendra Sircar: Sir, my Honourable colleague
will wind up the debate, but in response to the statement of my Honour-
.able friend, Sir Cowasji Jehangir, that they ought to know at the earliest
stage the view—although it may be briefly put—of the Government in
this matter, I would like just to speak for a few minutes. Either I have
misunderstood my Honourable friend, Sir Cowasji Jehangir, or he is under
:a misapprehension as to facts. I am making a distinction between the
speech of my Honourable friend and that of the Honourable the Mover
of the motion, Mr. Aney, for this reason: Mr. Aney said that people
‘who after this Civil Disobedience Movement had been withdrawn—and I
am making no point about whether it has been withdrawn or abandoned
or suspended—those who have been convicted of sedition should also. be
Yet off. That is quite a different proposition from that of Sir Cowas;ji
Jehangir who, does not require that to be done. But I do not exactly
understand what my Honourable friend, Sir Cowasji Jehangir, is driving
.at. when he says that the hand of fellowship, the hand of friendship,
should be éxtended or that the angle of vision should be changed. What
is it-exaotly that he wants to be done? T may inform my Honourable
.friends what the position today is. There are, I believe,—my figures may

..mot be as accurate as those.which will be given by the Honourable -the
Home Member a little later, but they will be fairly accurate,—I. believe
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there are 69 prisoners who have been lcosely called civil disobedience:
prisoners still in jail, and, of these 69, the largest contribution is from
my Honourable friend’s province.

Sir Oowasji Jehangir: Very naturally.

The Honourable Sir Nripendra Sircar: Very naturally? Yes. Now,
about 30, I should say—(An Honourable Member: ‘‘40’’),—I am told about.
3. . . .

Mr, Bhulabhai J. Desai (Bombay Northern . Division: Non-Muham--
madan Rural): I have been informed that the number is 41.

The Honourable Sir Nripendra Sircar: Very well, I will make it 85 andi
let us proceed as the exact figure really does not matter,—but the point
is this,—if I am making any inaccuracy, it is because 1 have got up rather
unexpectedly and my colleague, the Home Memher, will correct me as-
regards the exact figures,—but of these 69 prisoners, the position, shortly.
speaking, is this, When the policy was indicated by the Government of
India that the Civil Disobedience Movement having come to its end, the-
civil disobedience prisoners should be released and the matter should be
expedited as much as is possible consistent with the examination of the
cases of such a large number of persons and having regard to the Iocal
conditions, and so on, a distinction was made between people who had beem
in jail or convicted, if T may use that exjression, far acts done under
the Civil Disobedience Movement, that is to say, because they have been
advocating the Civil Disobedince Movement, or doing things generally
known under the Civil Disobedience Movement,—and those people who,
though they might have been guilty of what is called civil disobedience
activities, were also guilty of crime or violence. A distinction was made
between these two classes of people. A man might have been a civil dis-
obedience prisoner in the sense that he did nothing more thun what was
urged by the movement, namely, disobeying laws, picketing and other:
things,—I shall not go into all these details now,—I ecall him g civil
disobedience prisoner, but there were some prisoners,—and I admit they
are a small fraction of the 14,000,—who, in addition to what may be called
the offence of civil disobedience as it was then undcerstood, were also guilty
of crimes of violence, though not necessarily of murder. Now, S8ir, the
release of the 69 prisoners who are now in jail, or of a very large propor-
tion of them has been delayed on account of this complication, namely,
tat in the view of the Government, having regard to the information
which they have obtained as regards those 69 prisoners, they had either
generally been guiltv of violence before they were imprisoned or they were-
connected with revolutionary activities, or, thirdly, they were those who,
after the disappearance of the Civi] Disobedience Movement, had commit-
ted offences subsequently. Under these three heads will be found the-
cases of these 69 prisoners who are still in jail. Probably my Honourable-
colleague has more information sbout it. And even as regards these 69
prisoners, judging by a recent answer given by my Honourable colleague,
‘T gather that their cases are beina reviewed with a view to seeing whether
they ean be released. Coming back, therefore, to the point on which my
friend, Sir Cowasji Jehangir, wanted information, the position seems to-
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be this. There is now no one in the jails because he believes in the Civil
Disobedience Movement; there is now no one in the jails because it is
suspected that at some later date he will follow the methods of the Civil
Disobedience Movement; there is now no one in jsil,—I sgsin say,—
simply because he was guilty of what is compendiously called civil dis-
obedience. Now, when the facts have been correctly placed before this
House, I don’t think there is reslly any issue between my friend, Sir
Cowasji Jehangir, and ourselves. There is nothing more to be done. We
liave not kept anybody in jail now, because we suspect that he will take
part in the movement if and when it breaks out. We are not playing on
the words suspension of civil disobedience, withdrawal of civil disobedience
or the final abandonment of the Civil Disobedience Movement,—there is no
point in debating on the niceties of these words,—but, in practice, so far
88 punishing or keeping people in jails is concerned, no such point has
been raised. We are proceeding on this footing, that people, who have
suffered imprisonment or who have been punished simply becauss they
boycotted or picketed or took part in other activities generally known as
civil disobedience, should be released, and most of themn have heen released,
and the few whose release has been delayed so: far is due to the fact that
they are mixed up with either violence or they had connection with
terrorism or some other thing. .

8ir Oowasjl Jehangir: Is that violence in connection with the Civil
Digobedience Movement or other violence independently of the Civil Dis-
obedience Movement ?

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): There
has been no violence in connection with the Civil Disobedience Movement.

Bir Oowasji Jehangir: How many of them are there who committed
violence in connection with the Civil Disobedience Movement ?

The Honogyrable Sir Nripendra 8ircar: I will not attempt to answer my
friend, Dr. Deshmukh, because there are people in this House who
can deal with it better than I can do, but my Honourable friend’s assump-
tion that people who were guilty of civil disobedience had nothing to do
with violence is wrong. T admit that a vast majority of them,—as
Honourable Members will see from the figures that out of 14,000 there
are now onlv 69 prisoners still in jail,-—a vast majority of them had nothing
to do with violence, among the cases T know therc has heen u case in
Bengal in which o man attempted to murder and enused grievous hurt to
a police officer,—I am answering a question whether any violenee wns com-
mitted in connection with the Civil Disobedience Movement. T shall give a
hypothetical case,—1I cannot give the facts of every case. Supposingin con-
nection with picketing a shopkeeper asked these people to go away or a police-
man turns up and tells these volunteers to allow the customers t¢ come in,
and suppose that leads to rioting, and in the melee either the shopkeeper
or the police officer is assaulted or hurt or an attempt is made to murder
either of these people, that comes under violence, and that is the kind of
oase we have in mind. Although in one sense the origin is the Civil Dia-
obedience Movement, vet in these very few cases thev were complicated
by crimes of violence, that is what 1T meant by saying the two mav be
connected with each other. Therefore, I will not' take up further time
of the House on the question of the merits; thers are other people to deal
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with it. 1f I may give my Honourable friend, Mr. Batyamurti, a fairly
lengthy notice, I shall deal with this matter at great length when I deal
with his Bill when it comes up for discussion,

Mr. S. Satyamurti (Madras City: Non-Muhammaden Urban): You
have already made up your mind to oppose it!

The Honourable Sir Nripéndra Sirear: That Bill has only to be read
‘to lead to one conclusion. I will not deal with any of those subjects now.
I really got up to answer my Honoursble friend, 8ir Cowasji Jehangu'
T can assure the House, including my Honourable friend, that it is mot
the policy of the Government at the present momsnt to keep anybody
in jail because he was guilty of the activities connected with the Civil
Disobedience Movement or because it is suspected thut if he is let loose
‘he will again indulge in those activities. That is the position, Bir, shortly,
of the Government.

Pandit Sri Krishna Dutts Paliwal (Agra Division: Non-Muhammadan
Rural): Sir, T rise to accord my wholehearted support to the motion that
is before the House. But before doing 8o, I would like to say one or two
things. The first thing I want to say is that, as a punishment for having
picked up some acquaintance with Fnglish, I am compelled to speak in a
language. in which I have not spoken. either publicly or privately, for the
last eight or nine years. The second thing which I want to say is this,
that if T use strong language, it is not because I want to hurt the feelings
of anybody, but because I feel that I will not be true to myself and to
those whom I represent if I do not give vent to the feelings which . are
innermost in our hearts. Especially after the reply which the Honour-
able the Leader of the House has given to the appeal of my Honourable
friend, Sir Cowasji Jehangir, there can be no moderation on a subject like
this. Faced with o similar situation, a great American, William Lloyd
Yarrison, said: ,

“l am aware that many object to the severity of my language; but is there -not
cause for severity’ I will be as harsh as truth, and as uncompromising as Justice.
On this subject I do not wish to think, or speak, or write, with moderation. No! No!
Tell a man whose house is on fire to give a moderate alarm; tell him to moderately
rescne his wife fromn the hands of the ravisher; tell the mother to gradually extricate
her babe from the fire into which it has fallen—-but urge me no! to use moderation in
a couse like the present, T am in earnest—I will not equivocate—I will not excuse—I
will not retreat a single inch—and T will be heard.” .

T cannot do better than to quote him in justification of the attitude I
am going to take today.

Joming to the repressive policy of the Government, repression is the
only remedy in the vast medical store of this bureaucracy, as
a cure for all ills, economic and political, from which ‘this
country suffers. But, I say, this repression is a remedy which is worse
than the disease. The verdict of history is against it. Repression has
failed in America; it has failed in South Africa; it has failed in Ireland;
it failed miserably in Russia; and it is not going to succeed in India.
(‘““Hear, hear”’ from the Congress Party Benches.) But the bureaucracy
like the House of Bourbons will neither learn anything nor forget any-
thing. (An Honourable Member: ‘“They will die.’’) (Laughter.) T will

3rpM,
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not refer to the reign of terror that swept over the ocouniry from the 1sé
April, 1980, to the first quarter of 1884, that js, for four years. I will only
déal with the repressive policy tHat is going on even today, when civil
~disobedience has been withdrawn. The press of the country remains
muzzled, and while the bureaucracy has reserved to itself the liberty of
‘lying, it won't allow us even the freedom of speech, freedom to sge&k out
our own thoughts. My Honourable friend, Mr." Aney, has already refer-
red to the fact that the Hindustani Seva Dal is still an unlawful organi-
" sation. We know that this institution is & part and parcel of the Con-
gress and every volunteer enrolled in the Hindustani Seva Dal has to
take a vow that he will be non-violent in word, deed and thought. And
that institution remains unlawful, because the Honourable the Home
Member the other day said that it had been found guilty of having com-
amitted revolutionary sots in -certain: provinces! But the House has not
been taken into confidence in this matter. We do not know in what
. provinces those acts were committed and -what were those acts which are
«dederibed as revolutionary. The 'vase of ‘the Prem Maha Vidyalaya,
~Brindaban, is another instance in point. ‘This is a purely ' educational
institution. 1t was founded in 1909 fer imparting technical and vocational
“training. It is the gift to the nativn by that '‘prince ameng patriote, ‘Raja
~Mahendra Pratap. ‘He¢ has'-donated a targe portion of his landed estate'in
worder to keep up and maintain that inttitution. But, Sir, the only crime
‘that thie institution committed was that some members of the
igtaff ‘and some of ‘the students of that Vidyalaya took part in
‘the Civil Disobedience Movement of 1980. The world was given to
understand that the sins of omission and commission on either side in
that movement came to an end after the Gandhi-Irwin Pact. But, Bir,
" this institution, the Prem Maha Vidyalava, Brindaban, has been banned
“for no other offence than that of taking part in the civil disobedience of
1980, In the movement of 1932, it has done nothing. Before the move-
ment started, that is, on the Tth January, 1982, the trustees of the insti-
tution met and decided toclose the institution sine die. They also disposed
of the services of their staff so as to absolvé themselves from the liability of
paying them when the institution was closed. Even after that, on the
“16th January, the institution was banned and that ban has not been
removed. In March, at the instance of the District Magistrate, Muttra,
the trustees met together and passed a resolution that they would not
allow the staff and the students of that institution to take part in any
unlawful activities, Even after that assurance, the institution still
remains banned. I may make it clear that, though this is the gift of
Raja Mahendra Pratap, he has now nothing to do with that institution.

Then, there is the case of Khudai Khidmatgars, about which this House
has recorded its vote and given its opinion. But, Sir, not only does that
organisation remain unlawful, but its great leader, Khan Abdul Ghaffar
Khan, has been awarded a vindictive sentence of two vears (An Honour-
able Member from the Congress Party Benches: ‘‘Shame!”). . . for placing
their side of the case before a select audience of Christians in Bombay.

All these acts of repression amount to nothing when c~1apared to
what is happening in Bengal. If truth were to be told about the British
- bureaueracy’s reign of white terror in Bengal, the tales of Hitler's: brown
-terror would pale into. insignificance.
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Pandit Jawahar Lal Nehru has been thrown into jail for daring to tell
that truth. Sir, I read in this morning’s paper that he is going to be
released counditionally provided he is prepared to go with his wife to
foreign countries for treatment. We do not know anything about it,
except that report in the newspapers. We do not know whether if he is
allowed to go outside, he will meet the same fate as Subbash Chandra
Bose met and whether he will be made an exile not being allowed to
come back to his country. We do not know about the Government’s
mtentions. We cannot say what is going to happen to him. But I can
say this much from my personal knowledge of Panditji that he will be
the last man to accept such conditions.

It may be said, and it was said just now by the Honourable the Leader
of the House, that because certain persons have been guilty of violence
they are being given differential treatment and it may be said that, so far
as detenus and other terrorists are concerned, they are guilty of violemce.
Sir, I can understand Mahatma Gandhi, the apostle of non-violence
condemning violence, but, Sir, it does not lie in the mouth of this Govern-
ment whose very existence depends upon violence to condemn the violence
of these youths who, out of sheer desperation of the policy of this Gov-
ernment, take to this path. These youngmen, however strongly we may
differ from them, can plead in their justification the sense of shame they
feel at the condition of their country, but what is the justification for the
violence of the Government? Sir, the violence of the Government . to:
subjugate a whole nation is & gin against God and a crime against
humanity. And a Government which is guilty of that sin and that crime
cannot and should not condemn others for their violence. And, then,
who is responsible for driving these youths to the path which they have
taken? Who crowns them with the glory of martyrdom? I do not know
how bombs are made, but, as a student of political movements, I
know how bomb throwers are made, and I say that the systern which
obtains in India at present is the greatest manufactory for manufacturing
bomb throwers. The Government deny to the sons of the soil the rights
of citizens. They deny to them the rights of human beings. They starve
them to death. They herd them like cattle. They beat them like dogs,
and ‘when they turn round and bite them in the leg, they look surprised
and shocked. Yesterday, the Honourable the Leader of the House blamed
us for not keeping an open mind and he also blamed us for not listening
to reason. Well, Sir, he is a lawyer and lawyers have to keep their
minds open, because they do not know which side will engage them.
(Laughter.)  But, Sir, if he thinks that we are not misled by his profes-
gional reasoning, and, therefore, we should not reason out things for our-
selves, he is mistaken. The real fact is that every fibre of our being reasons
against him. The hunger of the people reasons in their stomach. The
burning sense of shame reasons in our heart against the system which
keeps us in its grip. The thousands of detenus behind the priscn walls
make a tremendous appenl to our minds.

Mr. President (The Honourable Sir Abdur Rahim): The Honoursble
Member hag only two minutes more.

Pandit Sri Krishna Dutta Paliwal: I will try to close as soon as pos-
sible. In the face of all these reasons, how ¢an he expect to hear any more
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of his reasoning. If he is 8o very enamoured of his reasoning, let him-
go and reason with Pandit Jawahar Lal Nehru and ask him why he prefers-
to live in jail when his wife and his aged mother are lying in their sick
beds in different hospitals. Let him go and reason with Khan Abdul
Ghaffar Khan and ask him why he prefers the life of a prigpner to the
Chief Ministership of the Frontier Province. Let him go ang ask Bhagat
Singh why he preferred gallows to the whole vista of human life.
Let him go and reason with the brave Bengali girls and ask them why
they have taken to the path of violence, and then, and then alone he will
be able to understand why his professional reasoning falls flat upon our-
ears. Bir, I know that the Honourable Member will do nothing of the
kind. In their pride of power, the gentlemen sitting over there do not
care at all about the opinions expressed on this side of the House. But,
8Sir, their ill-concealed glee at their seeming victory over the Congress is
also ill-conceived. They are labouring under false sense of security, if
they think that everything is all right in this world. Let them remember-
that it is the darkest before the dawn and who kncws that the calm which.
we see today may not be the calm which precedes a serious storm? Sir,
the pangs of hunger and the burning sense of mnational dishonour are-
dangerous forces to cope with and I warn the Government that they play
with fire in playing with them. We do not need a Gandhi to lead the-
nation in its non-violent struggle for Purna Swaraj. We do not want a
Jawahar Lal Nehru to galvanise the people into action, nor do we need a.
Bhagat Singh to preach the cult of violent revolution. The Third Inter-
nationale may save themselves the trouble of sending emissaries to preach
communism here. The British bureaucracy is doing the task of all these-
people more thoroughly, more efficiently and more effectively by the policy
which they are pursuing. Yesterday, Mr. James, who belongs to the
European Group, asked us as to why we have come to this House? My
answer to his question is that we have come to save the Government from:
the suicidal policy which they are following, and I appesl to every section
of the House to help us in this task. T -appeal to the loyalists especially
and say that if they are really loyal, let them bring the Government to a.
sense of reality by voting with us on this motion. ‘

Mr. N. R. Mukerje (Bengal: Nominated Official): Sir, my Honourable
friend, Sir Cowasji Jehangir, just said that it is time that some of the-
officials from the provinces spokec. After the speech that 1 have heard
from the Honourable Member who has just spoken, mentioning the affairs
of Bengal and of Bengal women, I think I should be failing in my duty
if T did not speak on this motion. I am a Bengali first and an Indian-
afterwards. (Voices from the Opposition Benches: ‘“We are all Indians.”’)
Yes, T know, but, then, there is something nearer than our country, and’
that is our home. When we talk of repressive policv, we generally do not
care to think what brings about that repressive policy. What originates:
them? Sir, when the situation becomes too acute to allow of a calm-
thinking of the root cause, it becomes necessary to take immediate action.
(Interruption from the Opposition Benches.)

Mr. President (The Honourable 8ir Abdur Rahim): Honourable Members
on the non-official side have been constantly demanding that more-
Members on the Government Benches should speak during the debate and’
tell them what they think about partiocular subjects, and therefors, the-
Chair hopes, when they get up to speak, they will be patiently heard.
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Mr. N. R. Mukerje: I will take a simile from the doctor’s treatment.
When the homeopaths’ slow symptomatic treatment with its root causes
hag to make room for the Surgeons knife, this so-called repressive policy
.becomes mecessary. I am not a man who does not believe in the root
-cause of the disease being removed. I fully believe that no radical or
permanent cure can be possible unless the root cause of the disease is
removed, but at the same time I equally firmly believe that when gangrene
‘has set in, and a particular limb has become 8o poisoned as to bring about
the riek of death to the patient, it is for the surgeon to cut the limb off.
At the same time, I must say that it is for the surgeon not to stop there,
but to go on treating the disease proper and $ry to cure it. But, Sir, the
work of the doctor, the progress of ithe cure, is bound to be slow, and
-unfortunately at times or as I should say oftentimes the patient hecomes
impatient of the slow progress. ‘With healthy blood runnihg through his
vein, his appetite increases, and he: wants to eat, without caring whether
that eating will bring about'complication and death. The same is the

-experience of people who frv to infusé new blood, new forms of Govern-
~gnent-inte an old country where the autoeratic reigns have prevailed for
hundreds of years and sapped the vitality with its manv complications,
'with. its various imtricacies of castes, sub-castes, religions, sub-religions and
:the latest one, the Harijans,—features whish make the work very scmpli-
cated indeed. Naturally, the pace has to be very very slow. Sir, India is
8 very.very old country. We 'are proud of our motherland (Laughter from
the Opposition Benches), she reached the highest pinnacle of perfection
-and greatness when many of the foremest nations of the present day were
‘just. peeping outof primitive condition. But, Sir, the system of Govern-
-ment in India from time imrhemorial has always been autocratic. The king,
no matter whether he was good, bad or indifferent was-the king. From the
times of ‘Rema down to ‘those of the Great Mughals the same thing
prevailed, namely, the rule of the one autocratic king! If Rama was a
great king and a good king, he was the king. If Akbar was a great
"Emperor, he was the Emperor. Theyv selected their own councillors, they
selected their own advisers, they selectad their own ministers, the people
had no voice in that. (Ironical Opposition Cheers.) There could ho no
contradiction.  (Interruptions.) Sir, the time given to me is very short,
but if any of my brethren wants to discuss the point with me later, I am
wil]ing to give him even a whole day. (Laughter.) Well, Sir, as I was
saying, if they were great men, they were great men themselves. We had
among others great poets, great philosophers, great warriors, greaf
administrators and heroes, but it was all the individual achievements of
individual great men. Ta.kmg the nation as a whole, that great popular
~ conception of ‘‘patriotism’’, as used in the present day sense, did not
‘exist. And that was because the people never know or never were given
" any opportunitv to feel that it was their country in the sense as their
"hearth and home was very much their own for which they would lay down
_ their lives if necessary. To them a kingdom was the. King's own property.
Tf the king was defeated, he had to go, it did not matter much to the
people. Thev remained only idle spectators, and that was because thev
had no hand in the management of the country and never thought it their
., QwWn,

Mz, President (The Honourbble Sir Abdur Rahim): The Honowrwble
Mamber id not speaking to the motion before the House, which:is the

~“‘repressive policy of the Government''.
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Mr. N. R. Mukerje: I am on that point, Sir.

An Honourable Member: Why do you not get straight to it?

Mr. N. R. Mukerje: 1 must have to step it on before I can reach Delhi.
Well, Sir, it was with the advent of the British that the people began to-
wake up from their long, long slumber. At first we were asked to look
after and manage the affairs of our towns, and municipal committees were
formed. We then began to cast our eyes beyond the environment of our
homes over the whole town. Then, we were called up to go to the Councils
of Lieutenant-Governors and to the Council of the Governor General. We-
thus came to know our neighbours in the districts in the provinces and’
gradually in the other parts of India. The India of the present day began:
to be shaped. But, Sir, this progress was bound to be slow, and the
patient began to be impatient, and, in 1905, a boycott movement was:
launched. It was an ill day that brought that boycott movement, with its
race hatred and all the attending evils. (Hear, hear.) I know my
brethren will deny that it was ever the aim of the sponsors of that move-
ment that there should be any race hatred and I concede that, but when:
you call up young lads from the schools and illiterate people from the:
villages and ask them to go on boycotting the goods of any particular:
nation, it cannot but bring in the personal element, and race hatred is
sure to be created, The next step was, the boys were asked to leave and
boycott the schools. Hundreds of boys were thus let loose, out of control’
of the teachers and out of control of the parents, who:unfortunately could
not boycott their stomach, -but had to be away in the offices, and these:
boys fell into the hands of dishonest and designing persoms, for: in- all
movements for every small band of a few good men there come up hundreds
of bad mén. Now, these men gradually began to instil into the minda of
these boys young, honestly believing, inexperienced youths that every
thing done for the country was bound' to be good. That the work for their .
country required money, ard there were people who had more money than-
they had a use for and that money was required for the country. Gradually
dacoities were planned, and we know of the dacoities that began to be:
committed. And with the dacoities came bloodshed and ¢ callousness to:
the feelings of, and injuries caused to, others and the next step was direct:
act of violence and murder. Many people began to think that the more-
bitterly they could speak, the more notoriety would they gain: One
Brahma Bandhab, began to write of ‘“md kdlir bomd' in the Sandhya .
newspaper of Calcutta. This Government, Sir, which is always blamed for-
what is called its repressive policy, kept quiet. It did not act, as the old"
indigeneous Indian Governments would have acted straichtaway. The
result was that these murders and dacoities continued till the phvsirian
found that the gangrene had so set in, the disease was so acute that it-
had to be stopped at once without waiting anv further for the root cause,
and we find, 8ir, that in 1908, Sir Harvev Adamson moved the Criminal’
Law Amendment Bill. T shall quote a passaze from his speech, because-
it gives in short the exact thing as it happened in those davs:

“The followine are some of the mnre nrominent instances of anar~hical crima which-
have occurred in Bengal and Fastern Bengal during the past year. On the 6th Decem-
ber, 1907, an attempt wss made to asmrassinnte the T.ientenant-Govermor of Beneal hy
means of a homb expleded under his train near Midnanore. Two other ahortive-
attempta of a similar nature on Sir Andrew Fraser’s life had already hesn made on-
the railway line near Chandernagors. On the 23rd December, 1807, My. Allen, the:
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District Mﬁis&nh of Dacca, was shot with a revolver at Goalundo. On 4th March,
1008, Mr. Hickenbotham of the Church Missionary Society was shot near his house at
Kushtia. On 11th April, an attempt was made to assassinate the Mayor of Chander-
.oagore by a bomb. On the 30th April, a bomh intended for Mr, Kingsford, who had
been Presidency Magistrate at Calcutta, was thrown into a carriage at Muzaffarpur and
killed Mrs. and Miss, Kennedy. On the 2nd May, the Maniocktolla Bomb Conspiracy
was brouﬁhl, to light. On the 2nd June, a serious dacoity was committed near Nawab-
ganj in Dacca District by a large band armed with guns und revolvers, in which two
persons were killed. On the 21st June, a bomb. was thrown into a railway carriage at
Kankinara and injured an English gentleman, aund there have been several similar
-attempts in the same neightourhood. On the 3lst August, an approver in the Manick-
1tolla case, which is under trial at Alipur, was murdered by a revolver. On the 1Tth
Beptember, a serious dacoity was committed at Berampore. On the 20th and 20th
October, similar dacoities were committed in Malda and Faridpore districts.”

1 would not go into all the details. (A4 Voice: ‘‘Finich the catalogue
-and read out the years also'’.)

Sir Ghulam Hussain Hidayatallah (Sind Jagirdars and Zamindars:
Landholders): All this is & tale of repression against officials; I want to heat
something, some allegations of repression against others.

Mr. N. R. Mukerje: I was just going to say that; not only it were the
-officials whom they killed, but, as many a man of that time will remember,
‘they shot down a well known citizen, Babu Ashutosh Biswas, a famous
‘lawyer of the district bar at Alipore, whose only crime was that he .
‘conducted Government cases.

Mr. President (The Honourable Sir Abdur Rahim): All this does not
throw any light on the present question before the House.

‘Mr. N, R. Mukerje: I am coming to that, Sir, from the past on to
“the present, showing the whole connection. (Laughter from the Opposition
‘Benches.) _

_As T said, Bir, it was these things which made it necessary to pass
“these Acts which they call repressive Acts and for the passing of which
they themselves were responsible. As I wasz saying, 8ir, Government
did not sit idle with this Act which is called a repressive Act. They
went forward; like the wise doctor they tried to get to the root cause.
We know of the Morley-Minto Reforms; we know of the Montagu-
Chelmsford Reforms and we know also of the Round Table Conferences
-that were called, but all these required time, and unfortunately our
people would not have the patience and sturted tho Civil- Disobedience
Movement. It is said that the Civil Disobedience Mbvement was non-
violent. True, it starts with the word ‘‘ecivil’’. But, 8ir, this movement
which sounds quite innocent from a distance is nothing but violent.
Violence does not consist in beating & man on the back with a stick:
there is such a thing as violence to your feelings and doing act that is
sure to lead violence. I want to go to a shop to purchase a thing.
A man comes and stands before me and says:-“‘I will not allow you
“to go to the shop. I beg of you please do net go.”’ . “‘But-I cannot
wait? I have got to purchase the thing’’—'‘No, Bir, please don't’’ says
the man and even falls on my feet and catches hold of my legs. My
urgency being great, I push him aside, al once a hue and ory is raised
that a non-violent man has been assaulled and I find myself in trouble.
"This is how this thing went on. Following this began again the old old
things, dacoities, loot and murder. ' 8ir,” my friend over there spoke of
‘the brave girls of Bengal. Tha worst of it is that such braye girls came
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from Bengal. I know of brave girls whose names I have read in the
history who sent their sons and husbands to fight in honourable wars.
But I can never be proud of girls who shoot down unarmed men and
even women who have done no harm to them. Tt was u girl who
attempted on the life of the Governor at the Convoeation, two other
girls in their teens shot the Collector at Comilla. It was a girl that led
the raid on the Chittagong Pahartali Ruilway Institute killing an elderly
woman and injuring others. 1 was in Chittagong and speak from
personal knowledge. Then, we had the murder of the Collectors of
Midnapore, particularly Mr. Burge, who was particularly fond of Indians
and was at the time leading an Indian team at football. It is these
things which compelled the Government to have laws which they call
repressive. '

Mr. D. K. Lahiri Ohaudhury (Bengal: Landholders): What about
Barat Chandra Bose?

Mr. N. R. Mukerje : Sarat Chandra Bose pales before whole of India.
‘When thq question of the whole of Indin is concerned, one man does
not count, particularly as I do not know the details.

As 1 was saying, all the laws that have been passed in Bengal were
passed by a vast majority of the Bengal Councillors. People who knew
Bengal and who knew the nccessities of Bengal more than those friends
of mine who come from BSouthern India and such far off places and talk
of brave girls of Bengal, were responsible for the passing of these laws
by a regular big majority, because of the condition of BBengal, where,’
I may mention, there have been as many as 286 cases of violence from
1980 to 1934, including robberies, dacoities and murder.

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. N. R. Mukerje: Considering the way in which I have beeninter-
vupted, I hope you will he good enough to make some allowance for it.
I have not yet answered some of the specific points raised.

. Mr. President (The Honoursble Sir Abdur Rahim): The Chair will
give the Honourable Member two minutes more.

Mr. N. R. Mukerje: Well, Sir, they spoke of the Associations from
which the ban should be removed. In Midnapore, at the present
moment, there are about one hundred such associations. There, is &
regular network of them all over the districts with their headquarters at
each Thana which go by one name or the other of Congress Institution.
Among the members, there are also school teachers. Their whole busi-
ness ‘was to corrupt boys and send ‘them out to commit murders and
dacoities. These people who have not the courage to face the music
themeelves but seduce and misguide bright innocent boys who would
be otherwise ornaments of any country to commit acts that bring shame
to their race are asked to be released! They ask for the release of non-
viclent civil disobedience prisoners. As has just been explsined by the
Honoursble the Law Member, no Civil Disobedience Movement prisoner
is in jail, but those who are in the jail have committed ncts of violence
in the sense of physical violence. It was said that they are badly
treated in jail. I can vouch as u visiter to the Tippera, Chittagong and
Midnapore jails that nowhere have they been treated badly.
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Then, Sir, we were told about the Abhay Ashram as a non-violent
Ashram. T have personal knowledge of it also. I was at Comilla, and
my friend, the Deputy President, Mr. Akhil Chandra Datta, who is from
Comilla, will bear me out when I give only one instance of the non-
violence of this Ashram. It was the Janmashtami procession at Comilla.
It was the first time that the Hindus at Comilla, advised by the Congress.
Party, decided that they should have the Janmashtami procession because the
Muhammadans were having their Muharram procession. It was arranged
that the main procession was to be led by the Ashram people. In the
morning at about 9 o’clock, just as I had finished my bath, some police -
officers ran up to me and said that two murders had been committed near
the Abhay Ashram. I ran up at once taking a bus with me for emergency.
When I reached there, I found that one Muhammadan hall been: killsd
and three wounded. The man that was killed had a spear wound and -
the gpear was lying there with the paper flag of the processionists on . it.
The Government pleader, Rai Bahadur Bhudhar Das, was with me and
Kamini Babu also came up. I told Kamini Babu that the procession
of Janmashtami ought to be stopped in deference to the feelings of the
Muhammadans owing to this murder. As the man murdered was a
Muhammadan, they might think that the leading Hindus were callous to
their feeling and were in sympathy with people forming the proces
sion. The procession was then going to start from the house of a gentle--
man- whose name I forget at the moment. This gentleman has got a. -
big business in homeopsthy medicines. Mr. Akhil Chandra Datta, our °
Deputy President, can help me with the name of this' gentleman. (Pause.) '

Mr. President (The Honourabls Sir Abdur Rahim): The Honourable
Member should go on. '

Mr. N. B. Mukerje: Well, Kamini Babu agreed with me that the pro-
cession should be stopped. (Interruptions.)

Mr. President (The Honourable Sir Abdur Rahim): The Chair.. hopes
Honourable Members will not go on interrupting as it wastes the time of -
the House.

Mr, X. R. Mukerje: As I was saying, he promised:to 'go and stop: ib. .
The processionists told him that-they would not stop the procession. The:
Ashram peopla would not hear him. TIn the meantime, Muhammadans in -
large numbers were gathering there round the dead body and wanted to -
take it on a bier. I knew that there would be a horrible fight if the body
wab carried like that, and I had to get into the melse and get the corpse
taken in the bus. Then I ran to the other place where the Ashram people:
were gathering. I was surprised to find that the procession, inspite of the-
occurrence, was starting. They carried flags which were nob quite innocent
flags. Soma of them were on iron spears. and. some of them were on
sharpened bamboos which e¢ould be used ns spears. 1 went there:and told-
them what had happened and asked them 'to stop it in the name' of human-
ity. They asked me to pass a formal legal order; they would not obey
my verbal order. Sc, I had to enter the house where I wrote out an order -
under section 144, Criminal Procedure Code. By the time I eame iouy
they had started again.. I ran after them again and esught them. and "
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read out my order to them. Some pleaders, who were ‘in the procession,
came out with members of tha Ashram and said: ‘‘This is not a valid
«order, because it has not been promulguted with the beating of the drum’’.
1 suid this order is meant for people who ere standing in front of me,
While they kept me talking, they sgain stole a march over me a.nd I
found the main -procession had proceeded. I liad to rum and stop it per-
-sonally by barring its way bodily. That is how things happeuned there,
Sir, all non-violence. :

Mr. Predident (The Honourable Sir Abdur Rahim): The Honourable
Member has sready cxescded his time limit.

. “Mr. Akhil Ohandra Dutta: What is the result of that case?

M. W. R. Mukerji: Weéll, 8ir, if you give me time, I shall be able
o answer the question put by your Deputy.

Mr. President (Tho Honourable Sir Abdur Rahim): The Honourable
Member has alrendy exceeded his tirue.

Mr. N. R. Mukerji: Theri; T will close by saying that I have clearly
showed to the Housa that this repressive policy, as it is cdlled, is not
at all a matter of policy with the Govérnment. It is an dct of
necessity. It is the surgeon’s lancet which has fo be used per force.
The Government never had recourse to repression and stopped = there.
“They always forged ahead with the Constitutional Reforms for the good of
the country. For the time my Honourable friands opposite may not agree
that the Government mean doing any good to the country. They might
complain that the Government are moving very very slow. As an Indian,
T say that T would like to see my country progress as fast as possible, I
would like to sec my countiry reach the highest pinnacle of glory. Only
T do not ngree with jumping thé, heights that are meant to climb nor
appreciate forced roges that may look well biut never smell and sweet.

Sir, T oppose the cut motion.

Mr. Amarendra Nath Chattopadhyaya (Burdwan Division: Non-Muham-
madan Rural): Sir, T thank you for giving me this opportunity of address-
ing this House after a month’s silent waiting. 1 am a_ new recruit. to
this House, and T have not yet been able t6 know my exact vocation
here. Sir, T have been n dreamer, a dreamer all my life, a dreamer for
a frec and a happy India. Sir, yesterday the Honourable the Leader of
the House, Sir Nripendra Sircar, said, he wag dreamipg, he dreamed for a
moment, and 1 say T have been dreaming afl thronghout my life as free-
dom was my cradle song, and, consequently, if today I go beyond my
measure, . T hope you will show me some ndulgence.

_ 8ir, in speaking about this budget, T heg to state that 1 never think
piecemeal about my country, T always think of my country as a whole.
T never care as to what this House had to say on the budget, because I
know. it is & dogmatic assertion of forced realisation of taxes and revenue
and prodlg‘a.l spending of the sume, and it is not based on any sound and
'heal'thy policy, because the British Government, since their advent into
India, had no other policy except one policy, and that is of exploitation,
and sll the acts and laws nnd activities of the (Government which sit over

=
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the destinies of three hundred-fifty millions of people of ‘the country are:
proof positive of that policy, which has been pursued from beginning to
this day. I admit that repression Las to be resorted to by all Govern-
ments when there is a revolt, but when a Government takes up repres-
sion as the normal day to day policy, that Government forfeits its claim-
to be called a Governm=nt. Wken ths British Government in India
adopt a policy to keep the entire population of Indis in eternal bondage
and for that resort to continuous coercion, then the whole country has, as
o matter of course, the right to rise against it. In 1757, in Bengal, i.e.,
since the British fought the battle of Plassey, they started this policy of.
rapression; this policy is not a thing of today or yesterday. The people
of India co-operated with the Dritish unknowmgly and unconsciously and
the people then, who had all the necessities and luxuries of life easily
supplied to them, when the land wns flowing with milk and honey, and
when the people in the villages were all well fed and well clothed, when
they were full of vigour, without much thought about the. world events,
they fought for the British Government and handed over the country to
the Britishers. 8ir, the Britishers had no trouble in founding an Empire
in India. They found a people easily co-operating and the Britishers :took
full advantage of the co-operating spirit of our forbears and founded an
Empire. But all the same they began to pursue a policy of repression.
The policy of repression led them in the beginning not so much to exploit
the pecple as to exploit their wenlth. They had one and only one idea
of getting as much money from the people of India for themselves and
their country as possible. When the British took over the dewani they
began to loot the country by way of revenue and profits in trade. After
40 years of such exploitation, they themselves felt ‘ashamed of it in
Fngland and then they sent (Governors who gave us this permanent settle-
ment. With due deference to my zaumindar friends, I say, 1 look to this
permanent settlement system as a policy, as one of the engines of repres-
sion in this country. That is only another disguised policy of repression,
because, by this process, the Government weaned away a lot of intelligent
Indians and made them slaves to Government, and these poor zamindars
were made to do all the dirty work of the Government in the way of exploita-
tion of the masses and the Britishers took ull the spoils out of this.

An Honourable Member: What about our friend, Mr. Tahiri
Chaudhury ?

Mr. Amarendra Nath Chattonadhyaya: I do not say that permanent
settlement has nothing in its favour. I was only pointing out how this
permanent settlement was responsible for weaning uway our hest men from
the cause of the country and for making them the supporters of Govern-
ment from the very beginning of the advent of the British into this

country. This is the second item of repressive policy pursued by the Gov-
ernment in this country.

Then, came the third, Sir. naumelv, the educational policy. T will say,
before 1838, i.c., before the Charter Act, the British Government had been
trying to pursue a repressive policy which had become quite intolerable
to Indians. Since then, by a slow process. the Britishers have been pur-
suing a dual policy in the country. They tempted us by giving us some-
thing in the way of reforms and privileges and from behind they pursued
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the reverse policy of taking away our manhood and our sense of self-
respect and thus demoralising us gradually, Today, Bir, we are speaking
of the repressive policy contained in these Repressive Laws, I do not
seé much in these as they are only effects of the policy, Laws and Acts.
1 say the policy has been continuous and constant from the .very begin-
ning, and, therefore, I do not ask that these laws should be repealed.
The cure lies in the (3overnment changing their mentality and their policy
altogether. They must trust Indians who have nourished the Britishers,
who have enriched England by giving them their blood and life. The
Indians fought for the cause of the British in the earlier days hoping
that civilised people, as they were, co-operation would change their hearts in
the longrun. Unfortunately the Britishers never cared to take any sound
and good advice of any body in India during all these years. Great
Englishmen there were who gnve them sound advice,—advice if followed
would at any rate exonerate them fromm many acts of commissions and
omissions, but all these fell on deaf ears. The English lost America,
because they did not pay heed to the advice and warning of Burke and
Sheridan and similarly they will lose India if they do not listen to the
advice of Indians. It is a pity that they have no friends in England in
these days like Burke and Monstuart Elphinston, Sir Thomas Munro, Sir
Malcolm Ludlow and others, and today, Sir, they have to take the
advice of Indians and act up to them, if they mean to remsin in India.
8ir, I have heard the speech of my Honoursble friend, Mr. Mukerji. ¥
never could heliave that a man who called himself a Bengali could speak
in that strain and dare speak so lightly of Upadhyaya as one Upadhyaya
by name, one of the greatest men of Bengal who gave a new life to Bengal.
Well, 8ir, how can a pampered Government servant appreciate the services
of this eminent man of Bengal ? 8ir, since 1888, the British Government
tried to give us something in licu of our happiness tempting us to tolerate
all their repressive actions. We lost our trade, we lost our industries, we
lost our food and we lost our health and everything which might keep us
on and we lost our sense of disgrace which made us meekly accept their
rule. I shall quote only one passage from the spesch of Dr. Alexander
Duff of blessed memory. This speech was delivered in 1887 and this will
give un idea of what good and pious men of England thought:

“There have been deeds perpetrated hy sons of Britain in the plains of Hindusthan,
deeds that in number cannot be reckoned in order, deeds of unutterable infamy, deeds
that are engraven in character of blood in the ineffaceable pages of history and regis-
tered as eternal memorial against us in the book of God’s remembrance.”

This speech gave a summary of all the activities of the merchant Gov-
ernment till 1837.

Next I shall come to the Mutiny of 1857. Sir, why did that Mutiny
at all take place in India? Why did the sepoys revolt? The reasons
are to be found in the pages of history. The annexation policy of Lord
Dalhousie, and, apart from that, the social, religious and economic actions
of Government all tended to make the sepoys revolt. And since then what
have we got? We have got the oft-vaunted rule of law, after diearming
the whole Indian population, insulting their mamhood, depriving them of
the power to hold arms to defend their own hearth and home and their coun-
try against foreign aggression, leaving them absolutely under the protection

B2
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of the British army which Sir Henry Gidney is so fond and proud of.
Sir, has any nation in this world dealt with another nation of much less
than 850 millions of people in this way? Did England, after King Charles
was beheaded, take auway arms from her youths? If England did that,
what would have been the result? The Indian people were sober, the
Indian people were moderate, the. Indian people subjected themselves to
all sorts of tyranny, and yet they are given these repressive laws. Sir, all
this tended to bring in these secret societies. I say I know about the so-
called charges against these detenus much more and better then the Hon-
ourable the Home Member knows. They are as false, even falser, than
the persons who brought them against the victims of suspicion. I have
myself suffered, and I know how false charges of dacoity and murder were
brought against me, charges which were as false as the persons who brought
them. Bir, I ask the Honourable the Home Member, whom does he
believe ? Does he believe in those ill-fed and ill-paid informers? Are they
truthful men and can he vouch for the truth of the information which has
sent 2,500 young men of Bengul, blooming and patriotic young men of
Bengal, on suspicion only as detenus? Does he mean to say that he
could have done this in England? No. And, Sir, because it is India,
because it is unarmed India, there is no second Mutiny again. T ask him
again to think thrice and to consider this matter. Sir, I ean vouch for
many of them that they are not men of violence, and, with due defercnece
to the Leader of the House, I can say that most of those who are now in
jail in conmnection with the Civil Disobedience Movement are not at all
connected with violence. I know many of them thoroughly and very
familiarly, and I can say that they never thought of violence and can
never think of violence, and still they are in jail for the Civil Disobedience
Movement, even after its suspension or withdrawal as you may choose to
eall it.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. Amarendra Nath Ohattopadhyaya: Will you kindly give me some
more time ? '

Mr, President (The Honourable Sir Abdur Rahim): The Chair will give
the Honourable Member two minutes more.

Mr. Amarendra Nath Chattopadhyaya: Sir, as it is my first speech here,
you will show me some consideration.

8ir, nobody has said anything as regards the causes that led to this
terrorism. This country was onee a happy country and people never looked
to what was going on outside this country. They were affluent, their fields
were full of crops and they had everything that was required for their
domestic happiness. That country has been rendered desolate in every
way. Education has gone. Hundred thousands of indigenous village
schools only in Lower Bengal had been suppressed when Lord Macaulay'’s
system of education came; and, that I say from their own book, wide
Marriot ‘“The English in India’’, page 201. Bir, we have got education
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which does not tally with our life; we have got education that has taken
away from us the very sense of self-respect. We study for our bread.t\'nd
not for the sake of getting education. We have to depend upon the- British
Government for our bread, and that is another way of slow poisoning that
has overpowdered us. 8ir, from all points of view I feel that we are help-
less. Tt is a sheer sense of helplessness, it is & sheer sense of despair, that
send our young men to form themselves into secret societies. ~When they
see young British sailors coming out of their ships and men of war and
merchant vessels, when they see young British soldiers walking in the
streets of Calcutta and Bombay, they feel the shame of living a life like
this. Why do you not trust them and make them soldiers? Why do you
not give them scope to prove their worth? S8ir, the spirit is there, but
where is the scope? If you deprive young men of the scope of showing
their worth, you are responsible for secret societies. India never knew
this, it has come from the west and it is their own creation. And, now,
having created causes of all these secrct societies, they say that this spirit
must be curbed. It cannot be curbed in this way; repression cannot curb

this spirit.

You know what sort of repression is going on in Midnapore. Have you
.any idea as to how your laws are being executed there? I do not quarrel
with the laws, I quarrel with their execution. I know Magistrates like
Mr. Mukerji go beyond the law, to the eternal shame of British prestige
and British civilisation. And I can give you one incident which I ought
wot to have brought before this House. During the Civil Disobedience
Movement, there was a murder in Midnapore, and, for the sake of one
suspected absconder, a whole village was punished. Men and women were
brought out stark naked into the streets (Cries of ‘‘S8hame’’), and when
they closed their eyes in shame the police said: ‘“We will pull out your
eyes if you do not look at one another”. You never know these incidents.
l{ know you can never think of this or imagine this, but these things do

appen.

The Honourable 8ir Henry Oraik: No.

. l’l’r Amarendra Nath Ohattopadhyaya: I am quite prepared to hear that
No’’ and I know you will say “No”’. But my own people are there and
they say ‘‘Yes’’.

Mr. D. K. Lahiri Ohaudhury: Why not have an inquiry ?

Mr. Amarandra Nath Chattopadhyaya: No inquiry can be sta: n
those points, it is impossible to hold an inquiry ix(:ulto le this. Sir, 1;1;:;1 ycc:u
Imagine that a wife has been outraged before her husband? Can you
mmagine that a son has beer taken away from the father and thrown into a
nen.ghbom-mg tank and beaten with regulation lathis to death? But theso
bklngs have happened, and do you mean to say that men’s blood has be-
::me 80 cold that they will accept this for ever? No. I, therefore, request
| etl{-Ior}ours.ble the Home Member to consider my appeal to him. My
ﬂ:-ot‘eg 1s an externee and I lost a brother in internment. I do not mind

ati;e ut I tell this Honourable ouse to give the best consideration to this
mng:, ﬂflnl:l;\mlsilm]ﬁzdr ues}':,, t;is simple proposition: repeal these Acts,
Oppessti, Che?x:s.) win the affection of the people. (Loud and Prolonged
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Mr. J. Monteath (Bombay: Nominated Official): Mr. President, in the
ordinary course it would have been neither my desire nor my
4P M. - guty to intervene in this discussion or to explain why I consider
it undesirable to give my vote in support of the motion for this cut. But
the Honourable the Mover has made certain references to the action, or
rather the inaction, of the Government of the: Presidency by which I am
deputed to appear in this Assembly, and my Honourable friend, Sir Cowasji
Jehangir, has also suggested that he would be in a better position to know
how to vote sometimes if he had certain facts given to him by the people
who come from the provinces in the position in which I am now. The
Honourable the Mover, I say, referred to the hesitation of the Bombay
Government in removing the ban previously, during the campaign of the
(ivil Disobedience Movement, imposed on certain associations which came
into existence during the process of that campaign or in restoring to those
associations certain buildings or property which had been attached and
which they previously possessed. And it i8 only in connection with the
attitude of the Bombay Government in regard to this particular matter
that I am now presuming to address this august Assembly and to attempt
to explain shortly what might be otherwise obscure to some Honourable
Members.

I think that I can suggest, at any rate by certain information that I
have received from Bombay recently, that this tardiness on the part of the
Bombay Government is not really very striking. These associations
existed and still exist in name in certain areas of the province and I should
like in the first place to ask what they are and in some cases what they are
called. Some of them are prabhat feris—bands of youths who, 1 think,
march in the morning generully and sing songs in praise of revolution.
Many of them are called chaonis, which, in Guzerat, and, probably, in other
parts of Bombay and India, is taken to mean sheds erected for troops,
encampments intended for resistance to authority. One at least of them
goes by the name of the Kayadabhang Mandal, which, for the benefit
possibly of my European friends, I may explain means an association to
accomplish breach of law. These associations may be the off-shoots of the
recent Congress campaign, but they are mot constituent elements of the
Congress body. T think I am right in saying that.

[At this stage, Mr. President (The Hoﬁourable Sir Abdur Rahim)
vacated the Chair which was then occupied by Mr. Deputy President
(Mr. Akhil Chandra Datta). ]

I ask you, would any Government be wise if it were to allow, without
consideration, associations of such a nature and such a description to func-
tion without some restriction ? It is this kind of association which enabled
the revolutionary elements in society in the recent past to hamper, with the
discipline which they had inculeated in their members, the efforts of consti-
tuted Government to preserve peace in the Presidency of Bombay; and the
Bombay Government is still considering how far it can give some of these
associations further liberty. Meanwhile, the Bombay Government has re-
moved the ban and restored the property of no less than 225 associations
which formed and which still form constituent parts of the Congress. It
has released Congress funds which were attached during the movement to
the amount of approximately Rs. 13 lakhs, and it is now considering in
detail to what further associations which are not constituent parts of the
Congress body it could safely restore facilities, and I believe it has already
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removed the ban on more than 80 of them. Now, 8ir, can you blame
them in view of past recent experience if they consider carefully before
they return freedom to revolutionary associations? I would suggest that
they are acting prudently, not only in their present interest and in the
present interests of the public, but also in the interests of the well-being
of those who are to follow them in achieving tranquillity in the country.
They move slowly in the removal of restrictions on bodies whose avowed
purpose, when they came into being, at any rate, was to break the law and
to disturb those who desired to pursue their legitimate avocations peacefully
and in many cases to advance communism,

I said 1 would be very short, and I propose to say nothing more since I
am speaking on one particular subject. These are some of the reasons why
I personally at any rate on this occarion do not propose to vote with the
Honourable the Mover of the cut, and possibly it may help the Honourable
Members of this House to make up their minds, if they have entertained
any doubts as to the facts concerning the question at issue.

Mr. M, Ghiasuddin (Punjab: Landholders): Sir, it is a matter of regref
1o me that the first time I am to have the honour of addressing this Assem-
bly, I have to differ from my Deputy Leader. However, I am very glad, in
his speech he was very restrained and said that he would keep an open mind
to the last. I think it is the inherent right of every Legislature to judge
the acts of the Executive and to pags opinions on it: there can be no doubt
on that account; and I hold that the Executive who are sitting on the
Treasury Benches are responsible to us: even though not legally, they are
certainly morally responsible to us. That is because they are the public
servants and we are the elected representatives of the people.

Now, 8ir, the only criterion by which we should judge this Govern-
ment so far as their policy in the matter of so-called repressive laws is
concerned is in what circumstances they useq repression or force. Was
there really any necessity to enforce those laws or was it only a case of
over-imagination on the part of those gentlemen whom we only yesterday
accused of the lack of imagination? Sir, my submission is, that so far
a8 the Punjab and Bengal are concerned in the conditions which then
prevailed the ordinary laws were of no avail at all, because, in those
days, & good many murders were committed in both these provineces. I
really cannot understand the mentality of the terrorists, whose victims
ranged from the highest officials to an ordinary school master. I cannot
understand the mentality of & man who in the name of patriotism murders
a school master. What does he hope to gain by such an act? Does he
hope that the foundations of the British Empire will be shaken by such
a foul deed? There is no point in it. There is only one thing that the
terrorists did achieve by the murder of thie poor man, and it is this,
perhaps there is a widow somewhere in a Bengal village—and we all
know what the plight of Indisn widows is,—the poor widow whose world
crashed around her. DPerhaps there is also a bereaved mother who may
be mourning the loss of her son, and the children who every evining await
in vain the return of their sire. '

Now, Bir, turning tc my own province, T may say that the victims
of these terrorists were generally those people who were popular in the
country. Sir, a dastardly attempt was made on the life of our popular
Governor, Sir Geoffrey de’Montmorency, and I can tell the House what
sort of a person he was. He served our province for thirty years, and
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for nine years, I believe. he was the Deputy Commissioner of Lyalipur
district, which is one of our most prosperous districts, and before he lai@d
down the reins of his office he went to bid farewell to Lyallpur,—and I
can assure you, Sir, there was genuine grief among the people, because
they were losing a friend (Cheers from Punjab Members),—and I think
all the elected Members from the Punjab and also the Honourable the
Home Mémber who had the privilege of acting as a colleague of Sir
Geoffrey de’Montmorency will bear me out when I say that he was really
loved by the people. Now, when such a nice and sympathetic man, when
wearing the sacred robes of his office as Chancellor of the Punjab Univer-
sity, came out of the Hall, he was shet at. Thank God, Sir, he was not
hurt, but certainly his feeling must have been hurt, because he must
have felt that that was the reward he got from the country which he
served for 30 years. Sir Geoffrey de'Montmorency is still alive today,
thank God. What sort of work is he doing today? He is still fighting
for the cause of Indin. He is an active member of an Association in
London known as the British Tndian Union, the object of which is to
educate the British public opinion, so that India could get self-Govern-
ment. That is the type of man who was shot at and that was the
reward such a man got at the hands of the terrorists. A lady was also
hit at that moment, and a gallant sub-inspeector of police gave his life
in defending his superior officer and enhanced the reputation and prestige
ot his service. This thing was followed soon ‘after by an attempt on
the life of our popular ex-Viceroy, Lord Irwin, who is now Lord Halifux_
We all know that Lord Halifax was quite unpopular with the ultra die-
hard opinion of the British publie, and 1 distinctly remember that when
he laid down the reins of lis high oflice and arrived at the Victoria
Station, London, a hostile demonstration was staged against him, because
they thought he was too friendly with Indians, beeause he was always
praised by Mahatma Gandhi. Further, Sir, I must say that this very
Honourable Assembly, whose representative chair you are ocoupying
today with such dignity and such impartiality, this very sacred building
was bombed, and I really cannot understand the mentality of these
murderers who throw bombs into such august Assemblies as this, because,
after all; it is supposed that the:best brains of the country,—-and T hope
the present company is noit excepted,—are gathered there. If the object
of the terrorists was to kill one of the Members on the Government
Benches, were they quite ocertain that Pandit Motilal Nehru, who was
also sitting in this Hall as a Member, and was probably occupying the
same seat which the Honourable the Leader of the Opposition is occupy-
ing today, would not have been hurt by that very bomb? But, S8ir,
these murderers do not eare for anything . . . . . '

An Honourable Member: It was not a bomb; it was a cracker.

Mr. Deputy President (Mr. Akhil Chandra Datta): This is the maideir
speech of the Honournble Member, and, according to convention, he
should be nllowed to go on without interruption.

. Mr, H Ghiasuddin: These murderers did nat understand that in attempt-
ing to kill one person they were endangering the lives of so many innocent
persons, some of whom were great patriots. .
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Now, 1 come to another poiut. What was the attitude of those who
today ure the loudest iu their demaud for the repeal of these repressive
luws? I hLave very great respect for the Leader of the Opposition. I
have worked with hun for u little while, and, broadly speaking, I can call
myself as his colleague, but iu that brief space of time I can assure you,
Sir, thut he has gained my respect, and I awm looking forward during these
three yeurs termr of the Assembly to the privilege of hearing his wonderful
orations. I have for him the same respect as I have for Mahatma Gandhi,
but when these outrages were being committed, when both the civil and
military officers, Indians and Europeans, were being shot down by these
terrorists, when many prominent citizens emphatically condemned
the activities of these terrorists in most unequivocal language,
what was the attitude of the Congress? I know, Sir, that the creed of
the Congress is non-violence,—and I sincerely believe that all my Honour-
able friends who are occupying some of these Benches strongly believe in
the creed of non-violence, and so does Mahatma Gandhi, who is the soul
of non-violence,—but if & non-violent man preaches to violent people, and
they do not listen to him,—because murderers have a mentality peculiar
togthemselves, what happens? 1 think, Sir, the duty of the Congress at
that juncture was to co-operate with the police and to issue a whip to-
all the Congress organisations to hunt down the murderers wherever they
were found. Mahatma Gandhi himself admitted that these murderers
were putting back the hands of the clock. Therefore, if these murderers
did not listen to the advice of non-violent workers, they should have
been puid back in their own coins. (An Honaurable Member: “‘It is not
allowed.”) T do not know why the Congress people failed in their duty.
17 they bad done it, today Members on the Government Benches would
have listened to the demand that is made now, with grester sympathy.
Anyway, beforc I conclude my observations, I should like to say just
one thing. As soon as Government are convinced that there is no real
‘uger,—and we must leave it to their good sense of judgment (Laughter
from Congress Party Benches), I hope Government will use clemency
und release all people who have been detained, but, at the same time,
1 feel, Sir, it will be wrong for this House to force the hands of the
Government in asking them to release these prisoners when normal con-
ditions have not yet been restored. Therefore, I would ask Honourable
Members to vote against this motion.

~ Mr. 8hri Krsbna 8inha (Gaye cum Moughyr Non-Mubammadan):
Six, there aze moments in the life of & man when it is very difficult
for him to zestrwin his feelings. I had & shrewd suspicion of what was
pussing in Bengal in the name of law and order. My Honoursble friend.
Amarendrn B&bu, has tried to lift the veil, and what little glimpse we
could have into what is happening in that province leads me to believe
with my Honoursble friend, Mr. Paliwal, that the moment has arrived
when it i8 very difficult for one to restrain ome’s feeling. But I assure
the Treasury Benches that I have made up my mind not to give vent
to. feelings of anger and resentment in what I have to say as regards
this motion.

Sir, I support the motion moved by my Honourable friend, Mr. Aney,
the Leader of the Natioualist Party, and ¥ do so on grounds more than
one. I support it not. only because the state of affairs in this ocountry has
9hanqu, but on higher -grounds. . I say that, even if the state of affairs
in India had not changed, even if.the Civil Disobedience Movement had
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been going ou in full swing throughout the country, even if the jals in
British India had been full of civil disobedience prisoners, even then a
-Government, much more a Government which claims itself to be a
civilised Government, should not have adopted all those measures of
repression which this Government had recourse to during the last three
or four years. At this moment, when I rise to support a motion for
censuring the policy of the Government, I cannot but be reminded of
those painful days in the years 1930-1933 when innocent youths were
shot down in the streets in a town in my own district in the name of
law and order. (Cries of ‘‘Shame’’ from the Congress Party Benches.)
I cannot forget how a whole village was penalised and two lakhs of rupees
were realised from the inhabitants of that village simply for one fault,
and that wuas, the youths of that village took to the lessons which
Mahatma Gandhi wanted to teach them, defied this Government and
rushed to the jails in large numbers. It is because of this that I say that
I support this motion on a higher ground. I support this motion on a
still further ground. I say this Government has been impervious to
public opinion in this country. It was in the beginning of this centé@y
that the nationalist movement was born in this country, and, simul-
taneously with the birth of nationalism in this country, this Government
started on a policy of repression. Within the short time at my disposal
it is not possible for me to give this House the history of the policy of
repression which the Government have adopted towards this country. I
remember the days when I was a student, Government raked up ean
.archaic law, the Regulation III of 1818 and deported under that Regulation
one of the foremost patriots of India of that time, I mean, the late Lala
Lajpat Rai. (Cries of ‘‘SBhame’’ from the Congress Party Benches.) 1
remember the flutter which that deportation caused in the country. I
remember the resentment which that deportation caused in the country.
My Honourable friend from the Punjab who had just now risen and
recounted all the acts of crime committed by some terrorists—I can
agsure him that 8o long as I am under the banner of the Saint of
Sabarmati who wants to lead us on in the path of non-violence, I can
have no sympathy with a man who wants to murder another human
being, much less the Governor of a Province. (‘‘Hear, hear’’ from Offivial
Benches.) But I want to assure him that what I object to is the recourse
of the Government fo archaic laws to suppress the growth of nationalism
in this country. I charge this Government with having regularly and
consistently flouted public opinion in this country. Since the time the
‘Government initiated the policy of repression, there has been a volume of
public opinion against that policy. But day by day Government have
been intensifying that policy of repression, and though public discontent
ngainst this policy has been growing, Government have been impervious
‘to public feeling against that poliey.

Yesterday, there was the unique sight of a legal luminary from Bengal
rising from his seat and quoting one of those plain sections of the Govern-
ment of India Act simply to remind this House that the Government of
India were responsible to the Secretarv of State and not to the people
of this country. I think the Honourable the Leader of the House enter-
tains the same opinion of us and perhaps he too thinks that we belong
o that same class to which -another Honoursble Member has relegated
us. But because he is not connected with the military department,
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thereforz h¢, like a military man, did not blurt out his feeling. I can
assire the Honourable the Leader of the House that we are not oblivious
.of the fact that the Members of the Treasury Benches who sit there are
responsible to a Government which is six thousand miles away from here.
But I may tell him that even this Government of India Act expects
them to respect public opinion in this country.

My Honourable friend, Mr. James, from Madras said that in _our
-attempt to censure the Executive Council of the Government of India in
order that they might act according to the opinions of this House, we were
against the spirit of the Government of India Act. Only the other day we
were told by Members occupying the Treasury Benches that we should look
behind the proposed Government of India Bill and look to the intentions
which have impelled the framers of that Bill to propose that measure.
Acting on that principle, I hope the Honourable the Leader of the House
will not now take recourse to the plea that he is to be guided by the letter
of the law and not by the intentions which impelled the framers of the
present Government of India Act. If he cares to read the Montagu-
.Chelmsford Report, he will find that the one object of reforming the
Central Legislature and the India Council was to make the Central
Government here and the Governmeunt in England responsive to public
copinion. The authors of the report have distinctly said that it was
impossible that while in certain fields Government were made responsible
to the people in the provinces, the Government at the centre should remain
impervious and irresponsive to public opinion. I know the distinction
between irresponsible and irresponsive Governments. The Government of
India Act intends that those who occupy the Treasury Benches should be
responsive to public opinion. In that Report, it is distinctly laid down
that autocracy is to come to an end, and, by enlarging the Central Legis-
lature, the authors of that Report hoped that public opinion would influence
the Government of India and the Government in England in their works
of administration. That was the message that was conveyed to India by
the Duke of Connaught. Only the other day, the Finance Member in the
name of a pledge given to the Civil Service Lias saddled India with the ex-
penditure of crores of rupees. 1 wouid ask the Honourable the Finance
Member to remember another pledge which the Duke of Connaught gave
to this House. He said that autocracy wes definitely to come to an end.
No sooner the new Central Logislature met, a motion was brought by the
Right Honourable Srinivasa Sastri in the Council of State.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-
sumed the Chair.]

. According to that Resolutién, a Committee was appointed to consider
the question of repealing the repressive laws of this country. For the
information of the House, I may say at the very beginning that in that
Committee were included two prominent Members of the Government, one
of whom was Bir William Vincent. If you read that Report, you will find
that four things prominently emerge out of that Report. That Report is
unanimous. It has been signed by Sir William Vincent and Mr. Hammond.
It says that the Regulation of 1818 and other allied Regulations requircd
to be amended, 80 as to make them conform to the original intention with
which they were enacted. According to them too the Regulations ought not
to have been applied to the cases to which they were being applied. The
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next point which they mention iu the Report is that the retention of these-
arbitrary laws was more dangerous than the evils which they are meant to-
cure. The third thing which they mentioned is that the powers of arbi-
trary imprisonment is bad for the country, especially after the new Consti-
tution had been inaugurated in the country. After the Constitution em-
bodied in the Act of 1919 had been inaugurated, though the Government of
India remained responsible to England, yet by it a new policy had been
inaugurated in India and the retention on the Statute-book of laws and
regulations like Regulation III of 1818 and other similar laws, which still’
encumber the Statute-book of India, was inconsistent with the new
principle thus inaugurated. Last of all, they say that the presence of
these arbitrary Acts will be a cause of resentment to the people. With
these objects in view, the Committee recommended that the Regulation of
1818 and other allied Regulations were to be amended so as to con-
fine their opslication to cases for which they were originally meant. They
recommended that all the repressive laws were to be repealed save and
except two, the repeal of which were to be deferred for the time being.
From this it is clear that the authors of the report intended that the
Government of India should be responsive to public opinion. The Com-
mittee on which two prominent Government Members sat recommended
that the Regulations should be amended so as to limit their operation.

Now, Sir, the other day, the Honourable the Commerce Member told us
in what ways Government were trying $0 meet the wishes of this House.
He told us that he was going to meet the wishes of this House so far as
their desire to get redressed the grievances of the third olass passengers was.
concerned. We are all thankful to him for this. But I ask the Honourable
Member, as a Member of this Government, to tell me how far Government
have been able to meet the unanimous demand of the people so far as
these repressive laws are concerned. There was a Committee which con-
demned these Regulations. If we have to make a choice between the re-
dress of the grievances of third class passengers and the repeal of these
laws, then T can tell the Honourable the Commerce Member that we would
rather travel in the present dirty third class carriages than allow our liber-
ties to be touched.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Meinber’s time is up.

Mr. Shri Krishna 8inha: I am sorry, my time is up. Then, T have to-
give up many of the points that [ wauted to raise. A friend from Bengal
suid that he is a Bengali first and an Indian afterwards. He has recounted
some stories. My friend from the Punjab has recounted certain stories. I
want to ussure Members of this House und those who fight shy of terrorism
that we on this side of the House deprecate murder. We deprecate murder
whatever the motive might be. But we know that national affairs are not
to be guided in a short sighted fashion. When that gentleman from Ben-
gal was speaking, T was reminded of what I have read in books on the
American revolution. It is the Government servants who sent false reports.
to England, misguided the Govcrument of England inte a policy of re-
pression which resulted in the loss of America to England. 1 want that the
Honourable 8ir Henry Craik should take recourse to a higher policy. I ask
the Government if they are sure that there is a net work of revolutionary
organisations in the country. Arb they sure of the fact that the whole of
the Benguli population is so seized with the idea of violence that it has-



TIHE GENERAL RUDGET—LIST OF DEMANDS. 1048

“hecome necessary to establish military rule in Bengal? Then, it is time to
-ory halt and take stock of the situation to find out some remedy. It has
been one of the most perplexing problems for political philosophers to find
~out what it is thut makes men submit to a rule which is not based on popu-
"lar will and they have come to the conclusion that it is the natural disinclina-
tion of man to court imprisonment and suffering and they desire to lead a life
-of ease. In spite of thie natural instinct in man, there is to be found in
this country a large number of men who march to the scaffold, mount it
smilingly with the cry of ‘‘Bande Mataram’’ on their lips, of which the
Government are so much afraid and thus make the worst suffering. In the
cause of truth and non-violence for which Mahatma Gandhi stands, more
than a million men have gone to juils. It is now time for the Government
to think over the whole thing, come to grips with the situation and find
-out some conciliatory policy. 4
I know that autocracy has got its own way. Itis blind. Autocracy con~
tains the germ of ruin in itgelf. Louis of ¥rance had to pay the penalty for
the sins committed by his ancestors. Ide had to mount the seaffold.
Matternich, the greatest despot of the 18th century, who made the whole
of Austria tremble, had to flee from his capital when faced with popular dis-
content, hiding himself in a cart. I know this Government will meet the
same fate if it pursues thut policy. T know that this Government has lost
its foresight. Only the other day, the Honourable the Commerce Member
was preaching thus to this side of the House: **What will you do if you
reject this Joint Parliamentary Committee Report?’’ He seemed to think
that the movement for freedom was dead and that India was helpless. If
we reject the Report, what was the alternative, he asked? He meant to
suy, we are & helpless race. 8ir, I know the atmosphere in which he works,
has bred in him this mentality. The same mentality was displayed by
the Honourable the Leader of the House yesterday in retort to the point
raised by Mr. Satyamurti. He said that the Congress was dead. Now, we
did not hear anything. We heard only the noise created in this House and
the repercussion which this noise creates outside. I say, Sir, this shows
that this Government is short-sighted. T want to tell this Government that
a revolution is never dead.  Once a nation wakes up, it can never be put

«down.
Sir Cowasji Jehangir: Arc you snpporting or opposing the motion ?
Mr. Shri Krishna Sinha: T am supporting the motion.

Sir Oowasji Jehangir: Your arguments are all for opposing it.

Mr. Shri Krishna Sinha: I am sorry if that is the impression created.
Sir, revoluion is like a tidal wave. It has receded now, but the murmurs
are still there. T know from a circular letter issued from the Home De-
partment that the Government expect their officers to go to the villages.
If these servants of Government do go about and see things correctly, they
will find the murmurs there. Tt is gathering strength. If this Government
in its short-sighted policy does not hear that murmur, then it will come
back with added strength, will deluge them all, will sweep away the last
vestige of autocracy in this country and leave the ground free for the eons-
truction of that magnificent edifice of Swaraj under which India will rise to
the height of its being and come to its own. India will, thanks to
the Almighty, celebrate its day of emancipation. (Loud and Pro-
longed Applausc.) There is, T say, Sir, still time for the Government to
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retrace their steps, to discard the principle of autoeracy, to discard the
principle and policy of repression. ' It has never succeeded in old days. It
will never succeed here. Let the Government take the people into their
confidence, take that great apostle of non-violence into confidence and: thus
stem the rising tide of a revolution. Otherwise, that tide will come, sweep
them off their feet and take the course dictated by history. Conciliate, £
say. Repeal the repressive laws and do your duty to the country. (Loud
and Prolonged Cheers.)

The Honourable Sir Henry Oralk: Sir, before 1 address myself to the
subject of the inotion, there is one statement that has been made in the
course of this debate which 1 want to take the first possible opportunity of
contradicting, and contradicting in the most emphatic manner possible. It
is a statement that, so far as I know, ought never to have been made; it
is an attack on persons who sre not here to defend themselves, and it is
a .completely er parte statement which I for one refuse for a moment to-
believe. The Honourable Member who sits over there stated, gave some
story of a whole village having been stripped naked by troops in Bengal.
Now, Sir, I find that various allegations were made against the conduct of
troops in Bengal in a debate in this House about a year ago by Mr. 8. C.
Mitra . . . ..

Mr. Amarendra Nath Chattopadhyaya: That was before the troops had:
gone there—that was hy the police.

The Honourable Sir Henry Oraik: Who comnmitted these outrages ?
Mr. Amarendra Nath Ohattopadhyaya: The police.

The Honourable Sir Henry Craik: Sir, this is the first time eny such
charge against the police has been made, so far as I am aware. 1 was.
under the impression that the Honourable Member mentioned the troops.
If he did not, then 1 mpologise to him, but even so fer as the police were
concerned, I can find no mention in any of the charges of this nature that
have been investigated in Bengal at the instance of the Government cf
India, of any kind of charge of that sort ever having been made, much less
substantiated.

Now, Bir, I will address myself to the motion before the House, and,
in doing so, I find myself in a state of some confusion, because the debate
wandered over a very large field, and because I am not sure whether the
intentivn of the Honourable the Mover of the motion is in any way the
sanie a8 that of the various speakers who have followed him. My Honour-
able friend, Mr. Aney, confined himself in his very eloquent and very
restrained speech to what he called the repressive policy of Government
towurds those who had taken part in the Civil Disobedience Movement.
He mads only & very passing reference. to the best of my recollection, to
what he called the detenus, that is the terrorists or suspected terrorists. .

8ir Cowasjl Jehangir: Quite right.

The Honourable Sir Henry Oraik: And I understand that his motion
was confined ontirely to what he thought or what he thinks, no doubt with
perfect sincerity, to have been the repressive policy of Government to-
wards persons who took part in the Civil Disobedience Movement. Now,
Sir, in regard to that part of the motion or to the motion as a whole, if’
that is the whole of it, I plead not guilty. I do not admit for a moment.
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{hat Government have shown any spirit of vindictiveness or repression to-
wards people who have teken part in the Civil Disobedience Movement.
Long before the Civil Disobedience Movement was withdrawn or suspended.
or abandoned or whatever®you may like to call it, long before Mahatma-
Gandhi made his statement, which was, I think, on the 7th of April of
last year, the Government of India bad instructed Loca] Governments to-
expe&ihe the release of persons convicted of offences connected with the
Civil Disobedience Movement; and the figures actually show that the num-
ber of such prisoners in jails had fallen from something like 13,000—1I give
round figures only—to under 1,500, before the Civil Disobedience Movement
was withdrawn at all. Now, if that is repression, I wonder what generosity
is] It is idle to say that that was repression; and immediately civil dis-
obedience was officially suspended, the process of release wag expedited..
I don’t use the word ‘‘withdrawn’’, that is not an accurate expression for
it was made perfectly clear by its leaders that it was suspended only, be-
cause it might be revived again in more favourable circumstances. (At
Voicc: ““Why not?”™).
An Honourable Member: Nobody ever said that.

The Honourable Sir Henry Oralk: An Honourable Member says: “‘No«
body ever said that''. May I remind him of the words of Mahatma Gandhi
in this connection? In an exclusive interview given to the Statesman less
than a fortnight after he had made his statement regarding the suspension
of the Civil Disobedience Movement, Mahatma Gandhi was asked wheéther
it was correct to say that the suspension of Civil Disobedience was only
temporary or whether he meant that it would have to be resorted to in the
near or distant future. His answer was as follows:

“He had no notion when the call would come to him to ask his co-workers to resume-
the struggle.”

And, a month later, he said: ‘‘by suspending civil disobedience''—this:
is from his speech at Patna—''by suspending civil disobedience, he had

saved this weapon for the country for future use when the country would'
be ready’’.

Now, my iriend, the Honourable Baronet from Bombay, asked me what
I understood by the word *‘withdrawal’’. Well, to my mind, “‘withdrawal’’
means, in the case of a weapons like this, “‘to cast it aside
altogether’’. It is perfectly obvious from these and from a dozen
similar utterances I can quote, and also from half a dozen
remarks made in the course of this afternoon’s debate that there is no
intention that the Civil Disobedience Movement should be finally abandoned.
Speaker after speaker has said that they would be within their rights to
resumse civil disobedience whenever their conscience calls them. That may
be their theory of the duty or the privilege of a good citizen; it is not mine.
Anyhow, that is a matter of abstract theory, and it is not important. But
what is important is this that the civil disobedience is no more abandoned
than I abandon my coat when T take it off to go to bed. The Civil Dis-
obedience Movement is there and its leaders have stated quite plainly that
1t i8 within their rights to revive it at a suitable moment and they have
further hinted that when it is revived, the struggle will be more acute
anq more severe than hitherto. Now, Bir, in spite of those utterances, my
claim is that the Government, when the Congress announced the suspen-
sion of the Civil Disobedience Movement, took it literally at its word and
that was made perfectly plain in the communiqué that was published early
in June, 1934, in which it was stated that the ban on purely Congress
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organisations would be removed and that the process of releasing prisoners,
which had already been in force for more than a yesr, would be expedited.
The only reservation made was that revolutionary organisations which had
been proscribed, and which were distinet from the Congress, though they
had been working more or less in'cloke association with the Congress, would
not necessarily have the ban removed. It was left to Local Governments
to decide when the ban on such revolutionary organisations could safely
be withdrawn.

8ir, I maintain that that policy-has been faithfully and sincerely carried
~out. There remain today, as thé Honourable the Leader of the House
-explained, only 69 out of the many thousand prisoners who were convicted
in connection with the Qivil Disobedience Movement. Though'1 have
not got exact details of- ull those cases, the House may take it from me
that these persons are either persons who were econvicted of offences of
violence; or who were convicted ‘after the formal withdrawal of the move-
ment, because they had attempted to revive it against the directions of
their leaders, or who are known to have been connected with revolutionary
that is, terroriss, organisations and possibly a few more whose conduct in
jail has been particularly objectionable. FEven as regards these few remain-
ing prisoners, I sm assured by the Local Governments that their cases
are being again reviewed with a view to expediting their release. As
regards the revolutionary organisations, some have been mentioned by
name in the course of this debate, especially one, the Hindustani Seva
Dal. That organisation is not banned throughout India. It is a banned
organisation in four provinces only. The four Local Governments in ques:
tion have retained the ban upon it, because they are certain that it is a
definitely revolutionary organisation, that many of its leaders are intimately
connocted with the terrorists and that in the case of this organisation, or,
at any rate, most of its branches, the profession of non-violence and peace-
fulness is absolute pretence. One of the principal activities of that parti-
cular association is drilling in military formation and teaching youths the
use of weapons. How can it be claimed that in those circumstancer it
is a peaceful organisation?

Mr. Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural):
May I ask, Sirv, what weapons they are trained to use ?

The Honourable Sir Henry Oraik: Any weapons they can get hold of,
including in one case at least the use of the rifle.

Now, Sir, it is perfectly well known that when the Central and Loeal
Legislatures passed these special Acts, they were intended only partially
to deal with civil disobedience. They had other objects too. There are
other and far more dangrous organisations than the Civil Disebedience
Movement with which the Government are called upon to deal. In parti-
cular, I refer to those organisations which I have in a previous speech
styled as public enemy No. 1, that is, the terrorist; and public enemy
No. 2, that is, the communist agent. My case is that since the suspen-
sion of the Civil Disobedience Movement, those special Acts have been
used, to the best of my belief, not against anyone simply for activities in
conneetion with the Civil Disobedience Movement, but only against terror-
ists and communists agents. I do not for & moment admit that we have
been repressive towards people who were concerned in the Civil Disobedience
Mowvement. I recognise that it has been suspended and I recegnise that
that suspension is a gesture in the right direction. Another gesture is the
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decision of the Congress to tuke part in the elections and to enter the Legis-
latures. We have been told—I think again by my friend, the Honourabls
Baronet from Bombay—that we should hold out our hand to grasp the
hand of co-operation offered to us. I sometimes wish as I listen to the
debates in this House, that the hand offered to us was a little more conspi-
cuously offered. I think my Honourable friend, Mr. Satyamurti, said
yesterday in the course of the debate, ““We have come to this House to
co-operate with Government’’, but almost in the same breath, _x_vxth that
inconsistency for which he is so famous, he said: “‘Our object in coming
here is to smash the prestige of the Government’’.

M. 8. Satyamurti: On a point of personal explanation, Sir. I said we
have come here to co-operate with the Government, but if the co-operation
is returned in the contemptuous terms in which it.is being returned, our
object then will be to destroy the prestige of this Government. It is on the
Government whether they are going to extend their hand of co-operation or
not. I am convinced after coming here, that they have no intention of
grasping our hand of co-operation. It is, in that sense, that L. said, apd I
repeat it again, that, if they do not respond, we' dre hero to destroy the
prestige of the Government. ’ ’

~ The Honourable Sir Henry Oraik: I am sorry my recollection does not

agree with that remark. His expressed determination to smash the prestige
of the Government was absolute and nct conditional. However, if he is
really genuine in his desire to extend the hand of co-operation, he will not
find Government slow in grasping that hand.

Now, Sir, I have dealt with the attitude of the Government towards the
Civil Disobediencc Movement. L ncw come to the attitude of Government
towards a more dangerous and a more sinister movement, the terrorist
movement. I confess that I felt considerable regret when so many of those
practised orators on the back Benches opposite took a less wige line tham
the Honourable the Mover of the motion, and were so insistent in express-
ing their sympathy for the terrorist detenu. That sympathy has been ex-
presged time after time in questions, in speeches, and particularly in this
debate. But T should he sorry to think that it reflected the genuine attitude
of the responsible Congress leaders towards the terrorist. I should have.:
hoped that oceasionally, at any rate, there might have been some word of
sympathy for the terrorist vietims, for that dreary and pitiful procession of
widows who returned to their homes leaving their murdered husbands behind
them, for the policeman who was bombed and who lingers in agony for
months before losing his eye-sight and his career and for a hundred other
cases a8 heart-rending and as tragic as these. But no, the sympathy of
the Honourable gentlemen opposile is reserved for these well-fed detenus,
on their Rs. 2 a day food allowance and their Rs. 85 a month personal
allowance. With them, I have no sympathy. I say that the Government
are entitled to take any measure, even more severe measures than they
have taken hitherto, to stamp out this terrible evil.

Sir, T would remind the House of the words used in a Royal Procla-
mation many yeurs ago when this dreadful evil of terrorism was just
becoming prominent in India. Speaking in a Proclamation to his Indian
people, His Majesty King Edward VII said: :

“It is a paramount duty (that is of my Government) to repress with a stern arm
guilty conspiracies that have no just cause and no serious aim. These conspiracies are
abhorren_t to the loyalty and Taithfnl character of the great host of my Indian subjects
and T will not suffer them to turn me aside from my task of building up the fahric of
civilised” security and order.” '

| 4
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Those words were spoken, Sir, many years ago, but they seem to me
to bo equelly true today as they were when they were spoken. It is still
the duty of the Government to repress with stern arm those crimes which
have brought such ill-fame tc one part of India and they will not be
deterred from carrying out that task by mis-begotten sympathy with the
terrorists.

Bir, my case is this: that as regards civil disobedience people, we have
not shown repression, we have shown clemency in that we started releas-
ing from jail before this subversive movement which is a breach of the
law was stopped. Towards the terrorists, we cannot show any mitigation
of our policy till the evil is erushed. ‘At the moment, the position is this,
that there has been a considerable improvement, but still the recruitment.
of young men to that movement is going on. The poison is being spread
snd there ean be no relaxation of our efforts in that direction until the
situation is far better than it is now. (Applause.) '

Mr. Bhulabhai J. Desai: Mr. President, I regret very much that my
Honourable friend, Mr. James, yesterday thought that I could
ever be guilty of expressing eithey venomous sentiment or using
a venomous language, and I want him to be reassured, if ever assurance
is needed, that in any observation that I make before this House, I will
slways venture to firmly express my opinion, but it is not intended to-
convey and there ‘is not behind it any tinge of bitterness of any kind, an
assurance which I am obliged to give by reason of the way in which he-
appeared to have been moved yesterday and it becomes appropriate because
of the nature of the motion before the House today so that in anything
that I say, I will attempt to weigh every word that I spesk to the best
of my ability, but I want to be weighed in a balance a little less difficult
than the one by which I was weighed yesterday.

Sir, in supporting the motion of my Honourable friend, Mr. Aney,.
there are two things which I wish to make clear inasmuch as constant
reference necessarily had to be made to the Congress, its attitude and its.
policy. It is not my desire to take a historical review beginning with
the Ram raj as some of the more ambitious Honourable Members on the
other side attempted to do. I am one of those who believes that after
all is said and done, there is such a thing as considering a living question
and it is to that that T address myself in the few minutes that I want to-
occupy. The first point on which there should be no disagreement
between me and any Member on the Treasury Benches at all is that every
State must draw a line both in the matter of any law making or their
enforcement between men’s opinions and their expression in words or
translation in conduet of the assertion of those opinions by either of these
methods. For indeed, I think that even the boldest of Kings, however
autocratic he may be, would attempt to eradicate from human mind
principles which that mind believes in as being right. For one thing we
shall never accept as a condition of any agreement or imposition that we
should forewear our belief in ‘‘Satyagraha’” as a true instrument of our
deliverance and this no more and no less than the Germans, when they were
defeated, forswore in the Treaty which had tc enter into that war and a
war of force as an instrument they would not resort to in the future for
the purpose of their deliverance. The real issue between th: State and
its citizens is always on what occasions and under what circumstances the
principles in which you believe are actually to be put into operation in

b P.u.
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our words or by our conduct. I have never yet heard that principles by
which you live have got to be forsworn as a condition of your being re-
admitted to the confidence of those with whom you have every right to
deal and be deult with justly, equelly and fairly. That clears, 1 hope, the
ground between us, and whatever language may have been used, notwith-
standing the passages which have been read by the Honourable Sir Henry
Craik, the passages only indicate what might have occurred in any other
document whether expressed or unexpressed, if ever circumstances are
.such that this country, according to the conception of those who believe
in it, is not getting a fair deal by and after an appeal to every sense of
reason, every sense of justice, to every sense of what are called inherent
ideas of freedom, I dare say there may arrive a time, sooner or
later, when 1y countrymen and countrywomen may feel it their
-duty to carry on a movement of direct action in order to attain their
deliverance. 1 do not think that passages written in that historical sense
«can ever be called up by a Government, even a too-cautious  Goverrment
for the purpose of continuing & policy which was embarked upon for the
purpose of meeting & movement while it was going on. I am here to tell
them that passages of this kind ought not to be stressed in the manner in
which they are stressed and I wish them to understand that they express
-a historical truth to which they could not take any objection and that
they should not be perverted. 1 know that they are not perverted in any
insincere sense, und should not be construed so as to be a justification or
.un excuse for a continuation of the policy which may have been justified
(whether 1 agree or disagree, this is not' the occasion for the purpose of
-discussing that issue). Ever since last April, so far as the body of
-Congress opinion s concerned, it has made it plain that the Satyagraha
struggle has been suspended for more reasons than one. I hope and trust
that this termination may become final if circumstances alter, of which
;alteration there are few signs at present.

The other day, I heard the Archbishop of Canterbury ordering a
prayer throughout England and the English Churches in order that
England and India may understand each other bettew T am quite
-certain, His Grace was quite sincere in the appeal that he made. So are
we sincere in the manner in which we offer our hand of friendship. But
I nm here to say that we believed and still believe that unless circum-
-stances materially alter undoubtedly without direct action there seems to
be no deliverance for India. But we shall avert it, and when we say that,
we mean every syllable and every letter of that syllable. Every strength
that T can put into it, every earnestness, every sincerity that I can put
into it, is at your disposal, but beyond that nobody can say more.

My Honourable friend, Mr. Monteath,—I had not the pleasure of
personally knowing him except here,—referred to the Bombay Presidency.
And it is with reference to that Presidency of which I can speak with
personal knowledge and with confidence as to the aftermath, if I may say
so, of what is left at the end of the Civil Disobedience Movement, that
I make also u further appeal. I am aware myself of at all events a long
list with which I will not trouble you, but the typical lists I will present
to this House through you, so that my Honourable friends on the other
side may consider it not merely in terms of a general progressive policy of
revision;, but in terms of the attention which they deserve. I happen to
be myscl a trustee of an educational institution over which we spent some
Jakhs of rupees, and in which 150 boys and some girls were being housed
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and educated. This Anavil Ashrama in Surat is a most enviable institu-
tion in every sense. Its edncation was of the best, ite discipline was
perhaps even better. That institution was declared an illegal Association
under the Criminal Law Armendment Act which came in very handy.
And 1 am not here to go into the past history of how these Acts were
used, whether they were intended for the purposes for which they were
used. This law was professedly and admittedly made with a view to
meeting cvery form of violence, murder and dacoity. The words used
were that the Government might in its discretion, in the event of a breac¢h
of the peace, declare any Association illegal. It was not even dreamt
by the framers of these laws how these words would be used after a period
of 28 years from the time they were actually used. And every single
institution came in handy during the course of the Civil Disobedience
Movement. All that the Government had to do was that the formula
having been used before, only the name had to be inserted. And one of
-the institutions whose name was inserted was this Anavil Boarding
School and for no other offence than the fact that the Warden of that
institution was one of the persons who was sentenced during the course
-of this Civil Disobedience Movement. Even today, I happened to visit
‘Surat only less than about 10 weeks ago, and that house there lies unoccu-
pied, unused to any useful purpose, and for all that I can see, for no
vigible offence. I -can give also further instances to Mr. Monteath,
because it is not the number that they have discharged or disbanned which
matters; what matters is what is left and why it is left. 1t is not a
‘matter of proportion.- There is another boarding school next door equally
belonging to a similar institution of which any country might have been
proud. Indeed. I must speak a little more modestly for the simple
teason that these two institutions in Gujerat have served as a great model
for boys and girls to be trained up in every form of edueation including,
of course, preserving, maintaining, and, if possible, strengthening the
national spirit and nationalised point of view. But that is all their
offence. Then,l pass a little further on in the same territory. I will remind
my friend that he will also see in Bardoli, there is no question of revolu-
tion, unless the word ‘‘revolution’’ means a desire, which I have salready
expressed as a matter of belief, that we deserve to be a self-governing
people. If that is revolutionary, everything is revolutionary; and in that
case it is not possible to draw a line between civil resistance and revolu-
tion. But if by revolution is meant a chunge of government by sheer
physical force then, of course, I can understand the word ‘‘revolution’’.
For, in India, these phrases are easily used nrd very easily abused also.
1t is not that my friends here individuallv are aware of these things, but
the fact remains that when formulas are provided, by meny a formuls
many a sin can be easily covered. And I will, therefore, remind my
friends that throughout the Bardoli taluka in which there is' Satyagraha
in its best form of non-violence in thought, word and deed, and its best
form of truth, every single institution in that taluka is still in the posses-
sion of Government, entirely unused. entirely uncared for and the
huildings in some places are almost on the point of falling down. All that
vou find in that place is a few policemen squatting just for no other
purpose than for the pleasure of seeing that these institutions are still
under a ban. That has been the response from April-7th last to April 7th
which we shall presently reach. All that I can say is that either those
\who ,are here are not well informed. or, i they have their sympathy with
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+this kind of thing, they cannot very well ask themselves to be acquitted.
‘There are many other institutions in Gujerat a little further north of
which Mr. Monteath might well have been informed. There are some
schools, and in as much as they bear the name of Mshatma Gandhi or
Vallabhai Patel, for that offence only these mstitutions are still under a
ban., Of the 69-prisoners that the Leader of the House spoke about, I
can at all events personally testify to several of them, name by name if
he had that list here, and I should be able to show that there is not a
single one of those who has been guilty of any violence; they were gpilty
of no violence of any kind during the course of the Civil Disobedience
Movement. Those remain still in geol for no other purpose than that
probubly they have specially incurred the wrath of the particular officers
who are in charge of reporting upon them. I was one of them who
personally attempted to get in touch with the District Officers of all the
districts in the constituency which I represent. I went not in & spirit of
wrangling, not in a spirit of recrimination, I went in no spirit of arguing
the past; I went ouly to inquire as to what could be done as to the future.
And the only reply I got from the District Officers was, ‘“We do not
know, it is a matter of the policy of Government’’. That, Sir, is the posi-
tion in so far as the response in my part of the country is concerned.

As regards the lust moving appeal that my Honourable friend, the
Home Member, made, I am sure, I can only endorse = what Mahatma
‘Gandhi has always said that it is not with us a matter of policy . .

The Honourable Sir Henry Oraik: Sir, I am sorry to interrupt my
Honourable friend, but 1 have a letter from a very high authority in
Bombay dated only the other day which says that there are not more
than 80 prisoners left in Bombay.

Mr. Bhulabhai J. Desal: I will accept that correction..: It may easily
Pe that 10 or 11 have been released in the interval of my information.

_ 8ir Oowasji Jehangir: Supposing there are 80 left, can the Honourable
‘Member satisfy us that they were non-violent?

- Mr. Bhulabhai J. Desai: I can certainly testify to it. I was one of
‘those who have been in the midst of at least 800 prisoners in the Nasik
Jail, and it became our business seeing that we had plenty of time, seeing
that we had established a real genuine democracy and equality between
-ourselves, to know every single one of them as the meanest was as good
as the best of us. 1 also know many of some sixteen hundred odd persons
who were in jail in Visapure near Ahmednagar, and I can testify to every
single one of them that he was not guilty of any violence during the course
-of Satyagraha movement.

L Ido pot wish to keep the House very much longer. Coming to the
last moving appeal that the Honourable Sir Henry Craik made, I am not,
8 I said, perhaps as fit as Mahatma Gandbi to join with him in the
‘8ppeal that he made: in fact, I happened to be in England at the time
:hen one of the officers—I believe it was Mr. Burge—happened to have
Ceen ghot in Bengal: and I remember the appeal made] by Mahaima
;andhl at the time, not merely personally to his own countrymen, bubt
=all over the world, because, as I said, with us it is not a matter of mere
expediency: I know we can easily be judged by a lower stundard: T know
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we can easily be told '‘Oh, you have not the strength, and, therefor .
violence suits and befits you”. But we are of 'thongg \,vlio l::elieva——ov.giefg;
we are right or wrong in our belief will be tested by the future. Most
cw{hzed minds believe that evolution must be on the lines on which we
belicve, whether the evolution would be near enough in practical politics
is another matter—I ask them to believe in the sincerity of the belief that
we profess that it is not u mere question of expediency or & case of having
nothing else to do, of merely trying the method of non-retaliatory meusures
so that even those who are armed may be disarmed: but we sincerely and
genuinely believe that all arms are dissrmed when & person refusing to
retaliate bares his breast against attack, in order only to assert what he
belle.ves to be right. That is what we believe, aud, therefore, every form
of violence we shall agree with him in condemning, not merely as 1 snid
as & matter of expediency, but as a matter of genuine and sincere belief:
and although he will always have ample co-operation, 1 cannot
very well agree with another friend—I must guard against him—to be a
police informer or to take up violence for the suke of fighting violence along
with the Government, because that wus the kind of appeal which onc of
my friends made on my side of the House .

Mr. M. Ghiasuddin: On a point of personal explanation, Sir. 1 never
said that the Honourable the Leader of the Opposition can degrade himself
to the lovel of becoming a police informer: what 1 meant to say was that
if these violent people did not listen to the appeals made by Mahatma
Gandhi and to the appeals of men like my Honourable friend, Mr. Desai,
the Congress should have joined hands with the police to fight the terrorists
and hunt them down.

Mr. Bhulabhai J. Deaai: I am obliged to my friend for his explanation,
but I hope he will allow me to continue.

What I was saying was this: with us it being a matter of prineiple, our
sympathy is not merely verbal, but is real and genuine. In what form
and to what extent it could be expressed in our conduet is a matter on
which we may eusily differ. But you may be certain that in so far as it
is otherwise consistent with our beliefs, it is not merely lip sympathy, but
3 can be easily expressed at least up to a point.

Before 1 sit down, there is one more word I have to say: 1 recognise
that in this particulur matter 1 cannot separate myself from you: we are
only separated by a form of Constitution: we cannot separate members
of a State much too long: and 1f we continue to be ‘separated as members
of a State mueh too long, it would be deplorable, snd it is, therefore, our
duty to come together in condemning all forms of violence. While un-
doubtedly putting down every form of violence, we should be careful not
to exceed such limits in the process of extirpation as would probably aggra-
vate and propagate the disease itself. Tt is'a warning which has a mean-
ing and which has a sense; and I have not the smallest doubt that my
friends, who are immedintely in charge of these matters, will see to it that
the mensures which they take to fight viofence are adequate and just
adequate, that the men and areas they strike at adequate and just adequate,
a0 that there may be no occasion for any complaint in this House that
liberties of the innocent persons have heen restricted in the prosecition of
even of 4 campaign against violence. I do, however, say that the response,
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; e got, alfter a period of nearly a year now, is in halting and
o 2;811111?:,‘6&;(&{’al{lll{(crun}l sI:Ly is that I hope and still hope that the revival
pooé“ mL nctio,n to which reference has been made may never be necessary.
OIh -l;ﬁwr day, I read in a book by Mr. Keynes in which he said that the
%r?t-ish Empir; was disintegrating almost by 1n1}t}1»11 (ionsgnt a8 the result
of the Statute of Westminster, an(_l that the British melm is. now ‘;eprff-
sented by India: and, therefore,' irrespective of gbstmct t'heorles,hr _sef. -
Government is established in this country _making consnst:e}lt @lelgr‘) f'g
rests of both India and England. 1 am _qu1te certain a revival of (}:19(.-
action may be avoided and become a thing of thp pgst. .I .hav‘e,- tt er‘e-
fore, not the smallest doubt that, in a matter of this kind, it is wise to be:
generous, but it is dangérous to be ungenerous. (Applyuse.)

Maulana Shaukat Ali (»Citvies.of the United Provinces: Muhammadan
Urban): Can I speak forwne moment?

Several Honourable Membera: The question may now be put.

Mr. President (The Homourable Sir Abdur Rahim): 'The question is
that the question be now put.

The motion was adopted.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
*“That the demand under the head ‘Home Department’ be reduced by Rs 100,
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Ayvar, Rao Bahadur A, A,
Venkatarama.

Bewoor, Mr, G, V

Bhagchlmd Soni, Rai Bahadur Seth,

Bhore, The Honourable Sir Joseph.

Buss, Mr. L C.

Chlital‘)l J. M

Craik, The Honourable Sir Henry

Dalal. Dr. R.

Drake, Mr. D, H. C.

Fa.l-i-Haq Piracha, Khan Sahib
Shaikh.

Gaj spaura], Maharaj Kumar Vijaya

nands.
Ghiasuddin, Mr. M,
Ghulam Bhik Nairang, Syed.
Gidney, Lieut.-Colonel Sir Heunry.
GGraham, Sir Lancelot,
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Metealfe, Mr, H. A F.

Milligan, Mr. J. A,

Monteath, Mr. J.

Morgan, Mr. G,

Mukerje, Mr. N. R.

Mukheyjee, Rai Bahadur Bir Baty&
Charan.

Nayar, Mr, C. Govindan,

‘Noyce, The Honourable Bir Frank.

Owen, Mr. L.

Raisman, Mr. A, T

Ih‘jnh, BRaja Sir Vasudeva.

Rajah, Rao Bahadur M. C.

Rejan Bakhsh Shah, Khan Buhsdur
Makhdarh Byed, '

Ram Chasdra, Mr,

Rau, Mr. P. R.

Kichnr%;,flll. W, Jd, C:
Row, Mr. K. Sanjiva.

Sarma. Mr. R, 8.

Scott, Mr. J, Ramsay,

Scott, Mr. W. L. .

Sher Muhammad Khan, Captain
Sardar,

ar,
Grigg., The Honourable Sir James. Siddigue Ali Khan, Khan Sahib

Hockenhull, Mv. F. W, Nawab. 3
Hudson, Sir Leslie. Singh, Mr. ‘I'lad\unmn Prashnd
James, Mr. F. E. Sinha, Raja Babadur Harihar P'rosad
Jawahar Singh, Sardar Bahadur Narayan.

Sardar Sir, Sircar, The Honourable Sir
Kirpalani, Mr, Hiranand Khushiram, Nripendra.
Lal Chand. Captain Rao Bahadur Sloan Mr. T,

Chaudhri. Swithinbank, Mr. B, W.

Lindsay, Sir Darcy. Tottenham. Mr. G. R. F,
Mehr Shah, Nawab Sahibzada Sn' Yakub, Sir Muhammad.
Suyad Muhammad.

The motion was adopted.

Hr President (The Honourable Sir Abdur 1iahim): ()rde.-r, order. Before
the House is adjourned, the Chair has to inform Honourable Members that
as regards tomorrow and the morning of Mcnday which have been allotted
to motions standing in the names of Honourable Members who are not
attached to any Party, the Chair does ot find that thev have been able to-
come to any agreement or to notify to the Government Members which are
the motions they want to move and in what order. The Chair has received
a representation from Captain Chaudhuri Lal Chand, Shaikh Fazl-i-Haq
Piracha and another genfleman that they want to move four motions in-
the time allotted, one about labour grievances, another sbout Baluchistan,
a third about the grievances of rural population in respect of services, and
a fourth about horse-breeding conditions. (Laughter.) But there are some
other Members who have not signified their assent to these motions being
moved or in any particular order. Government Members will find it very
difficult to prepare their case and to be ready . . . .

8ir Ghulam Hussain Hidaya.tullah T understand they have agreed to the
order in which

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The
Chair does not find, for instance, the signature of Mr. Anwaru} Azim,
Mr. Baijnath 'Ba]onn (he is not here), or Dr. Thein Maung, who also,.
the Chair believes, has given notice . . . .
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Sir Ghulam Hussain Hidayatallah: But he does not want to move . . .

Mr. President (The Honourable Sir Abdur Rahim): Unless Honourable
Members who have motions in their names can persuade Government that
they will not object to their motions being taken in a particular order, that
is to say, they will be ready to reply to them tomorrow, what the Chair
proposes to do is to take those motions in the order in which notice has
been given.

‘The Honourable Sir Henry Oraik: May we hear again what the motions.
are?

Mr. President (The Honourable Sir Abdur Rahim): The Chair proposes
to take the motions which stand in the names of the Honourable Members.
who are not attached to any Party, in the order in which notice has been
given.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
9th March, 1985.
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